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LOK SABHA agT awsT o gar & foma ag wfw ot
Wednesday, June 21, 1967\Jysistha fa ®Tqawr #) aga O aw@ & gon

31, 1889 (Saka).

The Lok Sabha met gi Eleven of
the Clock.

[Mg. Speaker in the Chair.]

ORAL ANSWERS TO QUESTIONS
we wral W fadelt gamerel W
sfa A
+
*631. MIgIW IT WG :

st srsra Tra Wt

¥ ME-€W TA qE AW FT g
For

(F) 71 ag 7= & f& wmw
wemst it FTvUw F faeg g wfwar
¥ warol 3 qAE) & F¢ ATy 0wd
§o fadeft oAl & wod sofea
foar ar;

(@) afz &, &t 37 gEnawi &
Ay oW #

() ®T @I T W WAA #
s o gy

(%) afe &, at wiw &1 freag
w1 feer @7
The Minister of Home Affairs (Shri

¥. B. Chavan): {a) Government have
seen press reports to this effect.

(b) to (d). Inquiries are in prog-
Tess.

Sl W W WEATT: VT HIRIT

9 a1 ¥ wiw w i www ¥ o

gy ot I fadw gamamet &
fer &7 dmr 17 FEr 7

s onga Tw W . TH A
ueteT T wrf & o 9w foivy
wg ff ¥ g8 wrA-gEde ¥ gar
fear &, vo% o¥ oeRmdw 9T
1w ff 9 ag oAty W O
&

Shri Hem Barua: On a point of
order. Now, this question has been
admitted and it has come up and the
hon. Minister says that Government
are inquiring into the reports that gp-
peared in the particular newspapers.
1f they have not collected the informa-
tion so far, what was the fun in ad-
mitling this question at all?

Mr. Speaker: When the question
comes up, they may not have got the

. information but they have to answer

it. There is no option but to admit it.

=} gOR W wEA e
wEIZq, AW q¢ wATS fxd go a7 A
g1y &, 2 wEr e A ww e Aew
fear g1, #few ot aw FoRT A wE
wrw A A & W 7 wer ¢ fE o
w9 & | & g S g g fie g o
Wi wr &, oW & wonT fe awe
Fyare § o ag Fqi wa % T
& gy wrangt ?

Shri ¥. B. Chavan: Just before I
came to the House today, I thought
that this question would be asked in
this House, and so, I had made in-
quiries about it and I was told that
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there were certainly very complex al-
legations that certain telephonic ex-
changes took place etc. Some allega-
tions were mentioned in the press. It
will take some time to inquire into
them. I shall certainly inquire into
the matter because I know that the
House is interesteq in this matter.

St gE T wHA@ ¢ weAw
TERT TAT FY wAfd TE qTorE—Frr
TG AT W ¥ ATt g—aw
agAT, &Y wg, e @wg ey 7
A @ qw few fed go gt o g
I ¥ qre ot feaT gwg AT
2?7

ot fedowe waw : & ag s
wigar g e g & wfva ar s
few w17 & § W g fe amal
# i F< ot § agr oiw Few AT &
wEe?

Shri Y. B. Chavam: As far as the
allegations are concerned, I think we
have made a reference tp certain press
reports, and those reports appeared in
The Patriot of Delhi and Blitz of
Bombay. I would refer the hon. Mem-
ber to those press cuttings and he can
look into them. The nature of the al-
legations is that some forelgn em-
basgies etc. interfered in the election
of Shri Kamaraj and also that certain
people had some telephonic exchanges
etc. This is the type of allegation that
hag been made, That matter is being
investigated.

o fadmec  waw : FoET few
T@ F A" wT Y §, 8 T w@wav ?

= guE W W™ TE T
T sfeser &1

Shri Umanath: There are certain
press reports that on the eve of the
elections, a certain jmportant emissary
of Shri Kamaraj was entertained in
the American Embassy in Delhi, May I
know from Government whether thair
attention was drawn to this report, aad
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if s0, whether they have undertaken
any inquiry into thjs matter?
Shri Y. B.. Chavam: No, at least I

was not aware of this report, and I
have not started inquiring jnto that.

siwo Alo fomrdt : T 7y W
2 v ot s ¥ famms o Two &
7 ot gEdr TRy & weE N mAT Ew H
frar woaT o THo Fo T IT AT
gOA ¥ my fegr §—mr wTEIT B
wE g’

Shri Y. B. Chavan: The opposition of
DMK to Shri Kamaraj was a political
one, and they certainly put up their
candidate against him, Beyond that, I
have no information of any allegations
against them.

Shri Tenmeti Viswanatham: From
the inquiries so far made, what are

the embassies whose names have been
revealed to the hon. Minister?

Shri Y. B. Chavan: Unless I have got
the report of the investigation, I can-
not mention names,

8hri Hem Barua: On a point of order,
The hon. Home Minister has said that
this report appeared in two newspa-
pers, and he has given the names of
those two newspapers also. He could
have approached those newspapers by
now and tried to find out the names
of the embassies they have in their
mind, Why has he not done that?

Shri Y. B. Chavan; They have men-
tioned the names of the embassies in
their reports.

ot wwe T qwTw ¢ O AE W
ot wuf Taf % f fr PO ¥
wfhary =t &, oY wror gAt e ¥
aff @, I & S & fawrs et
& e qrrhy € aon ¥ Wy gun L
¥ g Y et ot ofr wer & sfve A
T ) wrerer WY AT § | & W wEgvew
&mwgﬁ:mmtn‘t!
5 wreTd & wrer e ww g afe
g S ¥ §, o gw o v
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Shri Vasudévam Nalr: How does it
arise?

Shri Y. B. Chavan: I have not seen
reports of that kind. If any informa-
tion is given to me, I shall certainly
inquire,

Dr. Ranen Sen: This question can-
not come. Why is he allowed to put
such a8 question?

Shri Vasudevan Nair: How did you
allow this question?

Shri S. Kandeppan: After all, we
have defeated Shri Kamaraj. Give us
a chance.

Mr, Speaker: You have defeated
him. Why do you want o put a ques-
tion? There js nothing further to be
done.

Shri S, Kandappan; Let us take the
credit for defeating him. I think the
credit goes to the DMK.

oY wAT T R AT HAT AR
wrdit fis ag el wrel g
AT FY TN 1 397 B ETI
WY W § AT W G g IR
Tl wT T E? W gw A
wefer foid et & § ar w1 Wik
ger ft ¢ afx & & o w® W
g7

Y awe Tw wg™ o wefor
g AT g o ot W 8
Shri Hem Barua: Has he started the
inquiry at all?
Shit ¥, B. Chavan: Yes, we have,
g&emwnﬂz%imh

Shri Kaawar Lal Gupia: When did
he refer the matter to the police?

ohi " . .
inquiring into thig particular matter,
will Government also k in view
H:leﬂporuthu-moneyhld flow-
ing,into Madreg for the defeat of Con-
gress Memberg there? Will he inguire
ints that also?
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Shri Y. B. Chavan: No, I cannot in-
quire intp that.

Shri S, Kandappan: Apart {from
these reports appearing in papers about
foreign funds being used by embassies
in elections to defeat Shri Kamaraj,
there are many other gimilar cases
which have been reporteq in the
papers. Will the same standard be
applied to those reports also go that
al] these cases will be inquired into
on the basis of newspaper reports? If
not, why not?

Shr{ Y. B. Chavan: This was be-
cause fofeign embassies were mention-
ed as having taken part In the elec-
tions concerning important leaders of
the country. Therefore, notice was
taken of thig matter.

Shri S. Kandappan: My question is
specificc. Apart from this particular
case where embassieg are alleged to
have used funds with regard to Shri
Kamaraj’s election, there gre other
cases which have been reported in the
papers.

Shri Y. B. Chavan; That is a gene-
ra] thing and is under examination, as
to the role of foreign money in elec-
tions. That js a matter of genera] In-
quiry,

Shi{ 8. Kandappan: Then, why did
they have this special enquiry sepa-
rately fer this one?

Shrimati Tarkeshwari Sinha: Have
Government received any information
about the withdrawal of PL 480 funds
by the American Embassy during the
period October 1068 to February 1067,
and have Government any further in-
formation 8y to whether that money
was spent during those three montha?

Shii Y. B. Chtvan: I have no infor-
mation on this point.

Bhetinai! Tarkeshwari Shiha: May I
refer to an unstarred question aked in
the House itseM which probably the
Finance Minister answered saying so
much money was withdrawn, Since
then, we do nd know about it.' Sub-
mwmmwwﬂ"n
crores, May I kniow
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Mr, Speaker: No, please, Next ques-
tion.

Pak Immigration

+
*632. Shri Sradhakar Supakar:
Shri Liladbar Kotoki:
Shri N. R. Laskar:
Shri Shree Gopal Saboo:

Will the Minister of Home Affairs
be pleased to state:

(a) whether Government propose to
appoint civil squads to trace illegal
Pakistani immigrants in Assam and
other bordering States in view of the
increasing complaints of Police
harassment and extortion of .illegal
gratification from bona fide citizens;
and

(b) if so, the details thereof?

The Minister of State jn the Minis-
try of Home Affairs (Shri Vidya
Charan Shukla): (a) No such proposal
is under consideration.

(b) Does not arise.

Shri Sradhakar Supakar: On the one
hand, there is a complaint that large-
scale jmmigration of Pakistanig into
Assam is taking place; on the other
local people complain that they are
being harassed on account of this by
the police and illegal gratification is
extorted from them. What are Govern-
ment going to do to check both these?

Shrj Vidya Charan Shukla: To check
this complaint, we set up judicial tri-
bunals, and these judicial tribunals
go into each case very carefully, and
see that no genuine Indian citizen is
thrown out, and no person is un-
necessarily harassed.

Shri Sradhakar Supakar: May I
know whether it will be possible to
introduce identity cards—specially in
the border areas betweepn Pakistan
and Assam all along the border to
ensure that no illegal traffic from
Pakistan to Assam takes place?

shri Vidya Charap Shukla: This

. question was examined, and it was

dropped because it was considered im-
practical.
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Dr. Ranen Sen; Some time * back
there was a discussion in the Assam
_Legislative Assembly to the effect that
in the name of finding out illegal im-
migrants entering Assam or staying in
Assam there is a lot of harassment,
ang in the course of the discussjon in
the Assembly it was admitteq by the
Assam Government that some such
cases had taken place, but in spite of
that no step has been taken. This
judicial tribuna] goes intp the question
of illega]l immigration, it does not go
into the question of the harassment
of Indian citizens who are Muslims,
living in India. May I know, there-
fore, whether besides this tribunal,
any active step has been taken to
stop police extortion and police harass-
ment of the innocent Muslim citizens
of India?

Shri Vidya Charan Shukla: As I ex-
plained earlier these tribunals were
set up precisely for this purpose for
stopping the harassment, because In
the earlier procedure there was some
possibility of police harassment, So,
after the Home Ministers of India and
Pakistan met jn 1964, a new procedure
was devised and in this procedure the
scope of harassment is reduceq to the
minimum, and if there is any harass-
ment even after that, the local Gov-
ernment, Assam Government, takes
care and tries to see that no such
harassment is occasioned.

Shri D. N. Tiwary: A few years ago
it was gtated in this House that nearly
four lakhs Pakistanis haq inflltrated
into Assam. Out of this, may I know
how many were evicted or sent back
to Pakistan, and how many were dec-
lareq to be Indian citizens here?

Shri Vidya Charan Shukla: After
the tribunals started functioning, till
the end of March, 1967, 41,313 cases
of Pakistani inflitrants were referred
to them, In 35,861 cases the persons
concerned were held to be Pakistani
inflltrants, and in 1,363 cases the per-
song concerned were held not to be
infiltrants; 5,089 cases are still pend-
ing with the tribunals at present.
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stvew fogr®t amoRd: & oy
FIOHIC & AT ¥ WO qOAT wEar
wax Cx wyx ayafar &z § oy
Fwfrc A & 1| a1 ag 5w § fe v,
aiferats & g99 ¥ ) & 9t sfim
g ¥ afsem e @ Y F
oE ATYE W7 G E AR ET g At ATy
f& 37 #r amrz 60,000 F 0T &7
=Y gy AT AT A qHG H wOATHA
fear av f @ vy * arfoe Y s
Fear s ot & st e § fe ow
STYATHA FT ¥q7 gWT 7 g7 AR EH
1T w1 W G ¢ fE g aet ww
# qifeearft oy FIT & gaTe dfi
waw # A ar fee & gt fog wwe
a1 7Y g ?

. Shri Vidya Charan Shukla: This is
the other class, those who are Indian
citizens, who temporarily crossed over
to Pakistan and again came back. This
question really referg to Pakistanis or
Pakistani citizens who come into India
in a surreptitious manner. We are
dealing with that kind of inflltrants in
this question.

Shri Shivajirao S, Deshmukh; During
the aftermath of the last India-Pakis-
tan conflict there were stray cases in
non-border States where bona fide
Indian citizens have been treated as
Pakistani nationalg and forced to
migrate, Do the Government propose
to sympathetically review at least
those cases where Indian citizens are
involved?

Shri Vidya Charan Shukla: This
question really does not arise out of
this.

ot wew fagréy amoddy : semw
Wgra, ¥ smEweqr  HAET AW IS
(MG AT WERE T OWTETC 9
IR § I ) v awa R ag
v waw ¥aafua aff § shcag oy
-Fee w1 § wife  arefor 2w #

sy s wifee § 1 ey ww #
Wt @F afeart amfor o1 @ &
wtfe wreg & mff iy & afew aw wror
& T gr amfost & g g WTeT
I (T H AT @ ) O e W
WAt AEET TET 2 & #F I W
oy g7

ot faarecor e ;&R Y @
g a1 fis A AT wEEw & W
qBT 4T 9g N S0 g ¥ Fwa qrfewrT
o T W ane ¥ g faow g 9T
g fegemr m ot 3w & AN #
& T AEY T @ E A 8 A
e gwew qifier ¥ @y § ST AE
agfay & amx afe wror # s § @
I FT HEAT & Are # afx wiw g www
¥ Afew § a1 & w1 wY 3w #71 qof -

™ % g

sitwy fow@ : arorddt off & w@T
fr fre® qg & awq §9 oL &0
afsema 9% @ ¥ W gafaaw
% qv arfyw w1F @ 97 A & w9
F© afeert amfas W o1 o ¥
o ew ¥ At ¥ gw 7 ST
ey W frar g1 wRT 9T F &
oW F I W Wfgw) weoE
faw s Afew w1 w Tww
T e

i fagrace qew @ 3w ¥ fag
dwz Afer foar w17 @ & wawg IET

I

Wt wy femd : waw wERA,
@ & fog weft oft srerr Aifew WY Atw
wE? gzareEr Footar &

Mr, Speaker; Anyway, he has no
information now with him, The ques-
tion is relevant. £
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stow fowd. : welt T durd
FCH A wrx ¥ wew wERY, T
TR & ¥ 97 gva1 § W fee N
g N 99 WY & 39 T waew
wWr @t

oft wew fagr€t arodat : w1 Her
WEIRY ¥ AT § HFFW § 7 oo
FC ¥ at et § afeeart Avfos
g W@ ¥ AR TN gORTT WY
ORI ¥ A # W www A I
@Y

ot femen g ;- W wg W@
& avt ¥ W waw & Afew fer oy Foor
® JITFTIACLATL. .. . (wwwww™y)

oft g W wge T ;2 WENH
o g & & ww o) fret g
qEy &7

ot fagrewr ww ;W ST
e

Mr, Speaker: The question put is
relevant. But he has ngp information
now with him. That is the point,

Shry Bal Raj Madhok; When he
knowg that such questions might be
put, he shoulg have the information
to the specific question. That jg what
‘we want.

Shri Shivajirao 8. Deshmukh: My
supplementary arises out of the main
question. It has not been answered.

Mr. Speaker: Please put the ques-
tion. '

Shri Shivajirao §. Deshmukh: I have
put the question, During the last Indo-
Pakistan conflict and during the after-
math, there have been stray casey of
bona fide ‘lnﬁinnv;{uslim citizeng belng
treated as Pakistani Muslims and for-
cibly being subjected to eviction. Do
the Government sympathetically pro-
poae to review those casesy

Shri Vidya Charan 5, W
m?l% ‘e shall
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Shri Humayun EKabir; Ip view of
the fact that there have been continual
allegations of Pakistani illega]l immi-
gration into Assam and also allegations
that there has been harassments of
Indian citizens, some of which were
justified even by the High Court
judgments, and in view further of the
fact that g register was made as early
as 1953 or 1954 of all bona fide citizens
of Assam, what are the objections of
the Government to give identity cards
to all the citizens in the border areas?

Shri Vidys Charan Shukla: This
question was considered in consulta-
tion with the Assam Government and
as I said, there were some practical
difficultieg in this, and that ig why
this proposal was dropped,

Shri Ranga: The questlon appears
to be eminently reasonable.

Mr. Speaker: I will give him a
chance, Now, Shri D. C. Sharma.

Shri D, C. Sharma: I do not talk
about Assam nor about Jammu and
Kashmir. I talk about something which
is nearer home. May I know if the
Government is aware of the fact that
there is a large gcale Muslim infiltra-
tion into the city of Delhi and may I
know from the hon, Minister and the
Minister of State whether they have
any agency to check up this inflitra-
tion into this metropolitan city?

Shrl Vidya Charan Shukla: Well,
both Hindus and Muslims gre honour-
able citizens of this country; if they
come into this city, it ig not our con-
cern; we do not mind that.

Shri Hem Barua: In reply {0 a ques-
tion, the hon. Home Mipistér has said
that no Indian Muslim has been sent
out of this country to Pakistan, In that
context, may I know if it is not a fact
that Gen. Carlappa who visited East
Pakistan and .also visited certain re-
gugee campy in East Pakistan has sub-
mitted a report to the Government, to
the Prime Minister, in which he has
saig that he came scross Indian Mus-
lims being thrown out of this country
and who are now cooling their heels
in East Pakistan and, if so, whether
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the Government have made any en-
quiry into this report submitted by
Gen. Cariappa so as to see that there
is no harassment of the Indian Mus-
lims in the name of sending out Pakis-
tanj infiltrants? We want the Pakistani
infiltrants to be sent out lock, stock
and barrel. But that does not mean
that Indian Muslims are to be harassed,
as jg happening today in Assam.

Shri Vidya Charan Shukla: As I
said earlier, we have not sent out any
Indian Muslim knowingly. We have
taken all the care to find out whether
a person being sent out is an Indian
citizen or not, A legal process has
been prescribed for it.

Mr. Speaker:
Cariappa’s report?

What about Gen.

Shri Vidya Charan Shukla: 1 will
find out about it.

Shri Hem Barua: Gen, Cariappa has
submitted a report, Sir, The Minister
does not know it. Why should he
come not prepared to reply to our
questions?

Shri Ranga: Has it come to the notice
of Government—in recent months re-
ports have appeared in the press also—
that quite a large number of Pakistani
pationals have been surreptitiously
coming into Kashmir and trying to
pass on ag Kashmiris. Has any effort
been made by the Government to
check it up and to see that these peo-
ple are not allowed to come?

The Minister of Home Affairs (Shr
Y. B, Chavan): There are two as-
pects. Ome ig that.a large number of
people went acress the border during
the Indo-Pakistan conflict. That &
large number of them are com-
ing. back, is. also a fact I cannat
be exact-about their numbes, but it is
quite a large nur ibly up to
50000 -0r even 60,000.-as Mr. Vajpayee
mentioned, That is one aspect. The
Home Minister had then mentioned in
the House that they were not allowed
tq.come back. But whep normal rela-
tiong were established and when a
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large number of Indian citizens—
women and children—wanted to come
back, it was rather very difficult for
our security forces to resist and stop-
them. A large number of them are
coming back and at the same tima we
are screening them to see that any
Pakistani as such is not coming back
and particularly to see that some
dangerous element, which hag been
indoctrinated on the pther side is not
coming back. Such people are put
under arrest.

it ferwrfi forae : el w7t oft 3 ooy
e fe wra & o A arfeem w&
T ¥ ag R arow wrad & 1 & o
e g fis e ¥ o # ag arfewm
¥ 419 97 R F w107 S 1Y 47 el
AT FTN F I A 7 oW g W
@ wT IR aEwd fggwm
sfe € 7 afg 78 o a= fHwd wrw
gL IT R frcdar W g?

Shri Y. B. Chavan: That 8 exactly
what I have sgaid. When they are
coming back, we are trying to screen
them and fing out exactly what is
what. It was quite possible that some
people might have gone there for all
the reasons, Some might have gone
out of a fear complex, some because it
wag difficult for them to live here
and some people might have
gona. because they had their rela-
tions across the border and they would
be safer there, When such a large
number have moved from ons place
to another, it cannot be explained by
one reasan. When they ares coming
back, we are trying to screen them to
find .out whether there are any anii~
Indian people.

8hri Bal Bnj Madhok; Who is screen-
ing them?

Shri Ranga: Local Government or
Central Government?

shri Y. Bi. Chavam: Beth.
sioemnix-ameft : & ar
wrgor-f fr vy oy ww & feoey
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HITHTTHT T TGT HHH & WATAT THEATT
& areRy, AR WX AT ¥
T @l # qar qfeseft §me &
q dal N Wl wmEr § @
qrfeerT & SR aE X E W wrE F
o Torifas T § ot 37 agt aww
Az} QR afz g g waraw &
FAEO A A ga & frowwor & for
F@ITA ¥ TqTT fey ¥ 7

Shri Vidya Charan Shukla: Some
infiltrants have also come into Tripura
and West Bengal. Almost all of them
‘have been evicted from Tripura. From
West Bengal also, we have evicted a
#ood many of them. Some remain and
.action is being taken against them.

st IWTAT WEN . T F

ay #?

Shri (jdya Charan Shukla: Such re-
ports were also received from Rajas-
than and due action is being taken.

Shri Samar Guha: Sir, as a result of
sending back thousands of Muslims
who are suspected as Pakistani citi-
zens, these Muslims after going back
to East Pakistan have forcibly occupi-
ed many houses of the minorities in
4he districts of Rangpur, Meimansingh,
Sylhet, Tipara, Hill Tipara and
«Chittagong. As a result of this,
thousands of minorities have been
evicted. Not only so many houses have
‘been forcibly occupied but many edu-
cational institutions like, one of the
very well known institutions, Mahesh
Pathshala, which includes a library
and a museum, have also been forci-
bly occupied by these Muslims who
have been pushed back from Assam,
with the result that a serious problem
has been created in East Pakistan for
the minorities there. I want to know
how the Government thinks that as a
result of the eviction of these illegal
Pakistani citizens any reactlon is not
created for the minorities in East
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Pakistan? Secondly, I want to know
how many people have been evicted
from East Pakistan as a result of for-
cible occupation of their houses by
these people who have been evicted
from there during the last five years
and who have crosseq back into
Assam.

Shri Vidya Charan Shukla: Sir, this
is g complex question. What 2ffect this
matter has in East Pakistan when
Pakistani citizens are evicted from
Bengal or from Assam it is very diffi-
cult to say. But it really may be hav-
ing some effect and some Hindus may
have been deported or evicted from
there, But here our anxiety is to see
that we do not allow any foreign na-
tional to stay in our soil without pro-
per documents and without proper au-
thorisation. If we find anybody of that
kind we just send him back to his
country,

Oral Answers

Shri Samar Guha: Sir, my question
has not been answered, I want to know
exactly the number of Hindus, Bud-
dhists, and Christians who have cros-
sed during the last five years from East
Pakistan into Assam as a result of the
harassment by those people.

Shri Vidya Charan Shukla: It is very
difficult to give those figures now,

Shri Ebrahim Sulaiman Sait: There
have been innumerable cases where
the Muslim citizens of Assam whose
citizenship has been established by the
High Courts and Tribunals have been
evicted and pushed out to Pakistan.
May I know whether the Government
has come to know of these things; if
so, what action has the Government of
India taken to bring back those citi<
zens to this country?

Shri Vidya Charan Shukla: Some
complaints of this nature were receiv-

‘ed earlier than 1064. That is why these

judicial tribunals were set up. After
these tribunals have been set up such
cases have very steeply gone down.

Shri Hem Barua: Sir, I rise to a

‘point of order. In reply to a previous
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questioh the hon. Minister said that
no Indian Muslim was pushed out of
this country to'Pakistan. Now he ad-
mits that some people were pushed
out. How does he reconcile these two
statements made by the Minister in
the same breath?

Shri Vidya Charan Shukla: He has
not followed what I said,

Shri Ebrahim Sulaiman Sait: I
would like to know the number of
such cases.

Shri Vidya Charan Shukla: Such
complaints were received before 1044,
If a separate notice is given I will
give the figures. '

Shri Samar Guha: Sir, it has created
a serious problem for the minorities
in East Pakistan. I want the Home
Minister to make a statement,

st T fewm ;. Far e &
FAEd ® gz @ 2 fx oifserdr
i & 9z AT oFwa & QY
qifeeTa & F161 Az |7 qifEerEr
afem gofeaY, avgei stz sfeat
T H dorw ¥ weafes fewi # WS
forgir agt =i w1 w1 fe e
wifas arew 1 WA FY wfow
C®Y, T F g q1q qEag W QA A
ot wrdy areve ¥ i WS w7 &
Tadiz & quer wrgar g fE wmar g
ara i fafeadz w7 faprmn g ?
T 7 A, A A & faw waAAe
T wT grrorana fea § 7
Shri Vidya Charan Shukla: Some
' cases did happen, and we have been

- able to deal with this matter very
< effectively.

Mr. Speaker: Next question. Shri
. Bibhuti Mishra.

sftay el : FU TH 633 T
I TATAT FT A & | 7y qgA THIL
ATwET § | ag g w1 & e rardw
Fax A

.
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sfifeyfe fow @ 7g ¥ g

Mr. Speaker: He is raising a point

of grder. I will hear that first,

ot aq feod : AG T AT A
frer %Y wofeai g 1 oF &t fog &
& afrardt wgm ag & W ogady wemaet
FIAFTY | TEH AT WA Y F F
& suwr & wiok G war § 1 ww
Hageg mr ¢

“whether it is a fact that the
former Chief Justice of the Sup-
reme Court of India, before re-
signing from his post, had express-
ed his desire to some political

party chiefs that he would like to
contest the Presidential Election;”

TEY ATAT §BT B WEAH WEITH,
wrf st g A wwar & oo
afeecd aTga § ST o oY fsefy ot
qutfa® &= & Far ¥ g 6 T
T AE A . g

S GHEATA AMN © WIT § 37T
& " g

stay fed @ g W AW
@ § 1 w oAy fedt [qie 3 #Ter
g?

it wwera wotw ¢ faeg wTE
@ R

sitay  ferd: ag At faeger
o 1 X wTow g W E ) AT
fraw 43(1) @ | 3@ ¥ AR 4
wiasTT w9 @27 & faur 2

“The Speaker shall decide whe-
ther a question, or a part thereof,
is or is not admissible under these
rules, .....
7g ot wfawrc § | ww oy Afad
fs wa  werad ¥ oF w9 €6



6391 Oral Answers

wferw 4% 7% 97 qTAriT W 93
frar mar &1 WL ¥ gaTw (oA fR
g 17 &y & & oofes =i &
YA ¥ SAe qrE T F A F fawat
] g @ g\ weRTaSl 9T qH C@AH
7ET AT | A qg AT AN TW MR-
et F A F E oW JaT Fw @
fe 43(1) & wrogmr.. ..

Shri Kamaloayan Bajaj: It has been
admitted by the Speaker....(Inter-
ruptions.)

Mr, Speaker: Your shouting is not
going to help me. Let us get the point
of order. I will see whether there is
a point of order or not. Why do you
not allow the Speaker to decide it,
instead of shouting like thisy Shout-
ing will result only in counter-shouts.
So, leave it to the Speaker.

Shri Ramdhir Singh: Sir, he is sit-
ting in judgment on your powers.
How can you allow that?

Mr. Speaker: 1 would request all
hon. Members to sit down. Let us hear
the point of order,

sitwy fomd : & wgr wlioww
s Ky s g gf®
qg wemadr wafeeew g, wafg
43(1) % wraga St WT9R WiEwTT
faar waT & IEwT TIWH T 59
wRTEEr ®1 Wig afad ) oww a9y
¥u gfardt wiee § a8 & @faum
AauNATFITARE fAam &
FIT WY wmarfe 1 &fem A gt
WY 121 & T TEAWITE:

Restriction on discussion in Parllament

“Nv _diseussion shall take place
in Parliament with respect to the
conduct of any Judge of the Sap-
reme Court or of a High Court....."

An hemn, Menther: Hs has resiguned.
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sfray feerd LEq ¥ g
Wt o o §

“....in-the discharge of his
duties except upon a motion for
presenting an address to the Pre-
sident....”

Mr. Speaker: But the wording is “in
the discharge of his duties.”

The article says:

“No discussion shall take place
in Parliament with respect to the
conduct of any Judge of the Sup-
reme Court or of a High Court in
the discharge of his duties.”

it o fom : wiq fraw ey
az & wfaar %y sy gf: fram
41(2)(9) T wwTE:

“It shall not reflect on the cha-
racter or conduct of any person
whose conduct can only be chal-
lenged on g substantive motion”

¥ gy v ¢ fs W GTRY
w1t gaedfer o wrar @ at oreT
wid, W a W ff = & Wt
arer 7y €1 & giw wgar § e w=d
g wifgy ) Afer gt o weTw
wat fraw § Sa% agm Og wWw
AE T T, W A FH (R ey
®Y 1 g SriEd |

Mr, Speaker; Nobody is questioning
the conduct of any judge, much less of
the former Chief Justice. Here it is a
question only asking information. He
may say “No" or “Yes”. It is a matter
of information only; nobody is quee-
tioning his conduct 1n the discharge of
his duties, Now let us be very careful
about it.

Wiwy fed - S WTE X
frrar gor &1 “§” qfg¥a



6393 Oral Answers JYAISTHA 31, 1889 (SAKA) Oral Answers 6394
Shri Hem Barua: Part (b) of the ;ﬁ[“!ﬁ,f“; & w1 g

2{11?;3:‘;: specifically about the code ‘ fr fwg ardg ot F{ﬁ ol
fear a2 frm anfoer Y g9 wear<l

+ foar & f5 fegera & Tgefa & o
*633. o fafa fam : 9T qg ¥ g 7 weeEr) # 9 a7
st ®o ATo foam : swfad gt & 5 fafaeT Tromfas

i AR AHFLIT Ffad § T w4
o< fax § w7 gEd we
CTRTHIT qOFTT 1 7

T A wAY gg AT AT
FU w37 fF .

(ﬁ) T AN a e Shri ¥. B. Chavan: [ have not got

- _ . B, : n
W & Fswaw Aawy F ‘Wﬁi the exact date as to when he actually
ey AT ¥ WA 9% § @HA resigned because I did not think that
= : this would be relevant in answering
W Ay T RRWAW | tian, T think we will heve
H ol T IO WHT WY G AL TT ¢ pe a little restrained in this mat-
qfg w1 qATH FEAT i‘!{a E ; ter. As a matter of fact, in a press re-
port of 21st April 1967 when pressmen
: . persisted in asking whether political
(') wfe &, @ v g e parties had consulted him prior to sug-
¥ JewqH AN F HEY WG  gesting his name, Shri Subba Rao said
Ty wraErT qfi.rm & WAFIT HATH that for the first time at a party re-
; A . oY ception he heard from somebody that
g < his name had been announced over the
; fire: radio as a unanimous candidate of the
() afe =, ot gaar & o Opposition for the Pregidential elec-
# grigea & fod #97 HFAET T tion and that it was a surprise for

T GIHFTL FT ﬂ"ﬁ;t ? him. I think, we must accept his
word,
The Minister of Home Affairg (Shri
Y. B. Chavan): (a) The Government ot fegfor o @ fer ol &
have no such information. R e far it feg i
(b) and (¢). Do not arise, s Arfwa Yot orew fvg ?
Mr. Speaker: Now, I think, we will sty fewd: go N W SR

go to the next question because he has

no information. o A W g At 2k §
8hri A. B. Vajpayee: Now you have  JH1 AV S ot s gt & 1 o orw

10 be careful. fareger afar & war? et 2 #€
Mr. Speaker: The hon. Minister has s N E oY aw U wrar &

said that he has absolutely no infor- |

mation and he has nothing to say....

(Interruption). Now that he has said shapfynr @ w9 ot sqfewdy

that he has absolutely no information = F FRE-

your putting any number of questions

is not going to elicit any extra infor- -huqfuwhmwﬂﬁ\‘t

mation. 1 am very much sure about e Ty §, arsfont 38 g' wd off

it. However, Shri Bibhuti Mishra can
ask for information without meking T &7 T @ Tmw =t &

any insinuations. dfaara & oI 9T |
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Mr. Speaker: No, this will not help
us. Talking across is not going to help.
You may address the Chair if you
have any question to ask. It applies to
everybody.

st frgfer fowr : fovw arde #
IR @ g faar a7 few ardar
F1 ITF  ARANT T S §Q
AT JaTa 7ET WTGT § | GAHT Sy@TH WI
I A« § O qqTT FEq |

Wi fog 0 uF fyae &
fog & wioer oo wEAT §
T AT FgT oAl E fF wH
g oW 2, W A T g
w1 ay fawy #TEw gT9E & ¥ §
T FL AFT TH AW N FEY @A
T qE OF WHAIT WAL § 7 q AT
@ qg wIA WA, v A wv
wH AdY WA ¥ A T3 HEgEw g 8
({zxesin) Tz AT gTIA HY FoH
GCERR S

N AT W qRA: AL qH WAl
a1 #g § v omrefy 2

st fag :  weawr w@lew,
gW WI9HT gv9q #1q g afsw wg
F1 T7 AR AT AR Y A0 |
Mr. Speaker: This will not help.

Please sit down. You had your say;
you have also shouted well,

o feqfa frw . merw wgEw,
AT FaTe w1 oAt A famr AT g
Mr, Speaker: We now go to the next
Question. Shri Sidheshwar Prasad.

ot feafer fewr @ soaw @iy,
W XY A BT AT gE g A
ux 7o fwar 3 Afew 99 51 oare
mff wTaT 21 Wq YR FET FEAN
qBX ®1 § AT 74N S AT R
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Mr. Speaker: He has no information.

ot o wWo wi: weuw wEET
T 1 A quA &1 Wi fear
AT | T FAR AT qE SqTEY
& fe wro gardy o gA & fag daie
T 1 g AT Y
Mr, Speaker: You are forcing me to
allow a supplementary. Please sit

down. He has no information. I have
called Shri Sidheshwar Prasad.

Shri Bibhuti Mishra: I have put only
one question; I must be allowed a se-
cond question.

Oral Answerg

Mr, Speaker: He has no information,
The Speaker cannot force a Minister
to give a reply when he has no infor-
mation. The Minister says, he has no
information. What do you want me
to do on this issue? The Minister heard
one question and he said that the had
no information, Therefore, it should
end there. What do you want me to
do?

st ayaT TE A AIAAY
aeeg |, ot faafa fewr & ot mamw
e & 3w &1 gfawr 3w oaw
¥ qry g @ 1 Ao faed 9T a7
TARHOT T AT FHAT E 0

»Y wo Ao faamY : /4T ATHTT HY
gg A st et g fs @ o gearow
wTfed g #TE & 5@ FoTre fewe
o 39 & frer for o amer aT 9% o)
R HT AT WTAT §, W IFA FG
fe & gwat & MT g€ AT IWH
Tars f 7 fefaom a1 §—aa 2
wifee & & #1199 @wa g fefauw
gt ar <grar ?

Shri Y. B. Chavan: The question
that was asked was whether, before
he resigned, he had taken an initiative
or expressed a desire to contest the
election. On that point, I have no

information. I have no such informa-
tion. Now, the question is asked whe-
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ther laler on there was any discussion
between the Opposition leaders and
the Chief Justice, etc, Naturally I will
have to ask the Opposition leaders and
the ex-Chief Justice. This amounts to
making an enquiry. I think, we
should leave it there and we should
not pursue it.

Shrj Shivaji Rao S, Deshmukh: Has
the Government's attention been
drawn to a long and elaborate state-
ment by the loyal Members of this
very House about the fact of Chief
Justice of India being after a political
office or offering himself to be a candi-
date for the highest office of the land
and, if so, what is the Government's
reaction thereto?

wiwy fowd : #1 g7 AT A
w=EqT F 170 7
Shri Y. B. Chavan: I think, I am sup_

posed to give information at this stage,
not an opinion,

Mr. Speaker: Next Question,

Shri Shivaji Rao S. Deshmukh: [ am
seeking information only. What is Gov
ernment’s reaction to that?

fasafrareal & fawwr &
FAARTA
+
*634. ot fagear waw

sftTm gom qw
Mo TOAF & :
w1 fom & ag s g
< fe
(%) wmog o= & fs favafaarea
o gw 3 ag fewrfor & €
fe favafrare & firerst & 7% Ja9-
oA Ay fer o

(=) afx g, @t aF Far oA
T W owy owm oE ;WK

(7) for-fer foafroeml &
ﬁmmﬁﬂ'wﬁ{l
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The Minister of Educaton (Dr..

Triguna Sen): (a) Yes, Sir.

(b) and (c). A statement is laid:
on the Table of the Sabha.

STATEMENT

Third Plan  Revised Pay-
scales

Pay-scales cs W.e.f.
April, 1966
Rs, Rs.
Professor . 1000—§0—  1100—50—
1500 1300—60—
1600*
Reader FOO e § Qe
1100 1250
Lecturer 400—30— 400—40—
640—40— Boo—s0—
800 950
So far, the Aligarh Muslim Uni-

versity, the Banaras Hindu University,
the University of Delhi and Visva-
Bharati, have introduced the revised
pay-scales. Proposals of the Govern-
ments of Uttar Pradesh, West Bengal
and Maharashtra in this regard have
also been approved.

st fagmaT smz s, fava-
faarern s s & fa A% &
AT #T SETE ACHTT ¥ A T4,
IR ¥aw ¥ et o
Ay fear nqr g 1 & gy ST |mEaT
g 5w aog & e o & AT oW
aw & gt fawafearaat § any oad
femr o1 a1 § WX 9 fawafaaremt
A ¥ &7 A AT TR F g ¥

qOHTL T TIATE T G § 7

Dr. Triguna Sen: It is correct that
the Aligarh Muslim University, the
Banaras Hindu University, the Univer-
sity of Delhi and Visva-Bharati have
introduced these revised pay-scales,
The proposals from the Governments:
of Uttar Pradesh, West Bengal and
Maharashtra in this regard have also

‘:,‘3rd of the total number of Professors-
in a may be ted as Pro-
f?:grs in the Senior scale . 1600—100—
1800.
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been approved ang we have sent re-
iTim:lers to other Stateg to expedite
sit frgeare steme : w@r AT w
gt § 5 Tavafaareal & wfafoss
forer & ela & ot gt v €, o
% firrsl &1 feafs womg zofm ¢
ST IAET qwz & (ot &7 T AT
wrar g afz g, @ FEat o+
fersi & damm & qame v97 §
frg &wTe war wrfardl 7 o § 7

Dr. Triguna Sen: We know that the
teachers of colleges are ill paid. These
recommendations of the U.G.C. gove-
rn both the University teachers as
‘well as college teachers,

ofl T o e war gfaTon
TIET 7 €9 (a9 ¥ w1 awqiow wofr
g7

oY AETAATT wreny
®1¢ Fvafirererg § 7

Dr, Triguna Sen: We have not re-
~eived anything as yet.

Pr. Ranen Sen: Is the hon. Minister
aware that the West Bengal College
.and University Teachers ‘Organisation
which embraces the largest number of
university and college teachers of Wes.
Bengal had demanded better scales of
pay and wanted to do away with dJif-
ferent slabs and wanted only lwo slabs
for the teachers of colleges and uni-
versities? In view of that demand, is
it known to the Government that they
are still dissatisfied with the U.G.C.'s
recommendations? Also in view of all
this dissatisfaction, is it known to the
‘Government that the delay caused by
the Calcutta University and the other
Universities 3f West Bengal is caus-
ing a great amount of discontent
among the university and college tea-
chers and if so, what steps have the
‘Government of India taken to see that
the Calcutta University and the other
Universities of West Bengal implement
the recommendations of the TU.G.C.
-soon?

T FET 9T
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Dr. Triguna Sen: The teachers' dis-
satisfaction and discontent are known
to me. They met me also, There are
particular grades of pay which have
been accepted by the U.G.C. and the
Ministries of Education and Finance.
I know that the teachers of West Ben-
gal are dissatisfied with the different
grades for lecturers,

Oral Answers

Shri Hem Barua: Why this discrimi-
nation?

Dr, Triguna Sen: It is not a discrimi-
nation. Different grades.

I advised them to accept what has
been circulated to all the Governments
first because we are negotiating with
all the Governments to accept the gra-
des that have been recommended and
approved by different Ministries and
then to ask for improved scales of pay.
They were satisfled with jt.

Pr. Ranen Sen: The last portion of
my question has not been answered—
what steps the Government of India
have taken to see that the Universities
of West Bengal implement the recom-
mendations of the U. G, C.

Dr. Triguna Sen: It is for the State
Government to accept it because the
Government of India is paying 80 per
cent of the increased salaries gnd 20
per cent rests with the State Govern-
ment. We are negotiating with the
State Government and not with the
universities,

Shri R. K, Amin: Is the Govern-
ment aware of the fact that the Uni-
versity of Gujarat has not implement-
ed the grades of even the Third Five-
Year Plan and if so, will the Govern-
ment takes steps to see that the grades
are introduced retrospectively?

Pr, Triguna Senm: I discussed this
personally with the Minister of Educa-
tion of Gujarat when he was here and
he assured me that, on his return, he
would see that they are implemented.
I am awaiting his reply.

Shriteatl Sushiia Eshatyl: He made
a passing reference to U. P. May I
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know whether the Government
of U, P. have accepted and imple-
mented the scales of pay and if not,
what are the main obstructions and
hiirdles in the way of implementation?

Dr. Triguna Sen: The U. P. Govern-
ment has accepted and we have app-
roved of it. The details are being
worked out,

stt aq famd : St wfew ¥ wq
g 5 o w, ofrm Fme WX
WA FY FCHTA F o GAT §, ITH
a A Ao fear & 1 & ag s
ag g 5 s @ gEEl 9 W
Mt quadiy g F STow & g
o M aF@r § ag W T WSt
&t faar s

Dr. Triguna Sen: ] think we wrote
to all the State Governments that this
scheme.....

At Ay faad : o, wAwS
Tl # (gl g Aen g !

Dr. Triguna Sen: Effect will be given
from 1st April, 1966.

Shri Hem Barua: Is it not a fact that
while making these recommendations,
the UGC had also said that the Sta.e
Government should make a certain
percentage of the financial allotment
for the increased salaries of the tea-
chers of the universities and colleges?
Since some State Governments are not
willing to do that, there comes the rub.
Those yniversities that have jmple-
mented the UGC's recommendations
are the universities under the Central
Government because the Central Gov-
ernment have made all the financial
allocations,

Dr. Triguna Sen; That is correct.

8hri Hem Barta: Then, what does
he propose to do to bring the State
Governments that do not want to offer
financial assistance, to a reasonable
frame of mind?

880 (Ai) LSD-—2.

Dr. Triguna Sen: This is a policy
matter, We have said that the Gov-
ernment of India have decided to pay
up to 80 per cent provided the State
Governments also agree to share it to
the extent of 20 per cent.

Shri Hem Barua: If they do not do
it, then what does he propose to do?

Dr. Triguna Sen: What can [ do if
the State Government do not meet
their part of the expenditure?

Shri Hem Barua: On a point of order,
The hon. Minister asks what can be
done, That means that the recom-
mendations of the UGC are meaning-
less,

Shri K. Lakkappa: s there any
time-limit fixed for the implementa-
tion of the recommendations of the
UGC because many universities have
not implemented the pay scales?

Dr. Triguna Sen: I have already said
that whenever they accept it, they will
be paid from lst April, 1966.

Shri K. Narayana Rao: In view of
the fact that the Ceniral Government
are prepare to contribute up to 80 per
cent provided the respective State
Governments also contribute the
meagre sum of 20 per cent, and mn
view also of the fact that due to
certain peculiar financial positions
of different States they will not in &
position to co-operate with the
Central scheme of things, is it not
possible for the Centra] Government
to see whether after having gone
up to 80 per cent, the difference being
only a meagre figure of 20 per cent,
they could not take up the entire bur-

den and bring about uniformity
through, out the country on this
matter?

Dr. Triguna Sen: The hon. Member
must know that education is a State
subject?

Shri Seshiyan: But finance is a Cen-
tral subject.

Shri K, Narayana Rao: I do not
know whether we could have 80 per
cent Central encroachment on a State
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subject and 20 per cent for State ex-
cursion. Having gone up to 80 per
cent, could they not meet the entire
burden?

*fl TATAATL [t : werw WA,

Dr. Triguna Sen: We have request-
ed the State Governments to pay 20
per cent, but if any university pays,
we have no objection.

S AATIATT TOEAT: WEAH HAKE,
™ o s oo frmfoeg 3™
o feafar & #ff & | 98% wTES &
& ghy § 41 ag 7

Shri D. C. Sharma: Is the hon.
Minister aware of the fact that the
disparity between the pay scales of
university teachers and college
teachers in colleges affiliated to the
universities is very great and that
some of the college teachers and even
secondary school teachers and pri-
mary school teachers have been hav-
ing recourse to what is called
‘gherao’? For instance, the second-
ary school teachers ang the college
teachers in the Punjab resorted to
‘gherao’ around the Chief Minister’s
house. I would lie to know from the
hon. Minister when e will put an
end to this state of uncertainty that
prevails among the teachers all along
the line from the primary school
teachers up to the college and yni-
versity teachers, and what steps he
18’ going to take to see that the assur-

- ances which the Chief Ministers give
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but do not fulfi] are fufilleq and the
teachers heave a sigh of relief in
these days of dearness,

Dr, Triguna Sen: I do not know
which Minister was gheraoed.

Shri D. C. Sharma: Chief Minister
of Punjab.

Dr. Triguna Sen: If the State Gov-
ernments do not agree, I do not know
if I can force them to do se. No
remedy lies with the Education
Minister. We cap request, we can
appeal, we can remind them,

Shri S, Kandappan: All the univer-
sities that have accepteq the recom-
mendations concerning these revised
pay scales listed here are Central
universities. There is already a wide
gulf between the pay scales of State
Universities and Central Universit-
ies. Is it not a fact that the hestila-
tion on the part of the State Govern-
mentg to accept the UGC’'s recom-
mendation is mainly due to the con-
dition which Government have stipu-
lated that they would not be giving
the matching grant after flve years?
That is the main reason because after
this period is over it becomes a huge
financial commitment for them. Are
Government prepared to waive that
condition and proceed with this
thing?

Dr. Triguna Sen: No, it is specifi-
cally mrentioned that the 80 per cent
grant will be paid to the Stateg for
five years. I am told after five
years, it becomes a committed expen-
diture and the Finance Commission
takes care of it for the States.

Shri Vasndevan Naif: Is he sure
about that?

Shri S. Kandappan: This is the
crux of the matter, Let him make a
categorical statement.

Dr. Triguna Sen: T can explain it
further. As a matter of fact, when
these conditions of sharing granis
between State and the Centre lh__'
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made and, that certain grants are
given for five years, I ag a Vice-
Chancellor felt it woulq be difficult
to implement it. On behalf of the
Inter-University Board, we met the
Finance Commission. They assured
us that when they consider the com-
mitted expenditure of the States,
they takc account of it when they
allot further grants to the States.

Shri S, Kandappan: Was it convey-
ed to the States?

Dr. Triguna Sen: Yes.
to the States.

SBhri Hem Barua: The hon. Minister
is trying to throw dust into our
eyes,. He was Vice-Chancellor of g
Central University and not of a State
University. There is a lot of differ-
ence between a Centra] University
and g State University, It is the
State Universities that are guffering.

Dr, Triguna Sen: My hon friend
knows that I was in a State Univer-
sity.

Shri D. C. Sharma: All are suffer-
ing, from primary school teachers to
university professors, whether in
State Universities or in Central Uni-
versities.

Shri Tenneti Viswanatham: The
Minister has stated that if the States
do not agree to find the 20 per cent,
he cannot force them. It is not a
question of unwillingness on the part
of the States; it is a question of their
incapacity. Is the Minister aware
that some of them have proposed tnat
whether the 20 per cent is given or
not, the 80 per cent from *he Centre
.might be given to them so that the
teachers woulg be benefited at least
.to the extent of 80 per cent?

Dr Triguna Sen: No, we cannot
do that,

Y afrark Ko qRw : WA
A AR g T B g w6 5
w2 ¥ fr frefrorn §
I ¥ 1 w7 frvafaareg i feay
‘oERT Y Wi § ?

It is known
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Dr. Triguna Sen: I am sorry I can-
not say.

Shri Jyotirmoy Basu: Although it
is true that the West Bengal Govern-
ment has agreed to pay 20 per cent,
we gather that universities located im
that State are not implementing the
recommendation, specially
Caleutta University. Has the hon.
Minister tried to find out the reason
for that, ang if so, what is it?

Dy Triguna Sen: I do mot know
that. 1 am going there on the 20th
of this month. 1 will enquire from
Caleutta University.

.

SHorT NoTIicE QUESTION

N.C.D.C. Collieries in Bibar

+
S.N.Q. 16, Shri Ramavatar Shastrl:
Shri Bhogendra Jha:
Shri K. M, Madhokar:

Will the Minister of Labour and
Rehabilitation be pleased to state:

(a) whether the All Indian Trade
Union Congress and the Indian Ne~
tional Trade Union Congress have
given a call for complete strike in
all the N.C.D.C. collieries of Bihar;

(b) whether this strike is aimed at
drawing the attention of the Govern-
ment for the implementation of the
decisions of the Wage Board, the
payment of arrears of bonus and for
banning the retrenchment of workers;
and "

(c) if so, the steps taken by Gov-
ernment to meet the demands of the
workers?

The Minister of Labour and Re-
habilitation (Shri Hathi): (a) Yes.

(b) Yes.

(e) Recommendationg of the Wage
Board are under active consideration
of the Government, With regard to
other issues, steps are being taken to
settle them.
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Shri Hathi: These points, as T said,
are being considered.

Y TRTET  TITest T Tg WE
tﬁﬁ‘ﬂ'fﬂﬁ'@ctﬁ'aﬁo o
¥ Wfomr TR T—t THo e
ATT[REFT 7 w4 92 & e 2 faan
g A ¥ S W owew g
¥ TP maEl wroAs g 7

Shri Hathi: We are at present con-
sidering three questions: wage board's
decision implementation, payment of
arrears of bonus and retrenchment,
So far ag retrenchment ig concerned,
we have enquired, and the NCDC has
at present no proposal to retrench
any person, except the other colliery
which is to be closed, for which com-
pensation will be given. The Second
is the bonus question which is being
considered, and the third is wage
board, The others are not questions
relating to this one,

ot TraTETT e ey g,
% 7y Jor 1 fiv agt ¥ &3feT Tedwt
A efrer i fear g 7 o S avaew
A WP ?

Shri Hathi: That may be asked of
the Ministry of Mines and Metals, it
& not for the Labour Ministry.

werw Wi o ged A ¥ gl
fufree At 1

Shri 8, 8. Kothari: Will the Minis-
ter kindly inform us whether it is a
fact that there ig a considerable sur-
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plus of labour in NCDC, as a result
of which considerable losses have
been causeq to this concern?

Oral Answers

Shri Hathi: Not that there is con-
siderable surplus of labour. One
coal mine, ag I said, is being closed,
and there naturally there is surplus,
but to them sufficient, adequate com=
pensation will be paid. With regard
to the others, I have no information,

Shri Tridib Kumar Chaudhury: The
Minister said that the question of 1m-
plementation of the wage board’s re-
commendations is wunder the con-
sideration of the Government. Will
he tell us which department f the
Government? Does he not assure
himself, when he appoints the wage
Board, that at least his co'league in
the Ministry of Mines would be will-
ing to accept and implement the re-
commendations of the wage board?
What is the fun of having a wage
board if the Government departments
themselves do not agree to implement
them? What is being considered by
your department?

Shri Hathi: There is no question
of any ministry not agreeing to the
appointment of the wage board. That
is one thing. So far as implementa-
tion ig concerned, there also nobody
anticipates the recommendations and
the financial implication of the cost of
aoal. There are wvarious industries
which are concerned with coal, rail-
ways, electrical undertakings and
other industries. What will be the
effect of the price of coal on these
will have to be considered. So, the
question is not of not agreeing to
implementation, the question 18 to
consider what will be the effect of
the rise of price in coal on other
industries, That i3y a rather difficult
question which has to be congidered.

Shri Tridib Kumar Chaudhary: You
allow these people to go on strike.

Shri Hathi: They are not on strike.
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=t fer rafewrey Tamg @ wr sl off
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I think they will not go on strike.

1§71 TGy g JAY
ot ¥ waw frar & 5 g© Fen
=R TE .....

A B I TEE

{3 -7 %= TRTA | IFA
wow weufa @ 1, @ feax wn
Fame gu & 9% g & faemr
& fog aere gt #a1 sqawar FT @Y
§ 7 awar fo mma faw w3
@ &, FaF fig & a% @ s 7

(ga: d9are & at § foman
Sedy g | favig gromam ) &y L

AW T T KA AR G
STA, TF TG AATAT, T HYE WA
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8hri P. K. Ghosh: Is the Minister of
Labour aware of the fact that due to
abnorma] delay in the settlement of
a large number of long-standing
grievances including the no imple-
mentation of the recommendation of
the wage board and payment of
bonus, there has been great dissatis-
faction among all the gectiong of the
workers? Is the Minister also aware
that due to non payment of drought
advances, or loans which other
undertakings and Government jepart-
ments in the area have paid the em-
ployees have gone on strike from
the 14th of this month? Will the Mi-
nister take up the matter with the
Ministry of Steel and Mines to see
that the drought relief gdvances are
paid without any further delay so
that the present strike could be cal-
led off ang the other strike for which
notice hag already been given could
be averted?

Shri Hathi: The question of imple-
mentation of the wage board recom-
mendations does not arise because
they have not yet been uccepted;
their implementation will come only
after their acceptance. But I can cer-
tainly understand the anxiety on the
part of the workers that the wage
board recommendations should be
accepted and implemented, but as
I said implementation will be the
second stage. Their anxiety is that
whatever  Government wants to
decide should be decided early. In
fact 1 hag discussions with almost
all Memberg of Parliament and also
the other well-known leaders who
are interested in the coal flelds, and
I am trying my best to see that the
Government comes to decision as
early as possible. So far as the other
points are concerned, I shall cer-
tainly take it up with those concer-
ned.

Dr. Ranen Sen: It must be known
to the hon. Minister of Labour that
one of the main reasons for ihe dis-
contentment of the workers is the
non-implementation of the decisions
of the wage board. When the wage®
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board takeg a decision, it takes a
decision after taking into consider-
ation the price of coal, the consum-
efs' view-point, the colliery owners
view-point and every thing relevant.
After considering all these, it
comes to g decision. They, why
shoulg there be any delay in the ac-
ceptance of the decisions of the wage
board or in their implemeniation?
Why is the Government takinz so
much time and rousing the workers
against the NCDC?

Shri Hathl: I know what the hon.
Member has said. In fact they were
discussed also with him. There is
no question as to whether I know in
the wage board does not take into
consideration all these things; the
wage board take into consideration
all these things. There are some
observations made on this point. It
also suggests certain things. For
instance, if it suggests that the price
of coal should be raised or that it is
necessary to raise the price of coal,
what is the impact of that rise? The
rise will have an impact not only on
certain industries and the railways but
also on the other consumerg because
other prices would rise. It is there-
fore necessary to consider all these,
1 may assure the hon. Member that
we shall try to decide this question as
early as possible. In fact T am eager
myself that it should be decided
quickly.

Dr. Ranen Sem: How long will you
take?

Shri Hathi: About a month, I have
said,

Shri Kartik Oraon: 1Ts it a  fact
that their long-standing demands
had been referred to the regional
labour commissioner, Dhanbagd for re-
concilation but that he has been mak-
ing unnecessary delay in finalising it
and this attitude is responsible for the
mounting  dissatisfaction,  telling
upon the loyalty and team spirit of
the workers and, If so, will the
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1]
Minister be able to let us know whe-
ther he could find it convenient te
prevail upon the officer to finalise
the reconcilation without any further
delay?

Oral Answery

Shri Hathi: There is no question
of my finding it possible to ask the
officer conrerned; 1 shall certainly
ask him to expedite. There is no
question of convenience or inconven-
ience here.

A SRR : qo aiE &
hEW FT WA F A Y I§ aTAT wE
farg®r awg & THo Yo Fo o ¥
AT GEATH g1 BT WTWHT § AT TG
AT A WTHAT @ A7 T welt wEEw
@ty & garar &G 5 9 WA
FY 6 qT@ ® TF IfAGT T TG
iﬁ"ﬂ'f’(t[ﬂ'a #ro o &0 & wifasl
F 9 A F FTUL W 97 qANE F
ar3 # forgeer fw Qe wver gfear ey
gra ifaa faar mn ar st fowet
f& 3w o# & aura g@ardt 7 o
T 91 T I FA K A0 F T
FT 9(q T WAT 99 FE T Afanew &
OF Wl & T #Y a9g § g F7AT
QFA # w1 1471 & M IF a9E q 4
THTH HHT WTH THo Yo Fo o ¥
waTEy ?

Shri Hathi: So far as the bonus
for 1965 and 1966 is concerned, the
management of the NCDC has agre-
ed; I do not know if there lias been
any difficulty in the last year.

Shri Lakshmikanthamma: There
is a general tendency to retrench
workers in the coal flelds every-
where. [ want to know whether the
Railway Ministry and other consu-
mer ministries consult the Labour
Ministry when they go in for dieseli-
sation so that dieselisation may mnot
lead to retrenchment of workers in
collieries.
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Bhri Hathi: I do not think the use
of coal or diesel has much to do with
retrenchment because coal is in de-
mand., The question is one of rise
is prices. If there is a rise of 5
per ton, it is a rise.

sravrr Al ;. gery wENET,
ATAAIT R HAL FY ATAZ T AT FRAT
% qg 91 aw &1F a7 qr Ag 1962 ¥
97 97 | 979 |9 & A9 7 ¥
Fwr aE & dEwr w7 wEAET AT oA
9 G §TT F ATg A% A€ A HGAT
fgar faar @1 gao #o Fo dro ¥
I DA A HFC FW F HC
¢ faur adY groe # Aorgd § wanfr
T @rwrfaw & 1 & sToEr a@ern
w1z g f agt 97 To wréo Fo Fo
#ro WYz wrfo THo o o o, FaTH
ate 't gftae g9 a9 93 IF T §
fi§ o o o o F gfw Twr a1E
& Qars w1 AE W4T wHIAC gW FFATH
FW 9 AAGT § | G grow # X
A Al AEIRT § TR Fe f@
qg VAT TWIT FT IWM HL arfw
qa'eacto o Yo %’H’ﬁfﬁﬂﬂfmﬂ
Ty W &1 ST w% Wi
wifre qATd @A ¥ W w1 | #fg Ag
qaT 7Y F4T a1 qg7 9T qga & Wwo
sy g1 o oY & W IEa farerd
Qo Yo ¥o o qT AT IAH ww-
Frial qT grft |

8hri Hathi: I am fully aware of the
tacts mentioned by the hon. Member.
It is not a question of the NCDC not
implementing the decisions of the
wage board. Ag I said, the imple-
mentation is the second stage. The
first stage is accepting the recom-
mendations and to calculate what
will be the impact of the rise in price
on the other industries. But, as-I
said, I am personally eager that this
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should be decided as early as possi-
ble. In fact, I have met the union
leaders and persuaded them not to
go on strike. At least in the course
of a month, we shall be able to
decide.

sff waram ma ;5 o ¥
X T w9 FATY ¥ | AT FT A
& A a7 IR ot aw e
& AT ag v a% I¥ 0 7

wtgrat: ga  foaer w7 4wy
¥ wrf 2241 23 I IE AT aF Gz
fodr 1 § &fFw w7 g Ow T T &7
WS WA FAATT 6 g7 0F AT v
ARV gut Wi 9 ) ger Ay
gy sfaem it 7% qrg T ¢ WIR
afg weg see wEH ar § 3% O
# qaar q%am |

8hri K. N. Pandey: Generally it is
found out that while the workerg are
employed, the employing Ministrles
do not consult the Labour Ministry,
but when the matter of retrenchment
arises, then it is the headache of the
Labour Ministry. Will the Labour
Ministry keep a watch over the ques-
tion of employment in the beginning
80 that the question of retrenchment
due tb surplus labour, the so-called
surplus labour, may not arise at all
in future?

Shri Hathl: It is a fact that when
there is retrenchment, it becomes the
head-ache of the Labour Ministry to
find out employment for the surplus
labour. So far as employment is
concerned, everybody is intercsted in
getting more people employed, and
then nobody asks why more employ-
ment is given. It may be that the
Labour Ministry might be interested
in getting employment, but if there is
retrenchment, we have to suffer the
consequences,
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WRITTEN ANSWERS TO
QUESTIONS

Beshabilitation of Migrants from
Fast Pakistan

*638 Shri George Fernandes:
shri J. H. Patel:
8Shri Madhu Limaye:

Will the Minister of Labour and Re-
habilitation be pleased to tate:

(a) whether there has been ap in-
ordinate delay in implementing the
rehabilitation schemes for migrants
from East Pakistan into India; and

(b) if so, the steps being taken to
spoed up the implementation of these
schemes?

The Minister of State in the Minia-
try of Labour, Employment and Re-
habilitation (Shri L. N, Mishra): (a)
A statement describing the progress
of rehabilitation of new migrants
from East Pakistan is attached, Tak-
ing in wview the nature and size of
the problem it will not be correct to
say that there has been “inordinate
delay” in the rehabilitation of these
migrants.

(b) Does not arise.

Statement

In so far as the migrants from East
Pakistan who came tg India before
1st April, 1958, are concerned, the
problem of rchabilitation had been
resolved by 1961-62, except for cer-
tain residuary = schemes in Wast
Bengal which were assessed in 1961-
62 and an amount of about Rs. 23
crores was provideq for implementa-
tion of these schemes, A Commit-
tee of Revicw has been appointed to
review and evaluate the working and
the resulty of the measures under-
taken under residuary assessment of
1981-62 and to suggest necessary im-
provements and reorientation of exist-
ing schemes.

Out of 1.8 lakh D, P. families who
have migrated to India since Janu-
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i
ary, 1964, about 55,000 families have
sought rehabilitation assistance since
January 1964. This does not include
about 34,000 who were admitted to
the transit/relief camps but left such
camps for reasons of their own. In
1964-685, the main efforts of this
Ministry were directed towards re-
ceiving the new migrants in transit
camps and laying the ground-work
for their rohabilitation in States out-

side West Bengal About 13000
families were moved ty rehabilita-
tion settlements in States outside

West Bengal and in Dandakaranya in
1865-66 and an equal number in 1966«
67, In addition about 1,200 persuns
have been given different tvpeg eof
training and about 2,500 persons have
been found regular employment,
Thus, abou' 28.500 families have heen
given rehabilitation benefits upto
March, 1067.

Upto this time, rehabilitation
schemes havz been sanctioneg for
about 45000 families angq specific
schemes covering 10,000 families are
under consideration at present, About
27,000 families are now in relief
camps. About 14,000 familiers are
expected to move to rehahilitation
sites during 1967-68 under the
schemes already sanctioned. The
progress of implementation of =ane-
tioned schemes ang the prosnccts of
absorption of the remaininz families
in the schemes already sanctiomed or
new schemes which are being formu-
lated is continuouslv and closely
watched with a view to ensuring
speedy resettlement of new migrants,

Telenhone Revenue

*g36. Shri R. S. Vidyarthi:
Shri Ramachandra Ulnka:
Shel Dhuleshwar Meena:
Shri Heerii Bhai:
Shri K. Pradhani:
Shri Vishwa Nath Pandey: .

Will the Minister of Communica-
tions be pleased to state:

* (a) whether it fs a fact that the
arrears of telephone revenue have
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L]
been mounting from year to year and
if so, the amount in arrears as on the
31st March, 1067 (Circle-wise);

(b) whether Government propose to
maintain the accountg of the old
arrears and the current dues sepa-
rately with a view to liquidate the
outstanding arrears;

(c) if so, the main feature of the
proposal; and

(d) the steps taken to realize arrears
and the results there?

The Minister of State in the De-
partments of Parliamentary Affalrs
and Communications (Shri I. K.
Gujral): (a) There was an increase in
the amount of arrears over the past
years, but a downward trend has
started since July last year. The
position of arrears as on 31st March,
1967 is not readily available, but a
statement showing the position as ¢n
1st January, 1967 is placed on the
Table of the Sabha. [Placed in Lib-
rary. See No. LT-724|67].

(b) The accounts are already main-
tained separately.

(e¢) and (d). Action has been taken
to enforce the disconnection of de-
faulting subscribers.  Other steps,
such as, pursuing the defaulting sub-
seribers: and recourse to legal action,
are also being taken to secure early
settlement.

Iron Ore Mines Labour Wellare
Fund

%637, Shrimati Tarkeshwari Sinha:
Will the Minister of Labour and Re-
habilitation be pleased to state:

(a) whether it is 5 fact that the
Iron Ore Mines Labour Welfare Fund
has not been used on any uniform
basis in the country; ang

(b) if so, the reasong therefor?

The Minister of State in the Minis-
try of Labour, Employment and Re-
habilitation (Shri L. N Mishra): (a)

and (b). The expenditure in different

States varies. This is because of re-
commendations of Advisory Commit-
tees established in each State ron-
cerned and progress made in imple-
mentation of schemes in various
areas. The funds allotteg also

depend upon production in each State
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New Indian Institutes of Technology

*639, Shri Vishambharan:
Shri E. K. Nayanar:
Shri P, Gopalan:
Shrimati Suseela Gopalan:
Shri C. K, Chakrapani:
Shri A. Sreedharan:
Shri Mangalathomadom:
Shri K. Anirudhan:
Shri P, C. Adichan:

Will the Minister of Edacation be
pleased to state:

(a) whether there is any proposal
to start any new Indian Institute of
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Technology during the Fourth Plan
period;

(b) if so, their number; and

(c) whether Government have
under consideration the question of
starting one Institute in Kerala State?

The Minister of Education (Dr.
Trigung Sem): (a) No, Sir,

(b) and (c). Do not arise.

Alrlifting of Food to NEFA

*640, Shri Ram Kishan Gupta:
Shri P. K. Deo:
Shri K N. Tiwary:
Shri Dhirendranath:

Will the Minister of Home Affairs
be pleased to state:

(a) whether the Committee ap-
pointed to inquire into the airlifting
of food and other materials to NEFA
has submitted its report; and

(b) if so, the details therecof?

The Minister of State in the Minis-
try of Home Affairs (Shri Vidya
Charan Shukla): (a) Not yet, Sir.

(b) Does not arise.

Special Audit Report on Orissa
Transactions

*g41, Shri D. C. Sharma:
Shri Kameshwar Singh:
Shri A. Sreedharan:
Shri S§. M. Joshi:
Shri P, M. Sayeed:
Dr, Surya Prakash Puyri:
Shri Madhu Limaye:
Shri Sequeira:

Will the Minister of Home Affairs
be pleased to refer to the reply given
to Unstarreq Question No. 157 on the
2nd November, 1986 and state:

(a) whether the special audit re-
port on some transactions by the
Orissa Government hag since been
considered by the Orissa Public Ae-
countg Committee;
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(b) if 50, the details of their re-
commendations; and

(c) the action proposed to be tak
in the matter? ’

The Minister of Home Affairg (Shri
Y. B. Chavan): (a) No Sir,

(b) and (c). Do not arise,

Wage Boarq for Workers of Heavy
Chemicals and Fertilisers Factories

*642. Shri Mohammag Ismail:
Shri Umanath:
Shri Ganesh Ghosh:
Shri Bhagban Das:
Shri B, K. Modak:

‘Will the Minister of Labour and Re-
habilitation be pleased to state:

(a) the total number of factories
producing Heavy Chemicaly during
1966;

(b) the total number of such fac-
tories covered by the Central Wage
Board for Heavy Chemicals and Fer-
tilisers;

(¢) whether some factories are not
covered by the Wage Board;

(d) if so, the reason therefor; and

(e) the steps Governmen! propose
to take to fix wages for the workers
employed in concerns not covereq by
the Wage Board?

The Minister of Labour and Re-
habilitation (Shri Hathi): (a) and
(b). According to the information
collected in 1965, 124 factories were
manufacturing heavy chemicals and
fertilizers. Of thess, 88 were cover-
ed by the Wage Board.

(c) and (d). The Board has ex-
cluded 36 factories from its jurisdic-
tion. The excluded factories are
mostly captive units and some are
either covered by other Wage Boards
or are producing fine chemicals in-
cluding photographic chemicals with
which the Wage Board iz not con-
cerned.
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(e) It is open to the parties to
have bi-partite or tripartite discus-
gions for revision of wages if the
existing wages are not considered
satisfactory. Disputes, if any, can be
dealt wilh by the machinery avail-
able under the Industrial Disputes

Act, 1947 and corresponding State
Laws.

Education Policy

*643. Shri C. K. Bhattacharyya;
Shri Mangalathumadom:

‘Will the Minister of Education be
pleased to state:

(a) whether Government have fram-
ed any national policy on education;
and

(b) if so, the details thereof?

The Minister of Education (Dr.
Triguna Sen): (a) The matter is
under consideration.

(b) Does not arise.

Automation in Foreign 0il Companies

*g44, Shri Yashpal Singh:
Shri 8. C. Samanta:
Shri K. N. Tiwary:

Will the Minister of Labour and
Rohabilitation be pleased to state:

(a) whether it has been decided to
refer the question of rationalisation,
reorganisation and automation in
foreign oil companies to a court of
-enquiry; and

(b) if so, the personnel of the team
and its terms of reference?

The Minister of Labour and
Rehabilitation (Shri Hathi): (a) It
has been decided to appoint a Com-
mission of Enquiry under the Com-
mission of Enquiries Act, 1952, to go
into the entire matter,

(b) The personnel and the terms of
reference of the Commission will be
announced at the earliest possible.
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Financial Assistance to Non-
Government Recognised Scheols
and Colleges

*645. Shri Randhir Singh: Will
the Minister of Education be pleased
to state:

(a) whether Government propose to
introduce Delhi pattern of financial
assistance in respect of non-Govern-
ment recognised schools and colleges
in the country so that the cause of
education and its spread may not
suffer owing to financial and other
difficulties that these institutions have
to face under private managements;

(b) if so, from which year; and
(c) if not, the reasons therefor?

The Minister of State in the Minis-
try of Education (Shri Bhagwat Jha
Azad): (a) and (c), No, Sir, The
question of grant-in-aid rules is one
entirely for the State Governments to
decide.

(b) Does not arise.

Global Communications Satellite
System

*646. Dr, Karni Singh: Will the
Minister of Communications be
pleased to state:

(a) whether there are proposals to
exploit the global communications
satellite system to improve our over-
seas communications; and

(b) if so, the time by which the
system would be ready for commer-
cial operations?

The Minister of State in the Depart-
ments of Parllamentary Affairs and
Communications (Shri I. K. Gujral):
{a) Yes, Sir.

(b) The Global Communications
Satellite System is expected to be in
operation in the latter half of 1868,
by which time, it is proposed to set
up & Satellite Communications Ground
Station near Poona.
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State Legislative Councils

#§47. Shri 8. R. Damani: Will the
Minister of Home Affairs be pleased
to state:

(a) whether there is any proposal
to have a Legislative Council | Upper
House) in any of the States which
has only a Legislative Assembly; and

(b) if so, in which States and the
reasons therefor?

The Minister of Home Affairs (Shri
X. B. Chavan): (a) and (b). In sec-
tion 8(2) of the Constitution (Seventh
Amendment) Act, 1956, and section 33
of the States Reorganisation Act, 18586,
provision was made for having a
Legislative Council jn Madhya Pra-
desh from a date to be notified. In
December, 1866, on a request from
the State Government, it was notified
that there shall be a Legislative Coun-
cil for that State from the 15th
August, 1987. A request for post-
poning the date to 15th January, 1968
has now been received from the State
Government and is being examined.
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CBJ. Probe into Irregularities
Commit.ed by Amin Chand
Payarelal Group

*649. Shri Y. A. Prasad:
Shri N. K. Sanghi:
Shri Bedabrata Barua:

Will the Minister of Home Affairs
be pleased to state:

(a) the number of cases which are
being probed into by the C.B.I. for
irregularities committed by the Amin
Chand Payarelal Group;

(b) how many of them are in pur-
suance of the recommendations of the
Public Accounts Committee; and

(¢) when the findings are likely to
be available?

The Minister of Home Affairs (Shri
Y. B. Chavan): (a) Four.

(b) All these 4 cases were taken
up for investigation either on com-
plaints made to the Central Bureau
of Investigation or on the basis of
information received by them.

(c) These cases are in various
stages and every effort is being made
to complete the action.
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Economic Pool for Staffing in Publie
Sector Undertakings

*§51. Shri Kameshwar Singh:
Shri A, Sreedharan:
8hri Nihal Singh:

Shri Sheopujan Shastri:
Shri J. B. Singh:

Will the Minister of Home Affalrs
be pleased to refer to the reply given
to Starred Question No. 315 on the
16th November, 1966 and state:

(a) whether a final decision regard-
ing the formation of an Economic
Pool for stafing management posi-

tions in the Public Sector Under-
takings has since been taken; and

(b) if so, from when it will start
functioning?

The Minister of State in the Minis-
try of Home Affairs (Shrl Vidya
Charan Shukla): (a) and (b). The
various aspects connected with the
formation of a Central Economic Pool
for staffing management positions in
the Public Sector Undertakings are
still under consideration.

Public Schools in Delhi

*G52, Shri K, P. Singh Deo: Will
the Minister of Education be pleased
to state:

" (a) whether it is a fact that the
Delhi Administration has decided to
withdraw  recognition to Public
schools from the next academic year;

(b) if so, the reasons therefor; and

(¢) the reaction of Government in
this regard?

The Minister of State in the Minis-
try of Education (Shri Bhagwat Jha
Azad): (a) to (c). Public schools are
not recognised by the Delhi Adminis-
tration and therefore, the question of
withdrawing their recognition by the
Administration does not arise,

Privileges of Ex-Rulers

*g53, Shri Gunanand Thakur:
Shri Madhu Limaye:

Will the Minister of Home Affairs
be pleased to state:

(a) whether it ijs a fact that the
Rulers of the former Princely States
have been enjoying certain privileges
such as the free supply of electricity;

(b) whether it is a fact tHat this
privilege of free electricity supply is
meant only for personal use and not
for premises of Princes which have
been rented out or which are being
used for businesses;

(¢) whether this privilege of free
electricity supply is being misused by
many Princes; and
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(d) ‘i so, the action taken by Gov-
ernment against this misuse?

The Minister of Home Affairs (Shri
Y. B. Chavan): (a) and (b). Under
the merger Agreements and Cove-
nants the Rulers of former Indian
States were guaranteed the continu-
ance of privileges they enjoyed prior
to 15th August, 1947. Some of the
Rulers had the privilege of free sup-
ply of electricity for their private
residences. The privilege was meant
to be for domestic use only.

(¢) Government have no informa-
tion in this regard.

(d) Does not arise.

Service IConditions of Secondary
School Teachers

*654. Shri P. C. Adichan:
Shrli M, Meghachandra:
Shri Dhireswar Kalita:

Will the Minister of Education be
pleased to state:

(a) whether the All-India Secon-
dary Teachers' Federation has
demanded uniform servive conditions
for teachers all over the country;

(b) whether Government have con-
sidered this demand; and

(¢) if so, the action proposed to be
taken in this connection?

The Minister of State in the Minis-
try of Education (Shri Bhagwat Jha
Azad): (a) Yes, Sir,

(b) and (c). The ultimate responsi-
bility for laying down service condi-
‘tions for secondary and other cate-
gories of teachers is that of the State
Governments. While the <Central
Government supports the concept of
parity in the service conditions of
teachers working under Government
and non-Government managements in
the same State, it does not consider
the enforcement of uniform service
"eonditions in different parts of the
‘tountry to be m practicable proposi-
tion.

JUNB 21, 1961
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College Teachers in Manipur

*655. Shri M. Meghachandra:
8hri Dhireswar Kalita:

Will the Minister of Education be-
pleased to state:

Written Answers

(a) whether the Manipur Govern-
ment had asked for Central assistance
in enhancing the pay-scales of tea-
chers of Government aided colleges
in the State;

(b) if so, the nature and extent of
assistance asked for;

(c) whether any assistance has
been given to the State Government
in this connection; and

(d) if so, the details thereof?

The Minidier of Education (Dr.
Triguna Sen): (a) No, Sir.

(b) to (d). Do not arise,
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National Youth Board

*g58, Shri S. Kundu:
Shri Lakhan Lal Kapoor:

Will the Minister of Education be
pleased to state:

(a) whether the Planning Commis-
sion has recommended the formation
of an autonomous National Youth
Board on the pattern of Social Wel-
fare Board;

(b) if so, the steps Government
have taken to constitute such a Board;
and

(c) it not, the reasons therefor?

The Minister of State in the Minis-
try of Education (Shri Bhagwat Jha
Azad): (a) The Planning Commission
sent the Ministry of Education the
recommendations of the Working
Group on Youth Services which sug-
gested the setting up of a National
Youth Board.

(b) and (e¢). The proposal Wwas
examined by Government and since
the setting up of an Independent
National Youth Board would involve
considerable expenditure, Govern-
ment decided to defer consideration
of the proposal,

Supply of Information to State
Governments

*“659. Dr, Ranen Sen: Will the
Minister of Home Affairs be pleased
to state:

(a) whether it is a fact that his
Ministry used to send special weekly
reports to the State Governments to
keep them informed about the
national and international develop-
ments and anti-Government activities
of certain groups and parties;

(b) whether these have been stop-
ped after the Fourth General Elec-
tions; and

(e) it so, the reasons therefor?

The Minister of Home Affairs (Shri
Y. B. Chavan): (a) to (c). The special
weekly reports previously issued to
the State Governments on national
and international developments have
been, replaced by special fortnightly
reports, for reasons of administrative
convenience.
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Arrears of Delhi Municipal
Corporation

3069. Shri Ram Kishan Gupta: Will
the Minister of Home Affairs be
pleased to state:

(a) the total amount of arrears
which the Delhi Administration owes
to the Delhi Municipal Corporation;

(b) whether the Delhi Municipal
Corporation has made any appeal to
the Central Government to help in
realisation of arrears; and

(¢) if so, the action taken thereon?

The Minister of State in the Minis-
try of Home Affairs (Shri Vidya
Charan Shukla): (a) As reported by
the Delhi Municipal Corporation,
the Delhi Administration owed
Rs. 28,89,887 to the General Wing of
the Corporation on account of pro-
perty taxes/service charges for the
period ending 31st March, 1967.

(b) Yes, Sir.

(¢) A sum of Rs. 26,21,533 has been
received upto the end of 31st May,
1867 by the Delhi Municipal Corpora-
tion.

Article 18(1) of Constitution

3070. Shri Baburao Patel: Will the
Minister of Home Affairs be pleased
to state:

«(a) the instrument of law wunder
which Government have created titles
like Bharat Ratna, Padma Vibhushan,
Padma Bhushan and Padma Shri;

(b) whether in view of the recent
decision of the Supreme Court
regarding the Fundamental Rights,
Government intend to either stop
awarding these titles or bring forward
necessary legislation in a constitu-
tional manner; and

(e) if not, the reasons therefor?

The Minister of Home Affairs (Shri
Y. B. Chavan): (a) Bharat Ratna,
Padma Vibhushan, Padma Bhushan
and Padma Shri are not titles but
decorations, for the award of which
no legislation is necessary.
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(b) and (c). The conferment of
such decorations does not infringe the
fundamental rights or any other pro-
‘visions of the Constitution.

Clearance and Delivery of Dak at
Bhopal

3071, Shri Baburac Patel: Will the
Minister of Communications be pleas-
ed to state:

(a) whether Government have
received numerous complaints to the
effect that clearance and delivery of
dak at Bhopal is most haphazard;

(b) if so, the nature of such com-
plaints;

(c¢) whether it is a fact that even
an Express Letter takes four to five
days to reach Bhopal from New Delhi
and Bombay;

(d) whether it is also a fact that
even Express Telegrams reach ihere
after two or three days; and

(e) if so, the measures taken to
remedy the situation?

The Minister of State in the Depart-
ments of Parliamentary Affairs and
Communications (Shri I. K. Gujral):
{a) No complaint regarding clearance
of mails was received but 10 com-
vlaints about the delivery of dak
were received during the Ilast
3 months.

(b) The complaints related to delay
in delivery, non-delivery and wrong
delivery of mails.

(¢) No such delays have been
Teported.
(d) No such complaints were

received. There were however, delays
in transmission of the telegrams
during February and March, 1967, due
to the “Work to Rule” agitation of
telegraphists; but the public had been
duly warned against these delays.

(e) The officials by whose mistakes
the complaints regarding wrong
delivery arose were suitably deslt
with

880 (Ai) LSD—3,

¥ijnan Mandirs

3072. Shrl Baburao Patel: Will the
Minister of Education be pleased to
state:

(a) whether the scheme of estab-
lishing Vijnan Mandirs has been
abandoned;

(b) the number of Vijnan Mandirs
established so far in the wvarious
States and the cost of each; and

(¢) whether they are serving the
purpose they were intended for and
the extent of return they bring
annually?

The Minister of Education (Dr,
Triguna Sen): (a) No, Sir.

(b) 52 Vijnan Mandirs have been
established so far in different States
as follows:

Andhra Pradesh
Assam

Bihar

Delhi

Gujarat

Himachal Pradesh
Jammu and Kashmir
Kerala

Madhya Pradesh
Madras
Maharashtra
Mysore

Orissa

Punjab

Rajasthan

Uttar Pradesh
West Bengal

LB e - e el R

ToraL 52

0

The central expenditure in respect
of each Vijnan Mandir is limited to
Rs, 16,000 non-recurring and Rs. 12,000
per annum recurring,

(¢) The Vijnan Mandirs were set

up to stimulate interest in science
amongst people in rural areas and
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also to help them to have an intel-
ligent appreciation of the sacientific
principles underlying problems of
vital interest affecting their daily life.
The Vijnan Mandirs have been func-
#oning under the administrative con-
wol of State Governments since
1063-64. No systematic evaluation of
their functioning appears to have been
undertaken, although the Planning
Commission have expressed the view
that the Vijnan Mandirs are of doubt-
#ul utility. The Ministry proposes to
suggest to the State Governments to
review their working.

The Vijnan Mandirs were not
intended to bring any monetary
return.

Telephone Exchange in Madhya
Pradesh

2073. Shri Baburas Patel: Wil
the Minister of Communications be
pleaged to state:

(a) the number of Automatic Tele-
phone Exchanges proposed to be
apened in the Madhya Pradesh Cirele
‘of the P. & T. Department during the
remaining period of the Fourth Five
Year Plan;

(b) the number of Automatic
BExchanges opened in the State since
1956 when the new State came into
being; and

(c) the number of telephone con-
nections served by them and those to
be served by the new ones?

The Minister of State in the Depart-
ments of Parllamentary Affairs and
Communications (Shri I. K. Gujral):
(a) About 90.

(b) 89.

(c) About 3,500 by the present auto-
matic exchanges. About 12,000 con-
nections will be provided by new
automatic exchanges, but this figure
will include about 5,000 conversions
from existing manual exchanges.

JUNE 21, 1067
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Sale of Custodian Land in Punjab

3074. Shri K. P. Singh Deo: Wil
the Minister of Labour and Rehabili-
tation be pleased to refer to the reply
given to Unstarred Question No. 3772
on the 31st August, 1966 and state:

(a) whether it is a fact that excess
custodian land in Punjab was sold to
the State Government instead of
entrusting the same to the Regional
Settlement Commissioner, Punjab for
disposal;

(b) it so, the reasons therefor;

(¢) whether Government permitted
the State Governments of Punjab and
Haryana to charge higher prices for
the excess custodian land than the
prices charged by the Central Gov-
ernment; and

(d) it so, the reasons therefor?

The Minister of State in the Minis-
try of Labour and Rehabilitation (Shri
L. N. Mishra): (a) Yes.

(b) The land being surplus to the
requirement of the Displaced Persons
was transferred to the State Govern-
ment in package deals.

(c) After transfer of the land to
the State Government in package
deals the Central Government will
not be concerned with the rates at
which the land is sold by the State
Government.

(d) Does not arise.
Commemorative Stamp

3075. shri Nareadra Singh Mahida:
Will the Minister of Communications
be pleased to state: .

(a) whether Government propose
to issue the commemorative stamp of
Maharaja Sayaji Rao Gaikwad of
Baroda; and

(b) it not, the reasons therefor?

The Minister of State in the De-
partments of Parliamentary Affairs
and Communications (Shri I. K
Gujral): (a) There is no proposal for
issue of such a stamp during 1067.
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(b) The proposal for the jssue of
a commemorative stamp in honour
of Maharaja Sayaji Rao Gaikwad
during 1967 was considered by the
Philatelic Advisory Committee which
advises Government on the issue of
such stamps but the same was not
recommended.

Museum at Lothal jn Gujarat

3076, Shri Nareadra Singh Mahida:
Will the Minister of Education be

pleased to state:

(a) whether the Ceniral Govern-
ment have sanctioned Rs. 50,000 for
the construction of a Museum at
Lothal in Gujarat State;

(b) whether the Archaeological
Dapartment has undertaken the con-

stuction work of the museum;

(c) if not, the reasons therefor;

(d) whether the Government of

Gujarat have constructed a guest
house at Lothal;

(e) when the museum will be
ready; and

(f) the steps taken by Government
in this direction?

The Minister of State in the Mimis-
try of Education (Shri Bhagwat Jha
Azad): (a) An amount of Rs. 281,711
hag been sanctioned.

(b) No, Sir.

(¢) The construction work is the
sharge of the Centra] Public Works
Department,

(d) Yes, Sir.

(e) The time when the work will
be completed will depenq upon the
capacity of the Central Public Works
Department to execute thy work, We
have impressed upon them  the
ungency of the work,
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(f) The expenditure sanction has
been given and the work entrusted
to the Central Public Works Depart-
ment who have already invited
tenders for it Provision has beem
made in the budget estimates for
funds likely to be actually required
for the work during the year.

Development of Indian Languages

3077. Shri Sezhiyan: Will the
Minister of Education be pleased to
state the amount allotted and spent
by Government during 1966-87, and
the amounts allotteq for 1967-868 for
the propagation and development of
the various languages listed in the
Eighth Schedule of the Constitution
and the details thereof?

The Minister of Education (Dn

Triguna Sen):
(Rs, in lakhs.)
Budget Actual  Budget
allot-  expendi- allot-
ment  ture  ment
in in in
1066-67 1966-67 1967-68

1. Hindi 90°64 11447 138°49

3. Sanskrit 23'92 24'14 35'22
3. Other Mo-
dern Indian

10°00 893 600

ToTAL . 124°56 147'54 4 17971

P.0’s. in Gujarat State

3078. Shri D, R. Parmar:
Shri Ramchandra J. Amin:
Shri Rhaljibhai Parmar:
Shri 8. M. Solanki:

Will the Minister of Communmica-
tions be pleased to state:

(a) the unmber of new Post Offices
opened in Gujarat State in 1966-67;
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(b) the number of Post Qffices
up-graded in Gujarat State in 1066-
87;

(c) whether there are demands
from the public for openihg new
Post Offices as well as upgrading the
existing ones; and

(d) if so, the action taken by Gov-
ernment in the matter?

The Minister of State in the De-
partments j’:rliamentary Affairs and
Communicationg (Shri I. K. Gujral):
(a) 58,

(b) 21.
(¢) Yes, Sir.

(d) So far as opening of new
branch post offices is concerned, a ban
has been imposed owing to the pre-
sent financial stringency. As regards
opening of Sub-offices and upgrading
of branch offices to Sub-offices, the
demands will be met provided the
prescribed standards are satisfled.

Posts and Telegaphs Staff Quarters
and Buildings in Margao

3079. Shri Shinkre: Will the Minis-
ter of Communications be pleased to
state:

(a) the number of Postg and Tele-
graphs employees in Panaji, Mapuca,
Margao and Vasco-da-Gama offices
who have been provided with Gov-
ernment residentia] accommeodation
till the 31st March, 1967;

(b) the expenditure incurred on
the payment of rent of P. & T. Offices
in those cities;

(¢) whether there ig any proposal
to construct staff quarters for the
P. & T. staff and buildings for the
P, & T offices in those cities;

(d) if so, the details thereof; and

(e) if not, the reasons therefor?

The Minister of State in the De-
partments of Parliamentary Affalrs
ang Communicationg (Shri I K.
Gujral): (a) 10 in Panaji and none in
other places.

_JUNE 21, 1067
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(b) Rs. 2,319 per month at Panaji
and Rs.' 650 per moiith at Margao.
No rent is paid at other places,

(c) and (d). There are proposals to
construct staff quarters for P, & T.
staff and buildings for the P. & T.
offices in these cities.

Wﬁr&e_u Ameﬂ

The details are given below:

(i) Acquistion of 4000 sq. metres
of land for telephone ex-
change building at Panaji.

(ii) Acquisition of 10 acres of
land at Panaji for P. & T.
colony.

(iii) Acquistion of 6500 sq. metres
of land at Mapuca for con-
struction of telephone ex-
change and staff quarters.

(iv) About 3,000 sq. mtrs, of land
hag been selected at Margao
for construction of telephone
evchange building.

(v) Acquisition of about 4,000
sq. metres of land at Vasco-
da-Gama for construction
of telephone exchange build-
ing.

(e) Does not arise.

Telephone Conmections

3080. Shri Shinkre: Will the Minis-
ter of Communications be pleased to
state:

(a) the number of applications for
grant of telephone connections pend-
ing in Panaji and Margao exchanges;

(b) the number of telephone con-
nections granted jn 1966-87 in those
two cities; and

(c) the steps taken to expedite the
grant of telephone connections?

The Minister of State in the Depart-
ments of Parliamentary Affairs and
Communications (Shri I. K, GujraD:
(a) Panaji 300; Margao 502.

(b) Panaji 88; Margao 32.
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(c) At present, Panaji exchange is
of 900 lines capacily and the working
connections are 799, Some more con-
nections are being given. Since further
expansion of the exchange is not pos-
sible in the existing building, action
is being taken to acquire a plot of jand
for construcling a building to esta-
blish a big automatic exchange. This
will however take considerable time.
The guestion of providing some jnte-
rim relief is under examination,

Margao exchange has a capacity of
300 lines and working connections are
286. The expansion of exchange by
another 200 lines
stage of completion, Further connec-
tions will be given after completion
of the work.

Failurey of Telephone Lines in Goa

3081, Shri Shinkre; Will the Minis-
:g_pf Commaunications be pleased to
te:

(a) whether Government are aware
of the frequent failures of telephone
lines in Goa and consequent incon-
venience to the subscribers, specially
Newspaper-owners;

(b) whether their are complaints
from the staff of Telephone Depart-
ment jn Goa regarding faulty material
supplied by the tenderers; and

(c) if 50, the steps Government pro-
pose to take to minimise the incon-
venience to the gubscribers angd to
bring to book unscrupulous tenderers?

The Minister of State im the Depart-
ments of Parliamentary Affairs and
Communications (Shri I K. Gujral):
(a) There have been numerous fai-
lures. The faults were however, ai-
tended to promptly. Projects are in
hand for expansion and modernisation
of the existing equipment. This will
improve the service considerably,

(b) No, Sir.

(¢) Does not arise,

is in an advanced .

Essentia] Commodities Smuggled inte
Pakistan

3082. Shri Madhu Limaye:
Dr, Ram Manohar Lohia:
Shri S. M. Banerjee:
Shri George Fernandes;

Will the Minister of Home Affairs be
pleased to state:

(a) whether it is a fact that a
Pakistani driver drove a truck loaded
with essential commeodities through
paddy fields into Pakistan territory
near Dhubrj in Goalpara District of
Assam, gs reporied ijn the ‘Indian Ex-
press’ dated the 13th April, 1967;

(b) whether the Dborder gecurity
forces were looking helplessly on
when this happened;

(c) whether any complicity is sus
pected between the Pakistani driver
and the Border Security Police; and

(d) the action taken jn this case and
the preventive measureg planned?

The Minister of Home Affairs (Shri
Y. B. Chavan): (a) On the 11th April
1967, a truck belonging to a resident
of Gauhati was driven away by his
temporary driver, g Pakistani national,
to Pakistan through the Goalpara-
Pakistan border. The truck carried
C.I. Sheets and some other articles.

(b) There is no border security
check post in the vicinity of place of
occurrence. Hence the question does
not arise.

(¢c) No, Sir.

(d) Villiage defence parties have
been activated to prevent incidents of
this nature and intensive patrolling
has been arranged by the Border
Security Force. Check gates have
also been jnstalled at vulnerable
points.

L LT, Kanpar
3088. Shri S. M. Banerjee:

Shri Madhu Limaye:

Will the Minister of Education be
pleased to state:

(a) whether hiy attention has bheem
draw=. 19 @ zonfidentig] circular issued
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by the Department of Humanitieg and
Social Science of Indian Institute of
Technology, Kanpur to varioug profes-
sors and other intellectuals asking for
information regarding 1967 elections
and their viewg on the next General
Election in 1972;

(b) whether some information ask-
ed for in thig Circular js of extemely
secret nature and detrimental to larger
interests of the country's Parliamen-
tary democracy; and

(¢) if s0, the reaction of Govern-
ment thereto?

The Minister of Education (Dr,
Triguna Sen): (a) Yes, Sir,
(b). No.

(c) Doeg not arise in view of (b)
above,

Smuggling of importeq material by a
Chandigarh factory

3084. Shri B. K. Modak:
Shri Umanath:
Shri Mohammad Ismail:
Shri Ganegh Ghosh:
Shri Bhagaban Das:

Will the Minister of Home Affairs
be pleased to state:

(a) whether the police authorities in
Chandigarh had taken to the Police
Station truck No DLL 617 containing
imported raw material;

(b) it so, whether the material was
smuggled into Delhi territory;

(¢) whether the truck was detained
three hours after its departure from
the factory premises;

(d) if go, the name of the factory;
and

(e) whether it is a fact that the
workers opposing the remova] of the
raw materialg from the factory were
lathi-charged by the Police?

The Minister of State in the Minis-
try of Home Affairg (Shri Vidya
Charan Shukla): (a) Truck No. DLL
617 contaiming electric meters, enamel
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wires and press paper, was taken inte
posession by the Chandigarh Police on
16th April, 1967 as case property im
a case registerd at Police Statiom,
East, Chanigarh under Sections 147,
143, 149, 426, 506 LP.C.

(b) No Sir, this material had been
despatched to Delhi by the Proprietors
of Meters and Instruments Factory
Private Limited, Chandigarh in the
said truck. The meters were meant
tor the S.D.0O., Punjab State Electricity
Board, Shakurbastj Delhi, while the
ename] wire ang press paper, were
meant for the factory's own branch at
Asaf Alji Road, Delhi.

(c) The said truck with its contents
was taken into possession by the Police
from outside the area of the factory
premises on 16th April, 1967 ang it
remained with the Police till 18tk
April, 1967 when it was released om
Supardari under the orders of the
Court.

(d) Meters and Instruments Private
Limited, 143 Industria] Area, Chandi-
garh.

(e) No, Sir.

Wage Board for Heavy Chemicals and
Fertiliser Industriey

3085. Shri K. Anirudhan:
Shri Umamath:
Shri K. M. Abraham;
Shri P. P, Esthose:
Shriy Viswanatha Menon:

‘Wil] the Minister of Labour and Re-
habilitation be pleased to state:

{a) the last date for submitting the
memorandum on reply to the question-
naire of the Wage Board for the Heavy
Chemicals and Fertiliser Industries;

(b) whether the Fertiliser Corpora-
tion of Indja hag submitted its memo-
randum to the Wage Board;

(e) it so, when; and
(d) if not, the reasons therefor?

Written Answers

The Minister of Labour, Employ-
ment and Rehabilitation (Shri Hathi):
(a) The original time limit of 1-11-08
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was extended to 31-12-86, but replies
received after this date were glso ac-

cepted.

(b) and (c). The reply of the Ferti-
lizer Corporation of India was receiv-
&d on 22-4-87,

(d) Doeg not arise.

Consumer Price Indices

3086. Shri Madhu Limaye:
Shri 8. M. Banerjee:
Shri George Fernandes:
Dr. Ram Manohar Lohla:

Will the Minister of Labour and Re-
mabilitation be pleased to state:

(a) which of the State Governments
have completed the work of revising
their Consumer Price Indices;

(b) the basis|criteria for the revi-
sion;

(c) the total Dearnesss Allowance
outlay on account of this revision; and

(d) the impact of this revision on
the al] India Index (beginning with
the revision of indiceg in Gujarat and
Maharashtra carried out in 1963-64)7

The Minister of Labour amd Re-
habilitation (Shri  Hathi): (a)
Four State Governments, viz.,
Maharashtra, Gujarat, Andhra Pra-
degh and Kerala have revised the
Consumer Price Index Numbers for
Centreg includeq in the Interim Series
of All-India Working Class Consumer
Price Index Numbers op, base 148-100,

(b) The revisions were carried out
after due consideration of the recom-
mendations made by the Expert Com-
mittees appointed by the State Gov-
ernments. The revision is mostly on
account of adjustment in house-rent
index and in some cases in pricing of
certain other items, e.g. clothing etc.

(¢) Information is not available.

(d) The All-India Working Class
Consumer Price Index on base 148-
100 compiled by the Labour Buresu
is a weighted average of 27 consti-
tuent Serieg of which 15 are computed
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by the Labour Bureau and 12 by the
State Governments, Revisions have s®
far been carried out in respect of 3l
series, 8 State Government Series gnd
15 Labour Bureau Series, The cumul-
ative impact of these revisions
amounts to raising the All-India
Index by about four and a half poinks.

Bifurcation of Railway Mall Servies

3087. Shri George Fernandes:
Shri J. H, Patel;
Shri Madhu Limaye:

Will the Minister of Communies-
tions be pleased to state:

(a) whether any representation has
been received from any quarter for the
biturcation of the Railway Mail Ser-
vice ‘Q Division (Mysore State); and

(b) if so, the steps taken to bifurcate
the R.M.S, ‘Q' Division?

The Minister of State in the Depart-
ments of Parliamentary Affairs and
Communjcationy (Shri I, K. Gujral):
(a) Yes Sir.

(b) The matter is under examina-
tion.

Cattle Lifting by Pakistanis

3088. Shri Yashpal Singh: Will the
Minister of Home Affairs be pleased
to state:

(a) whether there is an increase in
the instances of trespass and cattle
lifting by Pakistani nationals on the
Assam-East Pakistan border in the
last two months; and

(b) if so, the action being taken to
prevent the increase?

The Minister of Home Affairs (Shri
Y. B, Chavan): (a) Yes, Sir. There
is a slight increase in the incidents
of cattle lifting by Pak. nationals in
the border areas of the United K. and
J. Hills, Garo Hills anq Goalpara.
Incidents of trespass in the UK. and
J. Hills have also shown an increase.

(b) Additional border out-posis
have been set up, and, if necessary,
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more of them will be set up to pre-
vent border crimes in these areas.
Strict vigilance is being maintained
on the activities of Pak. criminals.

Written Answers

.Mutgal Cancellation of Visas with
U.A.R.

3089. Shri Ram Kishan Gupta: Will
the Minister of Home Affairs be
pleased to state:

(a) whether Government have con-
gidered the question of mutual can-
eellation of visas with U.A.R. Govern-
ment; and

(b) if so, the result thereof?

The Minister of State in the Minis-
try of Home Affairs (Shri Vidya
Charan Shukla): (a) and (b). The
question of abolition of visas with
U.A.R. and certain other countries, on
a.reciprocal basis, is under cxamina-
tion.

Qedification of Privileges of M.Ps

#9090, Shri Madhu LimaYye:
Shri §. M, Banerjee:
Shri George Fernandes:
Dr. Ram Manohar Lohia:
8hri Sidheshwar Prasad:
Shri Swell:

Will the Minister of Parliamentary
Affairs be pleased to refer to the
statement made by the Minister of
Law in the House on the 23rd March,
1987, in regard to the codification of
the Privileges of Members of Parlia-
ment and state:

(a) whether Government have since
held consultations with the Leaders
eof the Opposition, Constitutional
Lawyers and Jurists to prepare the
proposals for the codification of Privi-
leges of the Members of Parliament;
and =0

{h) if so, the result thereof?

The Minister of Parliamentary
Affairs and Communications- (Dr. Ram
Subhag Singh): (a) and (b). The
matter is under consideration.
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Working of CSIK.

3095. Shri Yashpal Singh.
Shri 5. C. Samanta:
Shri Indrajit Gupta:
Shri H. N. Mukerjee:

Will the Minister of Education be
pleased to state:

(a) whether the Ray Committee on
the working of C.S.IR. has submit-
ted its report; and

(b) if so, the reaction of Govern-
‘ment thereto?

The Minister of Education (Dr.
“Priguna Sen): (a) Ray Committee's
Report on the integration of Indian
National Scientific Documentation
‘Centre and the Publications and
Information Directorate has been
received.

(b) The report is under study.
feeett foromt st

3096. Y aware ey : waT M-
o weft ag TAAF g w3 fv

(%) =t g wr fawr g
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JUNE 21, 1967

Written Answers |, 6452°

fredt fadfn wgg Wt wifaw §,
9 fa=rT fvar o 22T g

et § wgen @ ¥ faemiz

3097. W AMHM W AW
stgew = woEmw :

4T TE-w HAT 5 WA, 1967 ¥
garTifes SvA w841 611 ¥ TAL &
q49 ¥ gg qamy K1 §97 347

(%) %7 w1 ¥ TF FAET @H
# gu fawwle & w100 1 v g0 {
=R

(=) afz gi, av sa% @t @
g, AT

() afz 7@y, @ wad A7 frar
qHG TR A GAAAT 3 7

nEeTd wArew ® qewAA (s
faret aow wpes): (%) /(7). o= g
FoAYAE R 22-3-1967 ®1 aTen-
|1 At fwar o Wwrar | g s
FrETE™ ¥ T IHTT MG AFINT
A & @l avw A6 F F o gy
4| grvr ¢ fs falt sat=rdt & &
TFqT aTeTETy F T Wor fa@r g
arggifeadm 3= wiv &1 faeses
g A grve ¢ fr o9 IwIX w@Ei &
ATTC@TEY & I3, G & F1O7 fwpre
& AT g ar FH=Erd FIg F Al
AT AT & AT 98T F 97 @ g fowy
7g fawwre gwi gt 1 @1 fawwie gy,
TEAT GHL B UTEAT FS FH AT F7 47 |
%€ & FTH ¥ WOT A7 AT NAq-
afwat & & #rf o offaa adt 34

T W AT AR o sraedr

3098. sft fenafr foret :
sftwo Ao fommy :

T WA WY qg A@ATY A FIO@



'6453 Written Answery JYAISTHA 31, 1880 (SAKA) Written Answers 6,54
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Yisit by “Comex” to India in August,
1967

3099. Shri R. S. Vidyarthi:
Shri Sharda Nand:

Will the Minister of Education be
pleased to state:

(a) whether an organisation of
Commonwealth countries called
“COMEX" will be visiting India some
time in August, 1987;

(b) it so, what is the fleld of acti-
vity of this Organisation;

(c) whether it js sponsored by any
specific country; and

(d) the share the Government of
India will bear towards the expenses
of this organisation while in India?

The Minister of State in the Minis-
try of Education (Shri Bhagwat Jha
Azad): (a) Yes, Sir.

{(b) It is a non-official organisation
and its primary aim appears to publi-
cise the Commonwealth and to
encourage the spirit of adventure in
the Youth of the Commonwealth,

(e) No, Sir.
_(d) None, Sir.

Polytechnics in Delhi

3100. Shri Sharda Nand:
Shri Bharat Singh Chauhan:
Shri Ranjit Singh:
Will the Minister of Education be
pleased to state:
(a) whether Government have
formulated any scheme to open more
Polytechnics in Delhi; and

(b) if so, the details thereof?

The Minister of Education
Triguna Sem): (a) No, Sir.

(b) Does not arise.

New Higher Secondary Board in Delia

3101. Shri Ram Kishan Gupta:
Shri Dhirendranath:
Shri Yashpal Singh:
Shri Ram Gopal Shalwale:

Will the Minister of Education be
pleased to state the stage at which
the proposal to set up a new Board
for the Higher Secondary Examina-
tion in the Union Territory of Delhi
stands?

The Mijnister of Education (Dr.
Triguna Sen): The suggestion to set
up a separate Board of Higher Secon-
dary Education for Delhi Union Terri-
tory is in the preliminary stage.

Schools in Goa

3102, Shri Shinkre: Will the Minis-
ter of Education be pleased to state:

(a) the number of students in the
private and Government primary
schools and high schools respectively
in Goa since the Independence of that
{erritory;

(b) the number of students in pri-
mary schools and high schools res-
pectively who have opted for Marathi
and Konkani medium respectively;
and

(c) whether the local Government
have finalised any scheme to start
high schools using Marathi and Kon-
kani medium respectively?

The Minister of Eduacation (Dr.
Triguna Sen): (a) to (c). The infor-
mation is being collected and will be
laid on the Table of the Sabha im
due course.

(Dr.

Code for Legislators

3163, Shri D, C. Sharma: Will the
Minister of Home Affairs be pleased
to state:

(a) whether the Cocde for legis-
lators has been finalised;
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(b) it so, the details thereof; and

(c) the steps taken to implement
the same?

The Minister of Home Affairs (Shri
Y. B. Chavan): (a) to (c). A draft
Code has been prepared, a copy of
which was laid on the Table of the
Lok Sabha on the 21st March, 1967.
It is proposed to finalise it after it
has' been discussed in a meeting of
the representatives of the wvarious
political parties and groups in Parlia-
ment and after the State Govern-
ments have been consulted.

Persons arrested under DIR.

3104. Shri D, C. Sharma: Will the
Minister of Home Affairs be pleased
to state:

(a) whether some legal difficulties
will arise in the detention of persons
arrested under D.LR., after proposed
lifting of Emergency as they cannot
be’ detained for long under the Pre-
véntive Detention Act;

(b) if so, the nature of difficulties
Mkély to arise; and

(¢) the steps taken in the matter?

The Minister of State in the Minls-
try of Home Affairs (Shri Vidya
Charan Shukla): (a) to (c). The sta-
tutory requirements for the detention
of a person differ under the Defence
of India Act and the Preventive Deten-
tion Act., The former enable prompt
and more sustained preventive action.
The differences in statutory require-
ments cannot, however, be desgribed
as any *“difficulty” in a strict legal
aense,

PWptte between Petrolenm Companies
and their Workers

3105. Shri P. Ramamoorthy:
Shri A, K. Gopalan:

;Will the Minister of Labour and
Rehabilitation be pleased to state:

(a) whether Government have
agreed to appoint a Court of Inquiry
1o investigate into the dispute bet
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ween the Petroleum Oil Companies
and their workers;

(b) if so, whether Government have
nominated ils personnel; and

(¢) if not, when the nominations are
likely to be made?

The Minister of Labour and Rehabl-
litation (Shri Hathi): (a) to (¢). It
has been decided to appoint a Com-
mission of Enquiry under the Com-
mission of Enquiries Act, 1952, to go
into the entire matter. The personnel
and the terms of reference of the
Commission will be announced at the
earliest possible.

Employees of Telegraph Engineering
Department

3106. Shri Nitiraj Singh Chaudhary:
Will the Minister of Communications
be pleased to state:

(a) whether it is a fact that the
services of certain employees of the
Telegraph Engineering Department
have been terminated because of their
failure to pass confirmation examina-
tion in 4 years and in 6 attempts;

(b) if so,
employees;

the number of such

(¢) the length of service they had
at the termination of their services;

(d) whether these employees were
appeinted on time-scales and not for
a definite period;

(e) whether as per para 12 of
Appendix 17 of P. & T. Manual Vol
IV, services of persons appointed om
time-scale cannot be terminated;

(f) whether these employees had
completed their probation period; and

(g) whether they were also givem
due increments?

The Minister of State in the Depart-
ments of Parliamentary Affairs and
Communications (Shri I. K. Gajral):
(a) Yes, Sir. Engg. Division clerks
are required to pass canﬁrmatin_n
examination within 4 years of their
appointment and during this period
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they can avail of 6 chances, Those
.who do not pass the examination are
not re'ained in the «clerical cadre.
They are given offer for appointment
in a lower cadre and if they do not
accept such offer their services are
terminated.

(b) About 30.
(c) About 4 to 7 years.

(d) Yes, they were appointed in
time scale, initially on temporary
basis.

(e) Time scale clerks are mnot
appointed on probation as contem-
plated in rule 12 of Appendix 17 of
P, & T. Manual Volume IV, They
are appointed on temporary basis and
are required to pass confirmation
examination within the period men-
tioned above, failing which they are
fot-retained in the clerical service. If
such officials do not accept offer for
appointment in a lower cadre their
services are terminated.

(1) In view of reply to (e) above,
this does not arise.

(g) Yes, Sir.

Disbanding of MSP III Battalion
Serving in Nagaland

3107, Shri Vasudevan Nalr:
Shri C. Janardhanan:
Shri P. C. Adichan:

Will the Minister of Home Affalrs
Jbe pleased to state:

(a) whether Government have
decided to disband the MSP III Bat-
‘talion which was serving in Nagaland;

(b) if so, the reasons therefor; and

(¢) whether the disbanded MSP
men are not willing to be absorbed
in the CR.P.?

The Minister of State in the Minis-
try of Home Affairs (Shri Vidya
‘Charan Shukla); (a) Yes, Sir. The
disbanded battalion has since been
embodied into the Central Reserve
Police.

(b) This being a battalion raised at
the cost and on behalf of the Centre
by the State Government, it has been
absorbed in the Central Reserve Police
as a measure of reorganisation.

(¢) A very large number of men
has volunteered for absorption. In
respect of others, the State Govern-
ment is being requested to give in
their place others from their own
armed police, who are willing to
volunteer for embodiment in the Cen-
tral Reserve Police.

8.C. and S.T. (Candidates in Orissa

3108, Shri Ramachandra Ulaka;
Shri Dhuleshwar Meena:
Shri Heerji Bhai:
Shri (K. Pradhani:

Will the Minister of Labour and
Rehabilitation be pleased to state:

(a) the number of candidates
belonging to the Scheduled Castes
and Scheduled Tribes registered in
the various Employment Exchanges
in Orissa as on the 30th April, 1967;
and

(b) the number owt of them will

were provided with employment
assistance upto the end of April, 1967

The Minister of Labour and Rehabi-
litation (Shri Hathi): (a) and (h).
The information is collected at half
vearly intervals relating to June and
December. Latest figures are given
below:

Number Number
on of
Live placements
Register  affected
as on durin g
31-12-(6  January-
Decem

1966

Category

1,809
1,625

Scheduled Castes
Scheduled Tribes

6,473
8,204
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Imquiries about State and Central
Government Officials

3109. Shri Ramachandra Ulaka:
Shri Dhuleshwar Meena:
Shri Heerji Bhai:
Shri K., Pradhani:

Will the Minister of Home Affairs
®e pleased to state:

(a) the number of inquiries insti-
tuted against the State and Central
@overnment Officials in Orissa during
1968-67 by the Special Police Estab-
lishment, Puri Branch; and

(b) the number of cases in which
inquiries have been completed and
punishment awarded during the same
period?

The Minister of Home Affairs (Shri
Y. B, Chavan): (a) The Branch of the
Special Police Establishment, which
is now located at Bhubaneswar insti-
tuted during the year 1966 and from
January to May, 19687, 115 inquiries
against Central Government officials
and one inquiry against State Gov-
ernment officials in the Orissa State.

(b) On the completion of the
investigation in respect of the case
registered against State Gowvernment
employees, charge-sheet has been filed
in the court. Of the 115 cases regis-
tered against Central Government
employees, five have ended in depart-
mental punishments and one in con-
viction in court. The remaining cases
are pending at various stages.

Construction of Auditoria in Schools
and Colleges

3110. Shri Ramachandra Ulaka:
Shri Dhuleshwar Meena:
Shri Heerji Bhai:
Shri K. Pradhani:

Will the Minister of Eduocation be
pleased to state:

(a) the amount paid by the Centre
for the construction of auditoria in
various schools and colleges in Orissa
during 1966-67; and
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(b) the amount proposed to be
given to that State for the purpose
during 1967-687

The Minister of State in the Minis-

try of Education (Shri Bhagwat Jha
Azad): (a) Rs. 5,000.

(b) Apart from Rs. 2,479 released
so far, a balance of Rs. 20,624 remains
to be paid in instalments for four pro-
jects sanctioned in Orissa. This will
be paid, as and when the conditions
laid down, are fulfilled.

Junior Technical Schools in Orissa

3111, Shri Ramachandra Ulaka:
Shri Dhuleshwar Meena;
Shri Heerji Bhai:
Shri K. Pradhani:

Will the Minister of Education be
pleased to state:

(a) whether any junior technicak
schools are proposed to be opened in
Orissa during 1967-68; and

(b) if so, the details thereof?

The Minister of Education (Dr.
Triguna Sen): (a) No, Sir,
(b) Does not arise.
Trade Uniong
3112, Shri Vasudevan Nair: wiu

the Minister of Labour and Rehahilita-
tion be pleased to state:

(a) whether the question of recog-
nition of trade unions by secret ballot
was discussed by the Standing Labour
Committee at its recent meeting; and

(b) if so, the decisions arrived at?

The Minister of Labour, Employment
and Rehabilitation (Shri Hathi): (a)
and (b). Views for and against re-
cognition by secret ballot were ex-
pressed at the meeting. No decision
was, however, taken by the Commit-
tee on the subject.
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Officers on Deputation to Delhi .
Administration

3113, Bhri D. C. S8harma: Will the
Minister of Home Affairs pe pleased
to state:

(a) whether the Delhi Administra-
tion has urged Government to recon-
sider the C.B.I, recommendation that
certain officers who were, until recent-
ly, on deputation with the Delhi Ad-
ministration, should be prosecuted on
charges of corruption; ang

(b) if go, the decision taken in the
matter?

The Minister of State In the Minis-
try of Home Affairs (Shri Vidya
Charan Shukla): (a) and (b). There
ig np such case. However in one case
involving an officer, who was on depu-
tation till 18th January, 1963 and
thereafter absorbed by the Delhi Ad-
ministration, the Central Bureau of
Investigation had recommended his
prosecution. The Delhi Administra-
tion have suggested to the Central
Vigilance Commission that it is not a
fit case for prosecution. The advice
‘of the Central Vigilance Commission is
awaited.

Hindn Migrants from East Pakistan

3114, Shri Baburao Patel: Will the
Minister of Labour and Rehabilitation
be pleased to state:

(2) the total number of Hindu
migrants from East Pakistan who en-
tered West Bengal from 1964 till the
31st March, 1967;

(b) the reasons for the mass exodus;

(c) the steps taken by Government
to prevent this exodus;

1d) the amount spent by the Gov-
ernment of West Bengal to rehabili-
tate these refugees: and

(E). the number still left to be re-
habilitateq and the reasons therefor?

The Minister of State in the Minis-
try of Labour, Employment ang Re-
habilitation (Shri L. N, Mishra): (a)

491,798 persong migrateq from East
Pakistan to West Bengal from lst
January, 1964 to 31st March, 1967.

(b) Serious communal disturbances-
in East Pakistan which occurred in
January, 1864, and which created con-
ditions of peril and insecurity for the
minority communities in that country
led to the large scale exodus.

(c) The Government of India have
repeatedly represented to the Govern-
ment of Pakistan regarding the plight
of the minorities there and have re-
minded them of their obligations under
the Nehru-Liaquat Pact whicy re-
quires them to guarantee to their
minorities, security, full freedom and
equality of rights. Unfortunately, the
Government of Pakistan despite their
professions to the countrary, have
done very little to improve the condi-
tions of the migrants,

(d) and (e). As there appeared to
be no further scope for the absorption
of vast numbers of newly displaced
people in West Bengal, it was decided:
in 1964 that new migrants entering
West should be resettled outside the
State. The West Bengal Government
were, therefore, not required to-
undertake the rehabilitation of new
migrants.

About 2,11,170 displaced people who
migrated to West Bengal accepted re-
settlement outside West Bengal and
have, accordingly, received rehabili-
tation assistance under rehabilitation
programmes being implemented in
Andhra Pradesh, Madhya Pradesh,
Maharashtra, Orissa, Bihar ete.

For these reasons, those new mig-
rants who have refused to move out
of West Bengal, could not be given
any rehabilitation assistance in West
Bengal, an rehabilitation outside West
Bengal. Of the families who accept-
ed relief, there are at present about
65,615 displaced persons (14,235 fami-
lies) in different camps and schemes
for their rehabilitation are heing
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worked out by the State governments
‘or other agencies concerned.

The progress of land resettlement
programmes is dependent on factors
such as release of suitable lands by
the State Governments, the progress
of reclamation operations and the pro-
wisions of basic necessities, As and
when forest lands are reclaimed and
the basic necessities provided, the
migrants are moved from camps to
rehabilitation settlemonts. As re-
gerdg non-agriculturist families,
schemes for giving training and finan-
cial assistance to them have been for-
mulated ang assistance wunder such
schemes is given after due verification
of educational qualifications, previous
experience, aptitudes, etc.

Grants to Orissa State Musenm

3115. Shri Chintamani Panigrahi:
“Will the Minister of Education be
pleased to state:

(a) whether Government have given
any assistance by way of grants to the
Orissa State Museum at Bhubaneswar
«during the Third Plan;

(b) whether Government oropose to
give grants to the State Museum for
its further development ang if so, the
amount thereof; and

(c) the details of the schemes re-
«eived for further development of the
Orissa State Museum?

The Minister of Education (Dr.
Triguna Sen): (a) Yes, Sir.
(b) The request of Orissa State

Museum for its further development
will be given due consideration as soon
as final allocation under the 4th Plan
is made available.

(c) Details of schemes are:

Rs.
(i) Minor extension &and
special repairs to existing
building A : . 2,30,000
(ii) Equipments . 2,85,200
~ (iii) Publication . 1,15,000
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Rs.

(iv) Training of Staff . . 50,500
("‘) LMW . . . -20,000
(vi) Laboratory . 8,000

(vii) Misc, :

(a) Museum Camp . 4,000

(b) Educatiopal service , 24,000

(c) Circulating Exhibition 3,000
e e

739,700
New Building for Salarjung Museum,

Hyderabad

3116. Shri Mohsin:
Shri 5. A. Agadi:

Will the Minister of Education be
pleased to state:

(a) whether a new building is pro-
posed to be constructed to house the
Salarjung Museum at Hyderabad and
if so, the estimated cost thereof;

(b) whether the building 15 already
under construction, and if so, the pre-
sent stage of its construction and the
time by which it is expected to be
rompleted; and

(c) the date when the estimates
were prepared and the reasons for the
delay in the construction?

The Minister of Education (Dr.
Triguna Sen): (a) A pew building te
house the Salar Jung Museum is al-
ready under construction at an esti-
mated cost of Rs, 40.44 lakhs (exclud-
ing the cost of land and Public Works
Department Centage Charges).

(b) The Ground and the First
Floors of the mew building complete
in all respects are likely to be made
over to the Museum by 1st July, 1967,
The remaining Second and Third
Floors are expected to be completed
in all respects by the end of Septem-
ber, 1967.

(c) Although the Salar Jung
Museum Board approved the estimates
of the new building of the Museum
on 3rd December, 1961, the construc-
tion work was started in June 1962.
The main reasons which were Tes-
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ponsible for the delay in the con-
struction are given below:—

(i) Time taken for completion
of formalities for the acquisition
of additional land required for the
Museum building.

(ii) Revision of plans and esti-
mates of the building by museo-
logists and also by the engineering
experts of CPW.D. and State
P.W.D. resulting in changes in the
p'ans and estimates.

(iii) Because of increased cost
of construction from the original
egstimate, the Central and State
Governments took time in nego-
tiating the agreed basis to share
the additional cost of construction.

Class IV Staff in G.P.0,, Bhubaneswar

3117, Shri Chintamani FPanigrahi:
Will the Minister of Communications
be pleased to state: '

(a) the strength of Class IV Staff
in G.P.0., Bhubaneswar at present:

(b) the strength of Clasg 1V Staff
in G.P.0O., Bhubaneswar in 1964; and

(¢) the reasons for not recruiting
Class IV staff since 10647

The Minister of Stote in the Depart-
ments of Parllamentary Affairs and
Communications (Shri I. K. Gujral):
(a) Sanctioned strength 21

(b) Sanctioned strength 17

(c) Recruitment to class IV staff in
Bhubaneswar GPO was made last in
1964 when two candidates were allot-
ted to Bhubaneswar GPO. Further
recruitment was not made because
vacancies were reserved for some
class IV staff viz. Runners who were
expected to be rendered surplus due
to proposed conversion of certain
Rnners’ lines into Mail Motor lines.

Ald to Publishers in U.P.

3118. Shri Vishwa Nath Pandey:
Will the Minister of Education be
pleased to state the assistance given
to the publishers, printers and book-
sellers of Uttar Pradesh State in the
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field of social education, literature and
literature for  neo-literates during
1965-68 and 1068-677

The Minister of State-in the Minis-
try of Education (Shri Bhagwat Jha
Azad): Government has no,scheme of
giving flnancial assistance to pub-
lishers, printers and booksellers for
social education, literature and litera-
ture for neo-literates. There is a
Prize Scheme for books for neo-lite-
rates published in all the regional
languages under which some books
published in U.P. received awards and
coples thereof were purshased. In
addition an amount of Rs. 10,110.71, In
final settlement, was given during
1966-67 to M|s Hindi Vishwa Bharati,
Lucknow for the publication of Hindl
Encyclopaedia.
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Murders in Delhi

3120. Shri Ishaq Sambhali: Will the
Minister of Home Affairs be pleased
to state:

(a) the number of murders com-
mitted in Delhi State during 1866;

(b) the number of murders traced
and prosecutions lodged;

6467

(¢) the number of cases convicted
and the number of cases in which
esapital penalty was imposed; and

(d) the steps, if any, Government
propose to take to reduce this kind of
ecimes?

The Mindster of State in the Minls-
try of Home Affairs (Shri Vidya
Charan Shukla): (a) 73 cases of mur-
der were reported to the Police in the
Union Territory of Delhi during the
year 1866,

(b) 46 cases of murder were trac-
ed and challaned.

(c) 13 cases ended in conviction.
Ot these, capital penalty was impos-
ed in P cases,

(d) Besides maintaining consfant
vigilance against commission of
offences of any type, action under the
preventive sections of the Code of
Criminal Procedure is taken where
there js known previous enmity bet-
ween two partles.
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Marketing Officers in
Administration

Laccadive

3124. Shri P. M. Sayeed: Will the
Minister of Home Affairs be pleased
to state:

(a) the number of Marketing Offi-
cers employed in the Laccadive, Mi-
nicoy and Aminidiv Islands Adminis-
tration;

(b) the educatonal and other quali-
fications prescribed by Govermment
for the post of Marketing Officer and
the qualifications possessed by the
present occupants of these posts; and

(c) since when present ungqualified
person have been holding these posts,
and the reasons therefor?

The Minister of State in thgy Minis-
try of Home Affairs (Shri Vidya
Charan Shukla): (a) There are two
posts . of Supply and Marketing Offl-
cers and two posts of Co-operative
Officers (Marketing).

(b) and (c). A statement indicat-
ing the educational and other qualifi-
cations prescribed for the posts is laid
on the Table of the House. [Placed
in Library See No. LT-725/67.]

These qualifications do not apply
to persons promoted or transferred
to these posts. Existing incumbents
of the posts of Supply and Marketing
Officers are Matriculates having re-
quisite experience in Marketing and
procurement, Incumbents of the posts
of Co-operative Officers (Marketing)
are also Matriculates and have also
been trained in Cooperative market-
ing at the Cooperative Training Centre,
Madras. In November 1964 one post
of Supply and Marketing Officer was
filled by trasfer from the post of pub-
licity Officer in relaxation of the me-
thod of recruitment prescribed for
the post. The transfer was made in
the public jnterest as no other suit-
able officer readily available to fill
up the vacancy by promotion or
transfer.

-
Misuse of Police speed boats In
Andaman

3125. Shri K. R, Ganesh: Will the
Minister of Home Affairs be pleased
to state:

(a) whether Police speed boats
meant for security purposes in the
Andamans waters are being misused
for tours of Officers;

(b) the number of voyages made by
the two Police boats between 1966-67,
the purpose of the voyage in each case
and the Officers whp travelled in the
boats in each case, and the amount of
total expenditure involved;
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(c) whether it is a fact that bet-
ween 20th to 23rd April, 1967, one
police boat made a trip to Car Nico-
bar at the same time when M. V.
Yerewa' left on her voyage to the
Southern Group of Islands; and

Written Answers

(d) if so, the amount of expenditure
involved on this special trip of the
Police boat and the reasons for mak-
ing thig trip?

The Minister of State in the Mints-
try of Home Affairg (Shri Vidya
Charan Shukla): (a) There are two
police boats, namely m.v. ‘JAWAHAR
and m.v. ‘SUBHAS' under the Anda-
man and Nicobar Administration.
These boats are used for patrolling
the territorial waters surrounding the
Andaman and Nicobar Islands, for the
maintenance of security and law and
order. While so engaged in patrolling,
these boats can be made use of for
the canveyance of Police Officers or
any other Government servant autho-
rised by the local Administration to
travel on duty or for the transport
of Government stores or rations for
the police personnel, with the appro-
val of the Superintendent of Police.

(b) During the year 1866-67 (ie.
between 1st April 18968, and 3lst
March, 1967) these two boats made 45
trips in all. Details of these trips are
given in the statement laid on the
Table of the House, [Placed in Lib-
brary. See No. LT-726/67.]
expenditure during the year 1866-67
was Rs. 4,28,438-43P. {his only in-
cludes cost of running and cost of
maintenance such as fuel, engine oil,
repair charges, spare parts etc, and
does not include establishment char-
ges such as salaries of staff, travelling
allowance, daily allowance, cost of uni-
form etc.

(¢) Yes, Sir.

(d) The cost of this trip was Rs.
5,619-18P. approximately. This trip
was necessitated by some urgent
Government work which the Harbour
Master had to attend to at Car Nico-
bar and return to Port Blair,
“Yerewa” gives ferry service tor in-

r
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ter Island communication and offi-
cers cannot change its programme to
suit their urgent work.
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Central Secretariat Services for Class
I and II Employees

3126. Shri M. L. Sondhi: Will the
Minister of Home Affairs be pleased
to state:

(a) whether Government are
aware that different interpretations
are given to the Central Secretariat
Services (comprising class I and II
officers) and thus the interests of
various beneficieries clash several
times; and

(b) whether Government propose to
redraft these rules so as to leave no
scope for ambiguities?

The Minister of State in the Minds-
try of Home Affairs (Shri Vidya
Charan Shnkla): (a) It is not clear
whether the Member has in mind the
interpretation of any particular set
of Rules or the interpretation of the
term “Central Secretariat Services".
If it is the fomer, the reference pre-
sumably is to the Central Secretariat
Service Rules, 1962. No instance of
varying interpretations having been
given to the provisions of these Rules
has come to notice. If, however, the
doubt is regarding the interpretation
of the term “Central Secretariat Ser-
vices”, the position is that this term
is invariably used to include only the
three Central Secretariat Services,
namely, (i) the Central Secretariat
Service, (ii) the Central Secretariat
Stenographers' Service and (iii) the
Central Secretariat Clerical Service
(which is a Class IIT Service).

(b) Does not arise.

Cyclone in North Indiy

3127. Shri Vishwa Nath Pandey:
Will the Minister of Home Affairs be
pleased to state:

(a) whether it is a fact that a large
number of people were rendered
homeless and deaths also occurred due
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to cyclone, stormy winds and gale in
the northern part of India recently
especially in West Bengal, Assam,
Bihar and Uttar Pradesh;

(b) if so, the number of people
who died and the number of people
rendered homeless, State-wise;

(c) the extent of damage as a result
thereof; and

(d) the nature of help given to the
vietims of this natural calamity?

The Deputy Minister in the Minis-
try of Home Affairs (Shri K. S. Rama-
swamy): (a) Yes, Sir.

(b) to (d). A statement giving in-
formation received from State Gov-
ernments and Union Territory Admi-
nistrations is placed on the Table of
the House. [Placed in Library. See
No. LT-727/617.]

Assistance to U.P, Sanskrit Organisa-
tions

3128. Shri Vishwa Nath Pandey:
Will the Minister of Education be
pleased to state:

(a) the total Central assistance
given to the voluntary organisations
in Uttar Pradesh during 1966-67;

(b) the names of the organisations
to whom these grants were given
during the said period; and

(c) the Central assistance proposed
to be given to the voluntary organisa-
tions in the State for the same pur-
Ppose during 1967-687

The Minister of Education
Triguna Sen): (a) Rs. 3:17 lacs.

(b) A statement is laid on the Table
of the House, [Placed in  Library.
See No. LT-728/67.]

(c) No state-wise allocation is made
advance. TUnder this Ministry's
scheme of assistance to Voluntary
Sanskrit Organisations|Institutions and
Pathasalas for promotion of Sanskrit,
applications are inviteq every year
and grants are sanctioned on the
merits of the projects proposed to be
implemented by them.

(Dr.

Telephone Connections in U.P.

3129. Shri Vishwa Nath Pandey:
Will the Minister of Communicationg
be pleased to state:

(a) the number of applications for
the grant of telephone connections
pending in the various Telephone Ex-
changes in Uttar Pradesh as on the
30th April, 1867; and

(b) the steps taken to expedite the
connections?

The Minister of State in the Depart-
ments of Parliamentary Affairs and
Communications (Shri I. K. Gujral):

(a) The number of pending applica=
tions in the wvarious exchanges in Ut-
tar Pradesh was about 25000 on the
31st March, 1967, The information as
on 30-4-1967 iz not readily available.

(b) Subject to availability of re-
sources, efforts are continuously being
made to open new exchanges, expand
the existing exchanges and lay under-
ground cables to give more and more.
connections.

Libraries in Uttar Pradesh

3130. Shri Vishwa Nath Pandey:
Will the Minister of Education be
pleased to state:

(a) the names of public libraries
and school and college libraries in the
State of Uttr Pradesh which received
financial assistance from the Central
Government during 1966-67; and

(b) the amounts proposed to be
given for the same purpose during
1067-687

The Minister of Education (Dr.
Triguna BSen): (a) The following
libraries in Uttar Pradesh were given
grants during 1966-67:—

1. Matri Mandir Kanya Sanskrit
Pathasala, Rampura, Varanasi,
2. Srinath Adarsh Sanskrit
Pathasala, Faizabad.
3. Ganganath Jha Research Insti-
tute, Allahabad.

4. Adarsh Shri Bharatiya Vidya-
laya, Kheta Sarai, Jaunpur.



Written Answers

6475

5. Sri Sampurananang Sanskrit
Vidyalaya, Prabhupur, Vara-
nasi.

6. Saulat Public Library, Rampur,

7. Raza Library, Rampur.

8. Motilal Memorial Society,
Lucknow.

9. Kanya Gurukul Mahavidyalaya,
Dehradun.

10. Shri Kailashnath Inter College,
Kanpur.

11, Navjewan Kishan Inter Col-

lege, Mawana.
12. K. V. Inter College, Machhera.

(b) Grants for the purpose are not
given on State basis and no funds
cap specifically be ear-marked in this
behalf.
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Demand for Holiday on Mahavir
Birthday

3132, Shri Achal Singh, Will the
Minister of Home Affairs be pleased
to state:

(a) whether there has been a de-
mand for declaring Lord Mahavir's
birthday as public holiday;



(b) whether it is a fact that the
former Home Minister, Gulzari Lal
Nanda and the Prime Minister recom-
mended for observance of Mahavir
Jayanti as public holiday; and

(c) if so, on what grounds it has
not been granted?

The Deputy Minister in the Ministry
of Home Affalrs (Shri K. 8. Rama-
swamy): (a) Yes Sir.

(b) and (c). The Prime Minister
and the former Home Minister had
only agreed that the question would
be examined in all its aspects. This
has been done, but it has not been
found possible to increase the exist-
ing number of closed holidays, as this
woulgd affect the transaction of public
business.

Public Call Telephone Booths

3133. Shri N. K, Sanghi:
Shri Y. A. Prasad:

Will the Minister of Communica-
tions be pleased to refer to the reply
given to Unstarred Question No. 1008
on the 31st May, 1967 regarding local
telephone call rates in Delhi and
state:

(a) whether any defalcations have
been noticed in the collection of money
from public call telephone booths bet-
ween July and December, 1066 in
Delhi; and

(b) if so, action taken in the matter?

The Minister of State in the De-
partments of Parliamentary Affairs
and Communications (Shri I K.
Gujral): (a) and (b). The procedure
for collection of money from public
call telephone booths is that two offi-
clals (an Engineering Supervisorja
Telephone Inspector along Wwith a
Lineman) are deputed for the purpose
once or twice (or even more often)
a week depending on the amount of
collection. The money sp collected is
thereafter deposited at the Post Office
or at the District Cash Counter. No
defalcation in the matter has come
to notice during the period in ques-
tion.
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Complaints against All India Services
Personae]

3136. Shri Ramachandry Ulaka:
Shri Dhuleshwar Meena:
Shri K, Pradhani:
Shri Heerji Bhai:

Will the Minster of Home Affairs
be pleased to state:

(a) the number and nature of com-
laints received against the personnel
of All Indig Services at the Centre
during 1966-67; and

(b) the action taken by Government
thereon?

The Minister for Home Affairs
(Shri Y. B. Chavan): (a) During the
year 1966-67 the Central Vigilance
Commission received 8 complaints
relating to 6 officers belonging to All
India Services at the Centre. These
contained allegations relating to
favouritism in administrative mat-
ters, shieldig subordinate, misuse of
office car and staff, acquisition of
wealth and attempt at extorcion.

During the same peoriod the Central
Bureay of Investigation received six
complaints against officers of All
India Services at the Centre. ‘The
complaints  allegeq  obtaining of
luxury articles, possession of dis-
proportionate asscts and contracting
second marriage during life time of
the first spouse, acceptance of bribes,
misuse of railway passes, official
vehicle and accepting material from
contractors.

(b) 6 out of the 8 complaints re-
ceivedq by the Central Vigilance
Commission were filed as they were
found to be vague or baseless ang the
remaining 2 are under examination.

Of the 6 complaints received by
the Central Bureau of Investigation
8 have been flled as the allegations
were either vague or baseless and the
remaining three are under examina-
tion.
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Government Telephones in Delh! and
New Delhd

3137. Shrl Dhuleshway Meena:
Shri Ramachandra Ulaka:
Shri E. Pradhani:
Shri Heerjli Bhai:

Will the Minister of Communica-
tions be pleased to state;

(a) the total number of Govern-
ment telephones in Delhi and New
Delhi at present; and

(b) the total revenue on that ae-
count received by Government
annually?

The Minister of State in the De-
partments of Parliamentary Affairs
and Communications (Shri 1. K.
Gujral): (a) and (b). No separate ac-
counts in respect of telephoneg of
Government subscribers are maintain-
ed and, as such, the information is not
readily available,

Crimes in Delhi

3138. Shri Dhuleshwar Meena:
Shri Ramachandra Ulaka:
Shri K. Pradhani:
Shri Heerjl Bhai:

Will the Minister of Home Affairs
be pleased to state:

(a) the number of burglaries, mur-
ders, attempts at murder and stabbing
cases, separately in the capital during
the last three months; and

(b) in how many of such cases Gov-
ernment employees were involved as
culprits or victima?

The Minisier of State in the Minis-
try of Home Affalrs (SBhri Vidya
Charan Bhukla): (a) and (b). A
statement is laig on the Table of the
Sabha. [Placed in Library. See No.
LT-730]67].
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Criminal Cases in Union Territories

3139. Shri Dhuleshwar Meena:
Shri Ramachandra Ulaka:
Shri K. Pradhanl:
Shri Heerji Bhai:

Will the Minister of Home Affairs
be pleased to state:

(a) the number of criminal cases in
the Union Territories during the lasi
three months; and

(b) the details thereof?

The Minister of State in the Minis-
try of Home Affairs (Shrl Vidya
Charan Shukla): (a) and (b). A state-
ment is laid on the Table of the Sabha.
[Placed in Library. See No. LT-731/
67].

Assistance to Publishers in Orissa

3140. Shri Dhuleshwar Meena:
Shri Ramachandra Ulaka:
Shri K. Pradhani:
Shri Heerji Bhal:

Will the Minister of Education be
pleased to state the assistance given to
the publishers, printers and bouksel-
lers of Orissa State in the field of
social education literature gnd litera-
ture for neo-literates during 1966-67?

The Minister of State in the Minis-
try of Education (Shri Bhagwat Jha
Azad): Government have no scheme
of giving financial assistance to pub-
lishers, printers and booksellers for
social education literature and litera-
ture for neo-literates. There is a
Prize Scheme for books for neo-
literates published in all the regional
languages underwhich some books
published in Orissa, received awards
and copieg thereof were purchased.

National Discipline Scheme Instructors

3141. Shri Dhuleshwar Meena:
Shri Ramachandra Ulaka:
Shrl Heerji Bhail:
8hri K. Pradhani:

Will the Minister of Education be
pleased to state:

(a) whether decision has been
taken to keep the National Discipline

6482

Scheme instructors on an
Cadre; and

All-India

(b) if so, the details thereof?

The Minister of State in the Minis-
try of Education (Shri Bhagwat Jha
Azad): (a) and (b). No, Sir. The
matter ig still under examination.
However, all posts of the National Dis-
cipline Scheme Instructors under the
Central Government have been ex-

tended for the present up to the end
of August, 1967.

Post and Telegraph Offices

3142, Shri Heerji Bhai:
Shri Ramachandra Ulaka;
Shri Dhuleshwar Mecna:
Shri K. Pradhani:

Will the Minister of
tioms be pleased to state:

Communica-

(a) the total number of Post and
Telegraph Offices proposed to be open-
ed during 1967-68 in the country, State-
wise;

(b) the number of those to be open-
ed in rural areas; and

(c) the total allocation made for the
purpose during the same period?

The Minister of State in the De-
partments of Parliamentary Aflairs
and Communications (Shri § K.
Gujral): (a) and (b). A Statemant is
laid on the Table of the Lok Sabha.

[Placed in Library. See No. LT-
732|67].
(c) Subject tg the lifting of the

existing ban on the opening of new
extra-departmental branch offices
owing to the present financia] strine
gency, & sum of Rs. 25 lakhs is propos-
ed to be allocated for new post offices
and Rs, 35 lakhs for provision of tele-
graph facilities provided the precrlbed
standards are satisfled.



6484

6483  Written Answers JUNE 21, 1967 Written Answers
e A & et & ok wFeat fgt & AW & werr snarh
3143, s wgrh 3144. st wo fao wwwr : w7

sigen W wgEw
Mwwe e Weh
it e Fey weey

w1 gw FAY qg T@T A H
s fE:

(%) =1 9g g9 ¢ fx fafww
waraql § WA Aol F wAwf @l w1
o M wifs v aww 93 A
fea oy wifs ¥ W F @
AT FHTIT G IR FT T AT 9T
woATE FO H WAy §;

(w) afz g, &% &1 T wT
faarr ™ TEl FT GET AT
aqr ¥ ITRIET qEET WOt &
ST T I WWG 9T qATE FHA
 §; "I

(7) a7 g, & IaE w@FT
g7

meeTd WA ¥ IRt (s
®o Q@o Tweamdt) : (%) ¥ (7).
w4 i & et & fo o &
fod wuer qar gEd FwQ HaATed!
wifz gra, ofF aar fagem aafee-
WY A a9 3F F T I qAad
¥ e Y ot § 1 7 wgiaat w
qafey @9g TR0 AT FE F @
wowa sae fag s § 1 afy, e
srgfaat A E G a1 I § wAraw
faoea &1 @ &1, avATA A7 faew aar
W F AR T WIFY, IR JIT
AT, AT FET ITEET @EEIL
o & a1 faelt s aTeA & e
gy wra fear amar g

T Welt gy wmr # gor w6
fis:

(%) w1 7g aw § & faesht
afemd 25 7€, 10967 A Faw
¥ ae mofat & o firdg #t
frerre fwar &, =it

(w) afx gi, ot = & Awx
& fodr w1 39rg £ &7 famrd ?

TE-eTd dxem A Tow |t (s
forerraTor o)

(%) 24/25%€, 196 7% TT Y
To Yo faeelt #hr g o i
YT OF 3% qoer @  fored aww
6 grT faefagy &1 &= & smam s
e a1 | faelt fagt &1 Aw (frafa
aqr qeq ) fageor wRw 1963 A
ATl & I F & /AT H
gt sffai &1 fod o &1 greae
wifre § wivard aeg wfufas ara &
st freem T faar w1 s AR
AT w1 8 faar o g Wi

ATATE § 1

(&) &9 T e faeelt ¥ dmal
a3 eqrfae aedr fraeror et aerd
v wfafafedi g3 [ Ao
T &

Hill States People

3145. Shrimati Jyotsna Chanda:
Will the Minister of Home Affairs be
pleased to state:

(a) whether it is a fact that all
Party Hill Leaders Conference has
decided to take direct action in case
Government faileq to find an acccpt-
able solution to the Hill People of
Assam before the 13th July, 1967; and
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(b) if so the
ment thereto?

The Minister of Home Affairs (Shri
Y. B. Chavan): (a) and (b). We
have no confirmed information. We
have every hope that the leaders of
All Party Hill Leaders Conference
would join the proposeq joint discus-
sions to be held either in Delhi or
Shillong.

reaction of Governs

P.and T. R. M. S. Wing of Andhra

3146. Shri V. Narasimhg Rao: Will
the Minister of Communications be
pleased to state:

(a) whether it ig g fact that the
Posts and Telegraphs and R M. S,
Wing of Andhra Pradesh has submit-
ted a memorandum, demanding allot-
ment of new mail vans, construection
of office buildings opening of new
mail, carrying sections, construction
of staff quarters, and provision of
path-ways and lifts for exchanging
maily at important junction stations;
and

(b) if so, the time likely to be taken
to fulfil their demands?

The Minister of State in the De-
partments of Parliamentary Affairs
and Communications (Shri I K.
Gujral): (a) Yes, Sir. A copy of
the memorandum signed by some
RMS employees working in Andhra
Circle and submitted to the Post-
master General, Andhra Circle has
been received by the Director
General, from the All India RMS
Employees Union Class ITI, Mail
Guards and Class TV, Andhra Circle.
Thiz has been referred to the Post-
master General Andhra Circle and Re-
gional Director of Mails, Madras, as 1t
contains g large number of suggestions
for their consideration.

(b) The position in respect of each
ftem is indicateg below:—

(i) Allotment of new Mail Vans:

Six new vans are expected to be
supplied by the end of the current
year,
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(ii) Construction of office buildings:
The Railways are responsible for the
construction of the RMS buildings, a-
formation so far available indicates
that new buildings for the RMS are
under construction at Vijayawada and
Waltair and both will be ready bY
the end of 1968. The construction of
RMS buildings at Tenail, Cuddapah,
Guntakal, Renigunta and Eluru has
been included in the programme for
1967-68. These works are =xpected te
be completed in three years if funds
are made available,

(iii) Opening of new mail carrying
gections:

A new sorting sections ig expected
to be opened between Vijayawada,
Guntur and Narasapur by the °nd of
the year when additional vans are
made available.

(iv) Construction of staff quarters:

Proposals are under consideratiom
for construction of staff quarters for
all wings of the P and T Department
including the RMS at a number ot
places. Land has been acquired at
Ongole, Nellore, Guntakal, Cuddapak,
Hyderabad, Samalkot and Vishakap-
atnam. Construction work will be
undertaken when funds are @ ade
available. Action is also being takem
to acquire land at g number of other
places for housing colonies.

(v) Provisions of Pathways
Tifts:

The Union have made 3 number of
suggestions in this regard, which will
require detailed examination in consul-
tation with the Railways. It is, there.
fore, not possible to give any time
limit at this stage.

and

Manipur Firing

3147. Shrl S. Kundu:
Shri Hem Barua:
Shrl K. Lakkappa:
Shri J. Ahmed:
Shri K. P, Singh Deo:

Will the Minister of Home Affairs be
pleased to refer to the reply given fe
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Starreg Question No. 737 opn the 8th
December, 18656 ang state:

(a) whether the follow-up action
against the guilty officers on the Asok
Mitra Enquiry Commissign set up on
the police firing in Manipuyr on the
27th August, 1965 has since been
taken;

(b) if so, tho details thereof and

(c) whether suitable compensation
to the family members of the dead
and to the injured persons has been

paid? i

The Minister of State in the Ministry
of Home Affairs (Shri Vidya Charan
Shukla): (a) and (c¢). Yes, Sir, vide
details furnished in my answer given
on 5-4-1967 to Lok Sabha Unstarred
Question No. 527. The Centra] Bur-
eau of Investigation have informed ys
that their investigations gre complete
and that their recommendations
would be forwarded shortly.

(¢) No, Sir.

Corruption Charges against Defence
l!;tﬂnry Establishment, Chandipore
(Orissa)

3148, Shri S. Kundu:
Shri K. P. Singh Deo:
Shri K, Lakkappa:

Will the Minister of Home Affairs
be pleaseqd to state:

(a) whether the enquiry conducted
by CBRB.I into certain charges of cor-
ruption in the Proof and Experimental
Establishment of the Ministry of De-
fence at Chandipore (on Sea),
Balasore, Orisea has been completed;

(b) if so, the main findings of the
enquiry and whether any Officers have
been held guilty of charges of cor-
ruption;

(¢) if so, whether any action has

been taken to punish the guilty offi-
cers, and

JUNE 21, 1087
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(d) if the enquiry has not been
completed, when it is likely to be
completed?

Written Answers

The Minister of Home Affairs (Shri
X. B. Chavan): (a) Not yet.

(b) and (c¢). Do not arise.
(d) Investigations are still in pro-

gress. Every effort is being made to
expedite them.

Enquiry into the misuse of C.LA.
Funds

3149, Shri Indrajit Gupta:
Shri H, N. Mukerjee:
Shri Vasudevan Nair:
Shri 8. 8. Kothari:
Shri S. K. Tapuriah:
Shri Yaina Dutt Sharma:
Shri M. Meghachandra:
Shri Dhireswar Kallta:

Will the Minister of Home Affairs
be pleased to refer to the reply given
to Starred Question No. 11 on the 22nd
May, 1967 and state:

(a) the agency or agencies entrusted
with the enquiry into the receipt of
C.I.A. funds in India;

(b) whether any opportunity will be
given to the public to submit evidence,
if any, in this regard, and

(¢) whether Government propose to
publish the findings of the enquiry?

The Minister of State in the Minis-
try of Home Affairs (Shri Vidya
Charan Shukla): (a) to (¢). The In-
telligencg Bureau had been asked to
make inquiries into the use of foreign
funds in the recent elections and for
other purposes. A report has recently
been received from the Intelligence
Bureau and is being examined careful-
ly. The Government will take some
time to formulate their conclusions on
the report and to decide whether any
further inquiries are necessary..



Yueitefeat vy g &fween, foest
¥ Eaw

3150. it e fag Foaw
oft g fig -
oft foragqerr qrest

T Nw aq7 gAAT@ At qg  AqT
) g w740 e

(%) mragaw g v oegafaas
o U dfaFew, werevw, af faeelt
Famar 70 FHAFA ¥ 47k, 1967
¥ oftfres w90 & o gearr #¢
@i g

(@) afz g, & &% w100
o o§;

(7) T § aw @ M X
W FTeEEl #Y  gwr fear @)
W

(¥) @& owvw ¥ T FEAEY
LI A

o9 A gAata wAt (s get)
(%) st adf 1 ow=fx @
g dAfiwew 9UW ¥ SEeEwl ¥
47§ 19678 Framn a=Ffaany
FTHA X ST FREA F frdw ¥
v fram ,

(@) FrFFR & = g
W ¥y aronc w@EwIT GO WTe
FETET # AT g wTy Y sfaaet
W BT qraAY § FTOATY WY AT
HEM TR |

() s fe¥e? & wpeT et
e femf % @ &1 smEd

648y Written Answers JYAISTHA 81, 1889 (SAKA) Written Answers 6490

T 1§ WX FTEET ¥ T
™R

(a) fewlt wwmew & wEwYT
T & T AR & weaew &
A grafas ot & fasre famar
frar o famrofamdt & ofommresy
ag frarz 12-6-1967 ®Y @grdqy &
¥ o omwr gww §r wat
¥ wqarT, el st gawsy g
qATAET WK O AT R X
frmi

i ¥ wdw W@ i

3151 siHeg wEw o
oft wgrorw Fag wreelt ¢
=it ofy T :

T ww A9 gEAtE qd g q@
f war w75

(%) a=f & =Rw %  syfwl
w T & A ww o wr w-
agr #rag §; W

(@) @ T § e g% feadr
gsnfe g d?

oW, AT T4 gRAi| WX
am‘ﬂ'i\'(ﬁﬂoﬂoﬁfﬂ):
(%) ==t & wrw o2 =femt
® TE & far Y af wday qar
g dreg arfest § & af
g 1 A IW wd
[qamem & oot wir) &fed dem
LT—733/67]

(@) dur fe A faamar mar §
S% TF AT 45,266 ST A



' 6492

6491 Written Answers JUNE 21, 1067 Written Answers
gty wgraar & o A — (w) tawrd &fod frgen o=
" aif@i®t  foad wfawrr dr wrfee
i & g% dwar feay §;
1 wya aE W 38,332 (w) 97 9T g« feaar arfasw
oot a7 wrifers w7 oy g W7
m‘qf:: ™ 32,908 () g AN
' sfaai fawdt § W7 ga feaat arfes
3 ¥ g ¥ wrafedl, W g e ?
ey g &
lﬂﬂﬂ'ﬂ‘f,m "oy frer wf (we  faqw @)
qva Fooft st (%) & (¥) : wgi a% [&4 wav-
% JrmT 9,329 T T g4 & wafea g faa-
4 gfedm wfw w1 T E &Y wf & T @A &AW 9T
ferereor 406 T MY &1 [qRwTEa W Ta T
5 WEH q9T =AW- iferd wear LT 734/67)
wmmﬁtﬁi:Fai' f LL.O, Conventiens
S W 1,348 Ratification of LL.0, Conv
= 3153, Shri George Fernandes:
¢ Sfaagm-ga Shri J, H. Patel:
W ATTAR] HT Shri Madhu Limaye:
faeroor 86 Will the Minister of Labour and Re-
7 TETATAT T 150 habilitation be pleased to state:
s . (a) whether representations have
 fod o bee:x received by Government from
R 71  various international trade union
Aafrs - bodi uesti that International
’ '(TQHIIT‘F: 968 La’b::r rgmu;%m aCom.wzmticu'u 87
and 98 ratified; and
- (b) if so, the reasons for the mon-
(2) &(9) avwr ratification of these Conventions se
Trr 45266  far?

fae dWarm gro wefae  Snfew
afrerd
3152. =t Ar@g waw
ot Agrew Feg Wt
ot ofe T :
Fo1 foet W og a9 A Far
war fa:
(%) 9% qarera foody darfas
qfasd serfoa 3T E;

The Minister of Labour and Re-
habilitation (Shri Hathi): (a) No, Sir.

(b) (i) Convention No. 87 has not
been ratified because certain provigions
of the Indian Trade Unions Act, and
the Rules overning associations of Gov-
ernment Servants do not fully conform
to the reuirements of the Convention
as it stands.

(ii) The question of ratification of
Convention No. 98 is under considera-
tion. A final decision will be takem
after the matter has been examined



by the tripartite Committee on Con-
ventions at its next session, which 1s
likely to be held at the time of the
28th Session of the Indian Labour Con-
ference.

1L.0, Conventions and
Recommendationg

X154, Shri George Fernandes:
Shri Madhn Limaye:
Shri J. H. Patel:

Wil] the Minister of Labour and Re-
habilitation be pleased to state:

(a) the number of Conventions and
Recommendations adopted by the Im-
ternational Labour Organisation of
which India is a founder-member;

(by how many of the Conventions
and Recommendations have been rati-
fled by the Government of India;

(¢) whether Conventions 87 and 98
which are universally termed ag the
basic Conventions are yet to be rati-
fled; and

(d) when Government propose to
ratify those Conventions and Recom-
mendations that are yet to be ratified?

The Minister of Labour and Rehabili-
tation (Shri Hathi): (a) 126 Conven-
tions and 127 Recommendations.

(b) 30 Conventions have been rati-
fied. There is no provision in LL.O.
Constitution for ratification of Re-
oommendations.

(c) Yes.

(d) The mater of ratification of those
Conventions which could possibly be
ratified by India is reviewed from
time to time,
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Indian Soil Experts

3156. Shri Bibhuti Mishra:
Shri K. N. Tiwary:

Will the Minister of Education be
-pleased to state:

(a) the total number of Indian soil
éxperts who are conversant with the
aerial photograph interpretation for
s0i]l survey;

(b) the total number of students in
Soil Section at the Indian Photo Inter-
pretation Institute, Survey of India,
Dehra Dun in the last academic year
out of the proposed training for 20
students for each academic year for
Soil only; and

(c) the total expenditure for each
trainee of the soil section during the
‘last academic year?

The Minister of Education (Dr,
Triguna Sen): (a) Full information re-
garding the total number of Indian gofl
experts who are conversant with the
aerial photograph interpretation for
‘soil survey is not available.

However, the available information
is given below.

I Ministry of Food, Agriculture,
‘Community Development and Co-
-operation (Department of Agriculture).

(1) All India Soil and Land Use
Survey Organisation.

(i) Seven officers-Conversant with
aerial photograph interpreta-
tion for soil survey.

{1i) Fifteen Soil Surveyorg (Class
III)—Trained by the Aerial
Photo Interpretation Officer of
the Organisation for carrying
out aerial photo-interpreta-
tion worlk,

(lii) Two Soil Survey Assistants-
Trained at the Indian Photo
Interpretation Institute,

(2) Soil Conservation Research, De-
monstration and Training Centre,
+Ootacamund.
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One-Trained at the Indian Photo
Interpretation Institute.
II. Ministry of Education.

National Atlas Organisation,

One-Trained at the Indian Photo
Interpretation Institute,

II1. 34 persons, in two batches of 17
each, attended the Aerial Photo Inter.
pretation Courses held at the Central
Arig Zone Research Institute, Jodhpur,

(b) Of the sixteen traineeg in the
last course, four were for Soil Survey.

(¢) Rs. 11,830.
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Free Higher Becondary Education in
Delhi

3161. 8hri Yajna Datt Sharma:
8hri Jagannath Rao Jonhl

Will the Minister of Education be
pleased to state:

(a) whether the Delhi Metropolitan
Council has decided to make educa-
tion free upto Higher Secondary level;

(b) whether they have approached
the Central Government for financial
assistance for implementation of the
scheme; and

(c) if so, the amount asked for and
the reaction of the Central Govern-
ment thereto?

The Minister of Education (Dr.
Triguna Sen): (a) No such decision
has yet been communicated to the
Ministry of Education.

(b) No, Sir.

(c) Does not arise,

noe [P afwfa o sfw
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farfut # sefrer &1 o T &1

Code of Discipline

3163. Shri K. P. Singh Deo: Will
the Minister of Labour and Rehabili-
tation be pleased to state:

(a) whether it is a fact that a
Committee to enquire into the breach
of code of discipline in industries has
been set up by Government;

(b) whether it is also a fact that
some cases are pending disposal since
1965; and

(c) if so, the action taken in this

regard?

The Minister of Labour and Rehabi-

" mlitation (Shri Hathi): (a) The refer-

ence is perhaps to the tripartite Cen-
tral Implementation and Ewvaluation
Committee which was set up in 1968
to ensure implementation of the Code
of Discipline in Industry.

(b) Very few cases of 19656 are
pending for final disposal.

(c) Efforts are being made to get
the pending cases settled.
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Job Security im 01l Companies

3164 Dr. Ranem S8en: Will the
Minister of Labour and Rehabilitation
be pleased to refer to the replies
given to Unstarred Question Nos, 118

and 192 on the 24th May, 1967 and
state:

(a) the result and conclusions of
the tripartite conference on job secu-
rity in Oil Companies held on the
28th April, 1967; and

(b) how far agreements were
reached among the varieus parties
and the steps proposed by Govern-
ment to ensure job security in Oil
Companies?

The Minister of Labour and Rehabl-
litation (Shri Hathi): (a) and (b).
No agreement could be reached at
the tripartite meeting held on April
28, 1967, but on the basis of the sug-
gestions made at the meeting the
Government have decided to appoint
a Commission tn enquire into the
matter.

Financial Assistance for Advanced
Training

31656. Shri Yashpal Singh:
Shri Ram Gopal Shalwale:

Will the Minister of Education be
pleased to state:

(a) whether Government have
received representations against res-
trictions on applications for financial
asgistance to the students for
advanced training; and

(b) if se, the action proposed to
be taken in the matter?

The Minister of State jn the Minis-
iry of Education (Shri Bhagwat Jha
Aszad): (a) and (b). Under a num-
ber of schemes, Government award
scholarships and give some other
financial assistance to meritorious and
deserving students for study in India
or abroad. Informatiori about these
schemes is available in the annual
report of the Education Ministry with
respect to the schemes handled by
ft. Government have also laid down

JUNE 21, 1067

. 6504

a policy regarding the release of
foreign exchange fo those who want
to go abroad for higher study out of
their own resources. This is handled
in the Ministry of Finance.

The implication of the restrictions
referred to in the question are not
clear, so that it is not possible to say
firmly whether any representations
have been received in the Ministry
of Education.
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Polish Cooperation in Scientific
Research

3167. Shri R, Barua: Will the Minis-
ter of Education be pleased to state:

(a) whether the Polish Committee °

for Science and Technique exchanged
views with the Indian Council of
Scientific and Industrial Research
over mutual exchange of experience
and co-operation in scientific research;
and

(b) if so, whether any list has been
drawn up on subjects related parti-
cularly to production processes in
Metallurgy and Chemistry for mutual
exchange of experience and co-
operation?

The Minister of Education
Triguna Sen): (a) Yes, Sir.

(b) A list of tentative areas of
eollaboration in science, technology
and industry mutually agreed to bet-
ween the C.SI.R. and the Committee
for Economic Cooperation with
Foreign countries, Poland, is laid on
the Table of the House. [Placed in
Library. See No. LT-736/67].

(Dr.

Funds ffor Delhi for 1967-68

3168, Shri Virendrakumar Shah:
Shri Kameshwar Singh:
Shri A. Sreedharan:
Shri K. M. Madhukar:
Shri Y. A. Prasad:

Will the Minister of Home Affairs
be pleased to state:

(a) whether the Delhi Administra-
tion has demanded an additional
allocation of Rs. 105 crores for the
Union Territory of Delhi for 1967-68;

(b) if so, the schemes, according to
the Administration likely to be axed
in case the additional allocation is
not granted and to what extent; and

(¢) Government's reaction thereto?”

The Minister of State in the Minis-
try of Home Affairs (Shri Vidya
Charan Shukla): (a) Yes, Sir. The
Delhi Administration has demanded
ap additiona] allocation of Rs. 10.6
crores.

(b) and (c). The formal reference
from the Delhi Administration was
received only on 17th June and is
being examined.

Passes and P.T.Os

8169. Shri M. L. Sondhi: Will the
Minister of Home Affairs be pleased
to state:

(a) whether there is any demand
from the Central Government em-
ployees for free passes and P.T.Os.
every year;

(b) whether Government propose
to allow at least one free pass to all
Central Government employees in-
stead of the existing limited P.T.O.
concession to limited number of per-
sons only once in two years; and

(c) if not, the reasons therefor?

The Deputy Minister in the Minis-
try of Home Affalrs (Shri K. 8.
Ramaswami): (a) to (c). This ques-
tion came up recently for discussion
in the National Council on an item
proposed by the Staff side. The pro-
posal sought to liberalise the scheme
by providing for full reimbursement
of the entire fare for the journey
from the headquarters of the Govern-
ment servant to the home-town and
back, instead of the present 90 per
cent reimbursement of the fare for
the distance over 400 kms. (160 kms.
in the case of Clasg IV officers). It
was also suggested that the conces-
sion should be extended to journeys
to places other than the home-town.
Following an agreement in the
National Council, it has been decided
that the only further concession that
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could be granted at present was that
beyond the first 160 kms. for Class IV
staff and the first 400 kms. for others,
the full actual fares ghould be re-
imbursed instead of 90 per cent as at
present, Orders implementing this
decision were issued on the 10th
March, 1967. It is not proposed to
make any further changes.

Elective Posts for LGs. and DIGs.
of Police

3171 Shri Shiva Chandra Jha: Wil
the Minister of Home Affairs be
pleased to state whether any effort
is afoot for making any constitutional
change in making the posts of 1.Gs.
and D.1.Gs. of Police elective instead
of appointive as at present?

The Minister of State In the Minis-
try of Home Affairs (Shrli Vidya
Charan Shukla): No, Sir.

Trade Unions for GoOvernment
Employees

3172. Shri Shiva Chandra Jha: Will
the Minister of Labour and Rehabili-
tation be pleased to state:

(a) whether the Central Govern-
ment employees are allowed to form
‘Trade Unions; and

(b) if so, how many such Trade
Unions are there in the country?

. The Minister of Labour and Rehabi-
litation (Shri Hathi): (a) Yes, except
those who are governed by provisions
of the Army Act and similar enact-

ments,

(b) Information is being collected
and will be laid on the Table of the
House.
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Return of Mizos from Pakistan

3174, Shri Hem Barua:
Shri Surendra Nath Dwivedy:
Shri Nath Pai:
Shri M. Meghachandra:
Shri Dhireshwar Kalita:
8hri Liladhar Kotoki:
S8hrimati Jyotsna Chanda:
8Shri Vishwa Nath Pandey:
Shri Yajoa Dutt Sharma:
Shri O. P. Tyagi:
Shri Jagannath Rao Joshi:
Shri B. S. Sharma:
8hri T. P, Shah:
Shri D. C. Sharma:
Shri B. N. Shastri:

Will the Minister of Home Affairs
be pleased to state:

(a) whether it is a fact that about
200 Mizos and Kukis have recently
entered Manipur after receiving mili-
tary training in East Pakistan; and

(b) it so, wWhether these rebels
could be apprehended and any infor-
mation got from them?

The Minister of State in the Minis-
try of Home Affairs (Shri Vidya
Charan Shukla): (a) A mixed gang
of Mizos and Kukis entered Chura-
chandpur sub-division of Manipur
from Mizo Hills on the 9th May, 1967.
There is no information if the gang
had been to Pakistan.



L]
6509 Written Answers JYAISTHA 31, 1889 (SAKA) Written Answers 6510

(b) No, Sir. However, the security
measures have been tightened and
patrolling intensified.

Smuggling of Arms by Naga Youth
'3175. Shri Hem Barua:

8hri Arjan Singh Bhadoria:

Will the Minister of Home Affairs
be pleased to state:

(a) whether it is a fact that recent-
ly a Naga youth was . arrested at
Amguri with 150 cartridges on his
person on the Nagaland-and-Assam
border trying to smuggle arms and
ammunition to Nagaland;

(b) if so, the source, foreign or
Indian, from which those arms were
procured;

(c) whether it is a fact that on a
previous occasion a Naga youth was
found at Amguri carrying two
hundred explosive arms and ammu-
nitions bearing the marking of a East
European country; and

. (d) if so, the name of the country

whose marking these explosive arms

and ammunitions bore?

The Minister of State in the Minis-
try of Home Affairs (Shri Vidya
Charan Shukla): (a) Yes, Sir.

(b) and (d). The information is
being collected and will be placed on
the Table of the House,

(c) On the 14th March, 1087, two
trunks containing explosive arms
Were received from a Naga while he
‘was waiting for transport at a petrol
pump at Anguri (Sibsagar District).
(This information has already been
given in reply to Starred Question
No. 133 on 28th March, 1967). Infor-
mation in regard to the marking on

arms and ammunitions recovered is
being collected. '

Self-Government in NEFA

3176. Shri Bwell: Will the Minister
of Home Affairs be pleased to state:

(a) whether there has been a
demand for self-government by the
people of NEFA;

(b) whether Government propose
to take concrete measures soon te
meet their demand;

(c) the specific measures proposed;
and

(d) whether the present system of
having a nominated M.P. will be dis-
continued and elections held in the
area?

The Minister of State in the Minis-
try of Home Affairs (Shri Vidya
Charan Shuokla): (a) Yes, Sir. There
has been a demand for democratic
set-up of administration.

(b) and (c). It is proposed to pro-
mulgate a Regulation to provide for
the constitution of democratic bodies
at block, district and Agency levels.

(d) The question is being examined.

Looting in Manipur

3177, Shri M. Meghachandra: Will
the Minister of Home Affairs be
pleased to state: "

(a) whether a gang of armed people
looted at Waikhong Bazar, Thoubal
Sub-Division, Manipur on the 30th
May, 1967;

(b) whether such lootings have
been frequent on the National High-
way of Patel Morgh Road and if so,
the details thereof; and

(c) the nature and composition of
this gang of armed people and how
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many of them have been arrested so
far?

The Minister of State in the Minis-
try of Home Affairs (Shri Vidya
Charan Shukla): (a) Yes Sir, vide
details given on the l4th June in an
answer to Lok Sabha Unstarred Ques-
tion No. 2469.

(b) Two cases of dacoity occurred
along the National Highway from
Pallel to Moreh on 6th April, 1967
near Chamol Lamkhai and on 1st May,
1967 at Tarao Lamkhai.

(¢) It is suspected that local bad
characters in collusion with the Naga
goondas committed the crimes. Three
suspects have so far been traced in
these cases.

University in Manipur

3178. Shri M. Meghachandra: Will
the Minister of Education be pleased
to state:

(a) whether Government have sanc-
tioned the proposal to set up a Uni-
versity in the Union Territory of
Manipur during the Fourth Plan
period;

.(b) whether the approval of the
University Grants Commission to the
proposal has been received;

(c) the total outlay earmarked for
the same; and

(d) whether the site for the same
has been fixed and if so, where it is
to be located?

The Minister of Education (Dr.
Triguna Sem): (a) to (d). No such
proposal is under consideration. How-
ever, a scheme for the setting up of a
University for the North-Eastern
Region of India comprising Manipur,
NEFA, Nagaland and Hill Districts of
Assam, has been included in the pro-
posals formulated by this Ministry for
4he Fourth Five Year Plan. The Uni-
versity is propaosed to be located in
Shillong.
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3179. Shri M. Meghachandra: Will
the Minister of Education be pleased
to state:

(a) whether the Government of
Manipur and the local sports organi-
sations have approached the Central
Government for grants for the erec-

_tion of a stadium in the Union Terri-
tory of Manipur,

(b) whether Government have
approved any scheme towards the
construction of the same; and

(¢) if -0, the details thereof?

The Minister of State in the Minis-
try of Education (Shri Bhagwat Jha
Azad): (a) No, Sir.

(b) and (c). Do not arise.

Water Supply in P. & T. Colony,
Bhobaneshwar

3182, Shri Chintamani Panigrahi:
Will the Minister of Communications
be pleased to state:

(a) whether Government are aware
that there has been no water supply
in Posts and Telegraphs colony at
Bhubaneshwar, Orissa for the last five
months; and

(b) if so, the steps taken in view
of the summer months to ensure
water supply to the colony at the
earliest?

The Minister of State in the Depart-
ments of Parliamentary Affairs and
Communications (Shri I. K. Gujral):
(a) The pressure of city water supply
being low, the residents of upper flats
in the colony have been put to incon-
venience during the last few months.

(b) An overhead reservoir has been
buil. and pumps have been installed.
For want of electric connection, the
pumps have not yet been commission-
ed. The Postmaster General, Cuttack,
is in touch with the local authorities
and it is expected that the supply will

. be made available in the next few
days.
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Smuggling of Liguor

3186. Shri Yajna Datt Sharma; Will
the Minister of Home Affairs be
pPleased to state:

(a) whether jt has come to the
notice of Government that due to
reduction of liquor prices in Haryana,
the smuggling of liquor into the Union
Territory of Delhi has increased:

(b) the steps Government propose
to take to check this; and

(c) whether there is any proposal
to reduce the liquor prices in Delhi
also?

The Minister of State in the Minis-
try of Home Affairs (Shri Vidya
Charan Shuokla): (a) The Govern-
ment of Haryana have reduced the’
rates of liquor with effect from 1st
April, 1967, but no case of smuggling
from Haryana into Union Territory
of Delhi has come to notice so far,

(b) Does not arise,

(c) There is no such proposal at
present.

Delhi-Himacha] Pradesh Joint Services
Cadres

3187. Shri Yajna Datt Sharma; Will
the Minister of Home Affairs be
pleased to state:

(a) whether there is any proposal
to separate the joint service cadres
be.ween Delhi Himachal Pradesh; and

(b) the number of central cadre
officers in both the States?

The Minister of State in the Minis-
try of Home Affairs (Shri Vidya
Charan Shukla): (a) No, Sir.

(b) The Delhi, Himachal Pradesh
and Andaman and Nicobar Islands
Civil Service is a Central Civil Ser-
vice and the Delhi, Himachal Pradesh
and Andaman and Nicobar Islands
Police Service is a Central Police
Service. The number of officers of
these Services working under the
Delhi Administration and the Govern-
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ment of Himachal Pradesh is as
follows:

Delhi Administration 68
Government of Himachal
Pradesh 50

Rehabilitation Industries Corporation

3188. Shri Jyotirmoy Basu:
Shri K. Haldar:;
Shri Bhagaban Das:
Shri E. K. Nayanar:
Shri K. Ramani:
8hri P. Gopalan;

Will the Minister of Labour and
Rehabilitation be pleased to state:

. (a) the total number of retugees
who have been provided employment
by the Rehabilitation Industries Cor-
poration (i) run and owned industries
(ii) and its assisted industries;

(b) the value of total unsold stock
of finished goods produced by R.IC.
(as at 31st March, 1967);

(¢) the value thereof in textiles;

(d) the total loss incurred by R.I.C.
during the last 6 years; and

(e) the number of co-operatives
that have been organised during the
last one year?

, The Minister of State in the Minis-
try of Labour, Employment and
Rehabilitation (Shri L. N. Mishra):
(a) As on 31st March, 1967.

(i) about 2,551 displaced persons
from East Pakistan were
employed in the industrial
units owned and run by the
Rehabilitation Industries Cor-
poration,;

(ii) 2,450 displaced persons from
East Pakistan were employed
In the industrial ynits which
have been assisted with loans
by the Rehabilitation Indus-
tries corporation; and

about 585 displaced persons
were employed in Industrial
units given accommodation on
Industrial Estates built by

(iii)
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the Rehabilitation Industries
Corporation.

(b) and (¢). The information 1is
being collected and will be laid on
ge Table.

(d) The cumulative losses incurred
by RIC. from 1961-62 to 1965-66
aggregate to Rs. 41,09,082.41, Infor-
mation on the loss incurred in 1966-07
is being collected and will be placed
on the Table.

(e) Two Powerloom Co-operative
Societies have been organised by the
Rehabilitation Industries Corporation
and they have been registered in 1988.

Calcuita Telephones

3189, Shri Jyotirmoy Basu:
Bhri K, Haldar:
Shri Bhagaban Das:
Shri K, Ramani:
Shri E. E. Nayanar:
Shri P, Gopalan:

Will the Minister of Communica-
tions be pleased to state;

(a) whether Government's attention
has been drawn to the news publish-
ed recently in “Jugantar”, a Calcutta
Daily alleging gross mismanagement
of Calcutta Telephones; and

(b) it so, the reaction of Govern-
ment thereto?

The Minister of State in the Depart-

" ments of Parliamentary Affairs and

Communications (Shri I. K. Gujral):

(a) Yes Sir.

(b) Complaints have been received
against the quality of service render-
ed to the subscribers and over-charg-
ing in telephone bills, Action is being
continuously taken to improve the
service. The capacity of the various
exchanges is being augmented and
this will reduce the existing conges-
tion in traffic which gave rise to most
of the complaints made in the news
item. Mechanisation of billing has
also been given effect to. This has
resulted in g considerable fall in the
number of complaints relating to tele-
phone bills,
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Pay Scales of Assam Private College
Teachers

3190. Shri B. N. Shastri: Will the

Minister of Education be pleased to
state:

(a) whether pay and allowances to
the teachers of the Government aided
private collsges in Assam are pald
according to the recommendation of
the University Grants Commission;

(b) if not, the reason therefor; and

(c) what is the matching contribu-
tion of the University Grants Com-
mission towards the implementation of
the scheme in Assam?

The Minister of Edueation (Dr.
Triguna Ben): (a) to (c). A state-
ment giving the required information
is laid on the Table of the House.
[Placed in Library. See No. LT-737T|
7], -

Grants to Akademis

3191, Shri B. N. Shasirl: Will the
Minister of Edueatlon be pleased to
wstate:

(a) the amount of grant paid to
the three Akademies viz. Sahitya
Akademi, Sangeet Natak Akademi and
Lalit Kala Akademi in 1963-64, 1964-
65 and 1965-66 yearwise;

(b) whether Government gave more
aid to the Akademis during 1966-67
for pursuing their objectives;

(¢) the number of books so far
published by the Sahitya Akademi or
by the publishers for Sahitya Akademi,
language-wise; and

(d) the total amount spent for
translating, editing and publishing
books by Sahitya Akademi and the
return received so far?

The Minister of Educatlion (Dr,
Triguna Sen): (o) The following

JUNE 21, 1967
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grants were given to the three
Akademis:—

]

1963-64  1964-65 1965-66

(Rupees in lakhs)

1. Sahitya

Akademi . 4750 540 5'7B
2. Sangeet Natak

Akademi . 12.90 1I.90 13 23
3. Lalit Kala

Akademi 5.75 6.50 4.80

(b) Yes, Sir.

(c) 318 books were published direct
by the Akademi and 160 by the pub-
lishers for the Akademi upto 31-3-87
ag under:—

Published _Through
by & Publishers

Language mi [~ behalf of
g ﬁly [ Sahitya
1. Assamese 19 1
2. Bengali . a1 4
> rnlfmmmum} frerati 8 Nil
4. English . : 34 Nil
5. Gujarati 7 15
6. Hindi . 3s as
7. Kennada 14 24
8. Kashmiri 6 Nil
9. Malayalam . 23 19
10. Marathi 5 a3 10
11, Oriya . ' 3 5
12. Punjabi 19 [
13. Sanskrit F1 Nil
14. Sindhi . 13 F
15. Tamil as 2
16. Telugu . 16 23
17. Urdu . a8 1
18. Nepalese 2 Nil
19. Tibetan 1 Nil
318 160

(d) The total amount spent by the
Akademi for translating, editing, ete.
on publications is Rs. 22,36,161.82 upto
31-3-67. Net sale proceeds including
royalty etc. is Rs, 8,04,026.07.
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Tea Garden Labourers in Assam

.8193. Shri B, N, SBhastri: Will the
Minister of Labour and Rehabilitation
be pleased to gtate:

(a) whether it is a fact that quite
a good number of Tea Garden
Labourerg in Silchar area in Assam
are facing starvation due to non-pay-
ment of wages and ration by the
‘management; and

(b) it so, the steps taken in this
matter?

The Minister of Labour and Re-
habilitation (Shri Hathi): (a) and (b).
“The matter falls in the State sphere.

Printing of Postal Forms in Tamil
and non-Hindi Languages

3198, Shri Sezhiyan: Will the Minis-
ter of Communications be pleased to
state:

(a) whether Government have
considered any proposal  to print
money order forms and other post and
telegraph forms in Tamil and other
non-Hindj languages for the use of
the people in the respective States;
and

(b) if so, when the forms will be
put to use?

The Minister of State in the Depart-
ments of Parliamentary Affairs and
Communications (Shri I. K. Gujral):
(a) and (b). A proposal is under
consideration to print, in the regional
languages, such forms which are used
only locally. The matter is being
examined in consultation with the
Printing and Stationery Department
which is entrusted with the printing
<f the P&T. forms.
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Trouble in Naxalbari

3196, Shri Hem Bapua: Will the
Minister of Home Affairs be pleased
to state:

(a) whether it is a fact that Naxal-
bari, West Bengal where many people
were recently killed due to peasants’
revolt is situated on the frontier and
is not many miles off from some of
the foreign countries surrounding
India; and

(b) if o0, the steps Government have
taken to ensure peace and security to
this part of our frontier-land as in the
case of Mizo District of Assam?

JUNE 21, 1067
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The Minister of State in the Minis-
try of Home Affairs (Shri Vidya
Charan Shukis): (a) The Naxalbari
area falls within the jurisdiction of
three police stations, mamely Naxal-
bari, Kharibari and Phansidewa. The
Naxalbari police station borders Nepal
and Phansideva East Pakistan and
the distance between Nepal border
and East Pakistan border is about 20
miles.

Written Answers.

(b) The State Government had in-
formed us that regular police patrol-
ling has been introduced in Naxalbari
and Kharibari town areas. Two Com-
panies of armed police have also been
moved to Siliguri as a measure of
strengthening police force in the
affected areas. it had also been re-
ported that two strong police camps
had been opened in the Kharibari and
Naxalbari police station areas. The
Central Government are in touch with
the State Government who are seized
of the matter.

Accommodation for P. & T. Employees

3197, Shri D. R. Parmar:
Shri §. M. Solanki:
Shri Ramachandra J. Amin:

Will the Minister of Communica-
tions be pleased to state:

(a) whether it is a fact that the
housing accommodation provided to
the Posts and Telegraphs employees
at Ahmedabad is quite inadequate:

(b) if so, whether there is any
proposal for having additional housing
accornmodation; and

(c) if not, the reasons therefor?

The Minister of State in the Depart-
ments of Parliamentary Affairs and
Communications (Shri I. K. Gujral):
(a) At Ahmedabad for a staff strength
of 3302, 208 departmental and 24
rented quarters sare available. The
percentage of departmental quarters
comes to 6.3 per cent as against the
All-India average of 42 per cent.
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(b) There are proposals for having
additional -housing accommodation,
These will be taken up subject to
availability of funds,

(c) Does not arise.

‘'Printing Presses from West Germany

3188, Shri S. Kundappan:
Shri Virendrakumar Shah:
Shri Yashpal Singh:
Shri Ram Gopal Shalwale:
Shri K, P. Singh Deo:
Shri Yajna Datt Bharma:
Shri A. B. Vajpayee:
Shri S. S. Kothari:

Will the Minister of Education be
pleased to state:

(a) whether the Government ot
West Germany have offered to set up
ag & gift three printing presses for the
printing of cheap text books;

(b) whether there has been any
undue delay or hesitation in accepting
this offer; and

(¢) whether there is any likelihood
of its materialising in the near future?

The Minister of Education (Dr.
Triguna Sen): (a) Yes, Sir.

{(b) There has been no hesitation on
the part of the Government of India
to accept the offer, but some delay
has occurred in finalising the Agree-
ment between the two Governments.

(c) Yes, Sir.
Nehru Fellowships

. 3199. 8hri Bhiva Chandra Jha: Will
the Minister of Education be pleased
to state:

(a) whether it is a fact that a Nehru
Fellowship has been instituted;

(b) it so, the amount of fellowship;

(C)_ whether there would be any
eontribution to that Fund from royal-
ties on Nehru's books?

The Minister of Education (Dr.

Triguna Sem): (a) Yes , Sir. The
Jawaharlal Nehru Memorial Fund has

announced the Institution of Jawahar-
lal Nehru Fellowships on the occasion
of Jawaharlal Nehru's last death
anniversary in May, 1967;

(b) The Fellows will be paid a
stipend equivalent to one and half
times the emoluments drawn by them
at the time of selection, subject to a
ceiling of Rs. 3,000 per month. For
non-salaried persons the Selection
Committee will have discretion to fix
the stipend within this ceiling.

(c) Government have no informa-
tion.

Cases in Supreme Court

3200. Shri Nitira] Singh Chandhary:
Will the Minister of Home Affairs be
pleased to state: ’

(a) the number of cases pending in:
the Supreme Court and various High
Courts in the country on the Ist
January, 1087, separately for each
court;

(b) the number of matters institut-
ed in the aforesald courts and the
number that have arisen out of the
matters originally instituted in the
said courts;

(e) the longest duration for which
any case has remained pending iIn
the respective courts; and

(d) the number of judges and the
average number of cases disposed of
annually by judges of each court
separately?

The Minister of Home Affairs (Shri
Y. B. Chavan): (a) and (c). A state-
ment is lald on the Table of the

House. [Placed in Library. See No.
LT-738/87].
(b) and (d). The information Is

being collected and will be laid on
the Table of the House.

Post-Offices in Madhys Pradesh

3201. 8hri Nitiraj Singh Chaudhary:
Will the Minister of Communications
be pleaseq to state:

(a) thea number of Branch Post
Offices apd sub-Post Offices in Madhys
Pradesh;
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(b) the number of villages covered
by each Post Office;

Writtes Answers

(c) the number of sub-Post Offices
and Branch Post Offices proposed to
‘be opened and proposed to be up-
graded jin Madhya Pradesh during
1987-68;

(d) the number of sub-Post Offices
and branch, Post Offices existing In
Narsinghpur and ‘Hoshangabad district
of Madhya Pradesh; and

(e) the number of sub-Post Offices
‘and branch Post Offices proposed to
be opened in the said districts during
1067-68?

The Minister of State in the Depart-

ments of Affairs and
‘Communications (Shri I. K. Gujral):
{a) Branch Post Offices: 4,949
Sub Post Offices: 708

(b) 12, on an average.
(c) 7 Sub Post Offices and 201

Branch Post Offices are proposed to
‘be opened in 1967-68 if the ban on the
opening of new branch offices is lift-
+ed and the prescribed standards are
fulfilled.

It is proposed to up grade 3 Depart-
imemtal Sub Offices into Head Offices,
3 extra Departmental Sub Offices
into departmental sub offices and 23
«extra departmental branch offices into
«departmental sub offices.

@
No. of
Sub Post Brach Post
Offices Offices
Narsinghpur Dr. 8 114
Hoshangabad Dt. 29 132
(®
Narsinghpur Dt. 1 2*
"Hoshargabad Dt. - 1*

‘# Subject to lifting of ban.
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Easi Pakistan Refugees in
Hoshangabad

3202. Shri Nitiraj Singh Chaadhary:
Will the Minister of Labour and Re-
habilitation be pleased to state:

(a) the number of East Pakistan
refugees in Hoshangabad District on
the 1st January, 1966, lst January,
1967 and 1st-June, 1967;

(b) the causes for the fal] in
number; and

(c) the reasons for their not being
settled at Hoshangabad, Sohagpur and
other placeg in the District?

The Minister of State in the Minis-
try of Labour Employment and Re-
habilitation (Shri L. N. Mishra):
(a) The number of East Pakistan
migrants living in camps in Hoshanga-
bad District on the undermentioned
dates was as follows:—

1=-1-1966 2,053 families (9,319 persons)
1-1-1967 1,439 families (6,726 persons)
3-6-1967 1,437 families (6,712 persons)

(For June, 1967, the figures avail-
able are for the week ending 3-6-
1967).

(b) The fall in number is due to
movement of families to rehabilitation
sites or other camps and desertions,

(c) The East Pakistan migrants
were sent to worksite camps in Hos-
hangabad District to take advantage
of the temporary employment oppor-
tunities available in the Tawa Irri-
gation Project and it was not envisag-
ed that they would be permanently
resettled in that District. However,
two schemes have been sanctioned for
the resettlement of a small number
of these families in Hoshangabad Dis-
trict. These are:

(i) A scheme for resettlement of
170 new migrant families in
small trade ang business in
the urban areas of Hoshanga-
bad, Itarsi, Harda and Sohag-

pur.
(ii) A scheme for the rehabili-
tation of 20 agriculturist

families of pew migranis on
100 acres of land.
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Class I and II Employees of Madhya
Pradesh

3203. Shri Nitiraj Singh Chaudhary:
Will the Minister of Home Affairs
be pleaseq to state:

(a) the number of Madhya Pradesh
Government employees on deputation
to the Centre;

(b) how many of them are class I
and class II officers; and

(e) how many of them have been
provided with residentia]l] accommo-
dation?

The Minister of State in the Minis-
try of Home Affairs (Shri Vidya
Charan Shukla): (a) to (¢). Infor-
mation is being collected and will be
laid on the Table of the Lok Sabha
ag soon as possible.
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Syllabus of Primary Schools in Delhi

3206. Shri Atam Das: Will the Minis-
ter of Education be pleased to state:

(a) whether it is a fact that the
syllabus of books for the Primary
Classes in Delhi has been changed;

(b) whether it is also a fact that
the books prescribed in the new
Syllabus are not available in the
market as they have not yet been
published;

(c) if so. when these are exp:cted
to be publishedq and made available
for sale so that the students are in a
position to complete their home work
entrusted by the teachers; and

(d) the reasons for not getting the
books published in time?

The Minister of Education (Dr.
Triguna Sen): (a) Yes Sir, the
syllabus has been reviseq by the Delhi
Administration in respect of the fol-
lowing subjects and classes with eftect
from 1867-68:—

(i) Hindi for Class IL

(ii) Social Studies for Classes I,
II, HI, IV and V.
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(b) Yes Sir, in so far as Text Books
of Social Studieg for Classes III to V
are concerned.

(c) By the end of June, 1967.
(d) Due to difficulties in printing.

Arrest of Pakistani Nationals
Overstaying in India

3207. Shri Atam Das: Will the
Minister of Home Affairs be pleased
to state:

(a) whether it is a fact that five
Pakistani nationals have been arrest-
ed recently in Bhuj in Kutch district
for over-staying in India for the last
ien years;

(b) whether any inquiry has been
conducted against them; and

(c) if so, whether they are Pakistani
spies, spying in India?

The Minister of State in the Minis-
try of Home Affairs (Shri Vidya
Charan Shukla): (a) Yes, Sir, two of
them have since been deported to
Pakistan.

(b) Yes, Sir.

(¢) None of them was found to be
engaged in spying activities.

P.M.G. Office, Shillong

3208, Shri Dhireswar Ealita: Will
the Minister of Communication be
pleased” t6 state:

(a) whether it is a fact that in
1962-national crisis, P.M.G. Office in
Shillong could not serve the nation
and the same was shifted to Gauhati;

(b) whether Government are aware
that There has been a persistent
demand in Assam to shift the PM.G.
Office from Shillong to Gauhati; and

(e) if go. the action being taken in
the matter?

The Minister of State in the Depart-
ments of Parliamentary Affairs and
Communications (Shri I. K. Gujral):
(a) No, Sir. The PM.G.'s Office re-
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mained at Shillong. The PM.G. and
the Director Telegraphs maintained
Camp Offices st Gauhati.

(b) and (c¢). The representations
' for shifting the PM.G's office from
Shillong to Gauhati were examined.
It was decided that the P.M.G.'s affice
should remain at Shillong.

Conference of Oceanographers in
Britain

3209. Shri Narendra Singh Mahida:
Shrl Ramachandra Ulaka:
Shri Shankarrao Mane:

Will the Minister of Edueation hc
pleased to state:

(a) whether Government are aware
of one of the conclusions reached at
a recent Conference of Oceanogra-
phers held in Britain that the sea
contains enough proteins to feed six
times the World's population;

(b) whether Government propo:e
to tap this huge un-exploited re-
servoir of food and mineral wealth;
and

(c) if so, the action to be taken in
the matter?

The Minister of Education (Dr.
Triguna Sen): (a) Government is
not aware of the conclusions reached
at the conference of Oceanographers
referred to, but the fact that the ocean
contains large quantities of proteins
is well known.

(b) and (c). Government have been
trying to increase fish production by
introduction of improved methods of
fishing and other anciliary means.
An ambitious fisheries plan ha# been
generally approved and various
schemes have been initiated, the im-
portant one being fishing in the off-
shore waters and the deep sea with
power boats.

Negotiations are alto in progress
for exploration and exploitation of
mineral ofl resourdes of off-shore
areas.

Administrative Reforms Commission

3210. shri Yajnlk: Will the Minis-
ter of Home Affalrs be pleased to
state:

(a) the number of interim reports
with their subjects, published and sub-
mitted to Parliament so far by the
Administrative Reforms Commission;

(b) the number of study teams so0
far appointed by this Commission and
the number of their reports submitted
to Parliament;

(c) whether the recommendations
of any study teams have been publish-
ed in the press though their reports
have not yet been submitted to
Parliament; and

(d) if so, the action taken to see
that such unauthorised reports are
not leaked Gut to the presg in future
before their presentation to Parlia-
ment?

The Minister of State in the Minis-
try of Home Affalrs (Shri Vidya
Charan Shukla): (a) Two interim re-
ports—one, on the problems or redress
of citizens' grievances and the other
on the machinery for planning—have
so far been submitted by the Adminis-
trative Reforms Commission to the
Government. Copies of these reports
have been laid on the tables of both
the Houses of Parliament.

(b) Nineteen study teams and three
working groups have been appointed
by the Commission. Ten study teams
have submitted their reportg to the
Commission, two of them being in the
nature of interim reports. Three such
reports have been placeq in the Parlia-
ment Library.

(c) and (d). Reports of three study
teams have been released to the Press
by the Commission. Such reporis are
meant to assist the Commission In
arriving at its own conclusions and
the question of their presentation to
the Parliament does not therefore
arise,
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Indian Institute of Oceanography

3212, Shri Heerjl Bhai:
Shri Ramachandra Ulaka:
Shri Dhuleshwar Meena:
Shri K. Pradhani:

Will the Minister of Education be
pleased to state:

(a) whether the scheme formulated
by the Indian Institute of Occano-
graphy to launch a vigorous search
for oil in India’s coastal geas has been
implemented; and

(b) if so, the details thereof?

The Minister of Education (Dr.
Triguna Sen): (a) Not yet, Sir.

{b) Does not arise,

Foreigners Askedq to Leave India

3213, Shri K. Pradhani:
Shri Ramachandra Ulaka:
Shri Dhuleshwar Meena;
Shri Heerji Bhai:

Will the Minister of Home Affairs
be pleased to state:

(a) the number of foreigners who
have been asked to leave India during
April, 1887; and

(b) the reasons in each case,

The Minister of State in the Minis-
of Home Affairs (Shri Vidya
Charan Shukla): (a) and (b). The in-
formation ig being collected and will
be laid on the Table of the House.

Gandhi Bhavans

3214. Shri K. Pradhani:
Shri Ramachandra Ulaka:
Shri Dhuleshwar Meena:
8hri Heerjl Bhai:

Will the Minister of Education be
pleased to refer tp the reply given to
Unstarred Question No. 165 on the
20th March, 1987 and state:

(a) whether the Gandhi Bhavans
have since started functioning in more
Universities; and
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(b) if 0, the names of those Uni-
versities?

The Minister of Eduocation (Dr.
Triguna Sen): (a) and (b). Informa-
tion is being collected and will be laid
on the Table of the Sabha.

Loss suffered on Post Cards

3215. Shri Suraj Bhan: Wil) the
Minister of Communications be pleas-
ed to state:

(a) whether it is a fact that Govern-
ment suffer a loss of about three paise
per Post Carg and the Post Cards are
mainly used by big business houscs in
large quantity;

(b) whether Government have con=-
sidered the desirability of introducing
some license system for those persons
or firms who get the post cards printed
in large number for their clients and
thus minimise the loss on post card;
and

(¢) if not, the steps Government pro-
pose to take to minimise this loss?

The Minister of State in the De-
partments of Parliamentary Affairs
and Communications (Shri I, K,
Gujral): (a) The loss suffered is about
four paise per post card. It is, how-
ever, not a fact that postcards are
mainly used by mig business houses,

(b) No, Sir,

(¢) As postcards are used by all
classes of customers, it is not proposed
at present to revise the rates. How-
ever, it is proposed to increase the
tariffs for some of the services provid-
ed by the P, & T. Department in order
to raise additionel revenue.

Aids to Private Schools in Goa

3216. Shri Shinkre: Will the Minister
of Eduecation be pleased to state:

(a) the expenditure incurred annual-
ly in the form of grants-in-aid to the
private schools and High Schools in
Goa, on account of fees and construe-
tion of school buildings respectively
since the Independence of that Terri-
tory;
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(b) the total grants-in-aid paid for
the benefit of primary schools and
High Schools run by religious institu-
tions and missionaries;

(c) the total grants-in-aid paid for
the benefit of the schools run by social
institutions; and

(d) whether there is any Govern-
ment machinery to check the misuse
of these funds by thoge institutions?

The Minister of Education (Dr.
Triguna Sen): (a) to (d). The re-
quisite information is being collected
and will be laid on the Table of the
Sabha in due course.

Labour Management Councils

3217, Shri Shiva Chandra Jha: Will
the Minister of Labour and Rehabllita-
tion be pleased to state:

(a) whether it is a fact that the
Labour Management Councils have
helpad g lot in easing the labour-
management differences both in the
private and the public sector enter-
prises; and

(b) if so, the changes, if any, pro-
posed in the Labour Management
Couneils in the Fourth Five Year Plan?

The Minister of Labour and Relabili-
tation (Shri Hathi): (a) Yes. Wher-
ever they have worked well these
Councils, calleq Joint Management
Councils, have been able tg improve
the relations between Labour and
Management,

(b) No changes are proposed in the
scheme of Joint Management Council
during the Fourth Five Year Plan.
Efforts will bz directed towards intro-
ducing the Scheme in more industrial
establishments.

Fire in Jhuggies in New Delhi

3218. Shri M, L. Sondhi:
Shri P. M. Sayeed:
Shri Kikar Singh:

Will the Minister of Home Affairs
Le pleased to state:

(a) whether it is a fact that fires
have broken out recently in several

jhuggies and and hutments in New
Delhi;

(b) the total loss incurred in these
fires;

(c) the compensation paig to the
victims;

(d) the steps taken to prevent and
minimise the damage due to fires; and

(e) the improvements proposed by
Government to ensure safety 1o ths
hutment dwellers?

The Minister of State in the Minis-
try of Home Affairs (Shrl Vidya
Charan Shukia): (a) Yes, Sir.

(b) About Rs. 42,000 for the period
1st April, 1967 to 6th June, 1967,

(¢) The New Delhi Municipal Com-
mittee have sanctioned an ad hoc grant
of Rs. 4,640 at the rate of Rs. 40 per
jhuggi, as relief to the jhuggi dwellers
who were affectedq by the fire on the
31st May, 1967, in the colony situated
along the railway line near the Minto
Bridge Railway Station.

(d) and (e). All the fires were
promptly attended and brought under
control within the shortest possible
time. Under the Jhuggis and Jhon-
pries Remova]l Scheme, all the jhuggis
and other unauthoriseqd constructions
on public lands are to be cleared and
allernative accommodation provided to
the eligible squatters. So far about
22,000 families have been provided
with alternative accommodation in new
colonles which have been developed
under the scheme,

Common Governor for Haryana and
Punjab

3219, Shri Srichang Goel:
Shri Hardyal Devgun:
Shri B. 8. Sharma:
Shri Yajna Datt Sharma:
Shri K. N. Pandey:

Will the Minister of Home Affalrs
be pleased to state:

(o) whether Government are aware
that the Chief Minister of Haryana
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hag now agreed that a common Gover-
nor may be appointed for Punjab and
Haryana States; and

(b) the
thereto?

‘The Minister of Home Affairs (Shri
Y. B. Chavan): (a) and (b). In my
statement in the Rajya Sabha on the
8th December, 1866, I had stated that
if either of the two State Governments
recommended the appointment of
separate Governors for Punjab and
Haryana, action would be taken ac-
cordingly. A request for appointment
of separate Governors for the 1wo
States has been receiveq from the
Chief Minister of Punjab. The Chicf
Minisler of Haryana has expressed his
preference for a common Governor
until the question as to the future of
Chandigarh is finally settled, but nas
stated that a5 the Punjab Government
have proposeq a separate Governor
for that State, a separate Governor for
Haryana would in any cage become
necessary. In view of this, action is
being taken tp appoint separate Gover-
nors for the two States.

reaction of Government

Reply to Questions in Delhi Metro-
politan Council on Reserved Subjects

3220. Shri Kanwar Lal Gupta: Will
the Minister of Home Affairs be
pleased to gtate:

(a) whether Government have
directed the Executive Councillors of
Delhi not to reply to the questions on
reserved subjects in the Metropolitan
Council meetings;

(b) whether it is a fact that the Lt.-
Governor assured the Council that
replies regarding the reserved subjects
woulqd also be given in the session of
the Council, and

(c) if so, the reasons for the change?

The Minister of State in the Minis-
of Home Affairs (Shri Vidya
Charan Shukla): (a) to (¢). The Cen-
tral Government has not issued uny
direction to the Executive Councillors
of Delhi that they should not reply in
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the Metropolftan Council to questions
on reserved subjects. In his address
on the 30th March, 1967 to the Metro-
politan Council, the Lt.-Governor,
Delhi had inter alia stated that there
would be no objcetion to enlightening
the Metropolitan Council about the
working of the reserved depariments
unless to do 5o would be against pub-
lic interest. There has been mno
change from the position.

12.17 hrs,

MOTION OF PRIVILEGE AGAINST
SHRI ARJUN ARORA

Mr. Speaker: We will now take up
the next item; there is the motion of
privilege to be moved by Shri Yadav
and others. Shri Yadav is not here,
Yes, Shri P. Ramamurti.

Shri P, Ramamurti (Madurai): Mr.
Speaker, Sir I beg to move the follow-
ing motion. I will speak on that
motion after moving it. I move:

‘That in view of the statement
made by the Prime Minister in
this House yesterday that the alle-
gations made by Shri Arvjun
Arora, a Member of Rajya Sabha,
against Shri Satya Narain Sinha
and Shri K. C. Pant, Minister and
Members of this House, had not
been substantiated, the question of
privilege against Shri Arjun Arora
for making these baselesg allega-
tions be referred to the Chairman,
Rajya Sabha for action in accord-
ance with the procedure laid down
by the Committee of Privileges of
Rajya Sabha and Lok Sabha in
their Report of joint sitting in
1954 and adopted by the two
Houses.”

Mr, Speaker, Sir, the facts are very
clear. According to the statement
made by our Prime Minister yester-
day on the floor of this House, Mr.
Arjun Arora, a Member of the Rajya
Sabha, had made a gtatement that two
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.
Members of this House, Mr. Satya
Narayan Sinha and Mr. K. C. Pant,
are in the pay of the Birlas. She also
stated that ghe had gone into the
question; she had referred this ques-
tion to three Ministers, her collcagues,
and on the basis of their report, and
on her own understanding she has
come tg the conclusion that these
allegations are baseless. Whatever i*
be, I am not concerned with that aspect
of the question now. The straight
and simple question is—maybe the
Prime Minister might have come to
the conclusion that as far as these two
Ministers are concerned, there is no
blame attached to them, which may be
all right—here is a person who has
made allegations against two Mem-
bers of this House. ‘These are not
ordinary statements; they are state-
ments which say that both of them
are in the pay of the Birlas, which
mean they are not fit to be Mcmbers
of this House, which mean that they
are not discharging their duties in ac-
cordance with the oath under the
Constitution, which they took when
they entered upon their duties, but on
the other hand, they are today func-
tioning not as elected Members of
those poople who sent them but they
are serving the interests of Birlas.
This is what it means. Therefore,
this statement means that these
people are unfit to be even Members
of Parliament, let alone their being
Ministers. This is a very serious
allegation. A person gays that a
member of this House is not discharg-
ing his duties as 8 member of this
House and he is here deliberately
with an ulterior purpose in order to
serve not the interests of the country
angd the people but the interests of a
private person in this country. Such
an allegation cannot gg unchalleged.
It means that that person is today
bringing this House into contempt.
For anybody to say that there are
persons in this House as members who
do not discharge their duties as mem-
bers, but who are here only to serve
the interests of a big businessman in
this country i not gn ordinary state-
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ment. It brings the entire House into
disrepute gnd contempt. ‘Therefore,

the person who has made that state-
ment must be brought before the bar
of the House. Left to myself, I would
have asked that thig matter be refer-
red to the Privileges Committee of
this House. Or, if this House toddy
accepts the statement made by our
Prime Ministor, certainly the simple
proposition before us would be to
bring him before the bar of the House
and give him the punishment that is
due to him, I dp want to give that
gentleman an opportunity. The Prime
Minister cannot be gubstituted for the
Privileges Committee of thig House,
This House has got a certain proccdure
to deal with such matters. That
person has to be given an opportunity
to defend himself. Therefore, left to
myself, 1 would have requested that
this matter be referred to the Privi-
leges Committee of this House. But
I am told that there is alrcady an
agreement between this House and the
other House that in cases where the
person making the gllegation belongs
to one of the Houses, it is that House
that should deal with the question
and not the other House, As g matter
of fact, since that allegationg has not
been made on the floor of the other
House but outside, this House has got
a right to go into that question, but I
bow to the ruling of the Chair. I
understand from your office that you
have come to the conclusion that this
House should not deal with it ang the
agreemont entered intp between the
two Houses in accordance with the
joint report of the two privileges
committees must be respected, There-
fore, I have moved this motlon,

This is not an ordinary matter, It
is a very serioug matter. No pérson
should be allowed to make al] sorts of
allegations against members of this
House and go scot-free. As a maiter
of fact, we have bcen the sufferers.
After shutting us in jail, 5 gentleman
who sits there made all sorts of alle-
gations. I do not want to go intc
that.
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Mr, Speaker: Do not go into the old
story,

Shri P, Ramamaurtl: I want 1o put an
end to this state of affairs. At no
time should anybody be allowed to
make gllegations against hon. Members
of this House and to go scot-free, un-
less he is able to substantiate it. It
is a question of the dignity and honour
of this House. Therefore, 1 would
request you to refer this matter to the
Chairman of the Rajya Sabha, so that
it can be dealt with according to the
procedure laiq down.

Some hon, Members rose—

Mr. Speaker: Let me make it very
clear that there is no question of any
discussion over this. Yesterday we
have discussed it. This is a matter in
which the House can take any deci-
sion it wants. I am not going to force
any decision on it. I will hear the
Law Minister now.

Shrl K, N. Tiwary (Bettiah): On a
point of order, Sir,

oy fowd () : sgaewr &
SO ¥ AT N WIAAT AT TATET FIAET
grr | AT e e wET R

Mr. S8peaker: That means discussion
starks,

dtay fvd : Y0 QT WTw
T
8hri K. N. Tiwary: I rose on a point
of order first.

ot wo A0 foramy : wemw wERT
i Tpfa ww Aw @ & 9 qar AW
ar w1 fr “¥Ffaw wifen ferd'
= qger wdar x@ aw@ W Wi
§ fr 91 fwdft & Fae Gfedioe
AT |
Shri Hem Barua (Mangaldai): Sir,
I rise on a point of order. He has
referred to Shri Ramamurthi ag “devil

quoting the scripture”. There can be
a privilege motion against him.

-‘ll&d
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Mr. Speaker: Shri Ramamurti has
no objection, just because he is sitting
by your side you are raising this.

st ®o o faardt : wa % w9l-
A FT THIT GEFH G f{ f& oy

Privilege

Afew 7d) fagr | T qLEw a@W ¥
Tt 7 Y f wrf fiw § T
/1 &, o€ wwET ¥ T HaOv ]
¥ s g, wfeT g@ A
TRl AE w1 T | A W
2 W1 9T A, ar At
I wg ag Uv e deT 9r

Mr. Speaker: Why are you raising
all that? Why are you saying it is a
party matter and all that? Al that
ig over and yesterday the Prime Minis-
ter has given the Government's view,
You are raising old history. Now it is
only a privilege motion that is before
the House. If you want to raise a
point of order on the privilege motion
you may do so.

oY wo ATo faardY : oY % ST I
W A & gare Wiy A grew fafae
¥ 37 & GRATaQ A WY A o I
¥ €T I ¥ ITH ST qHWT
| I qT frdy ag w1 &g frfaaer
wh o fedy agg #1 99 ® gIw
¥ wers "8 fear mar  ag fafede
W ogRe & @ g W far AT
wure & fs foaw aw 1 ffede @
W EE § W & I @ i
it wrgw fafret & €ie & TX
T w9 g1 AT fgd |

Shri J. B. Kripalani (Guna): May I
know what he means by “Opportion
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Members”? Some of the Oppositicn
Mermbers behave much better than the
Congress people.

Shrimati
{Khammam): Sir, before proceeding
with the discussion on the privilege
motion I would like to know the legal
position of the privilege motion. I
think we should firgt allow the Law
Minister to tell ug what the legal
position about this is.

sftay fomd : wow w@Ew, W@
U SEITA W AT @, I I IH A%
Y it FET & | TE Y & v
qE 9T WU & hEem wgan g
vt AT aee ¥ o F gfE ged
v gur % fawrafasr<dl w1 ST WY
w1 ST &, S arft e wmi,
xw folr it goefy sfvr § 9@ & wrare
9T wwAT Wfzd IR JaT F@T AW
qar A W9 F @7 Kaer e &)
dfwwr & frdza s wgm g fw
afqar #1105 ara § wgr v &
qifegTie & sedl & A favafasrg
g | wfemrie & aeer & ATy o ww
gr & 39 & grew ¥ g fanwfuwt
g & 1w & frely W awr & o
a1y &g ar ag fawrefawrT § At war
g

Q% wAAT weed gy qrEf dT
o\

ot wy foord : & I@ qv At @
WIE | ¥9 & ag Areen Agt wrar )
s qrdt fifen ¥ vk g 7 N www
¥ T #1 qar 78} e f & fact &1,
Rfer v wrar 1 9T AT@ @A @
T o waT WY wEdt § fw Qan
Y T §, AT 9% WA F @A WA
T T e st wofr e oW
WYy qy § ag fadefawrd @
wdas At § K A HF W
TwTHTa sred W aw
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awr famgs aff wreft 37 & g7 @
e & vz awd § A wo{7 w3
F Uy T A AT FE ITRT NFT
O A TR E, WA N a
TETFE & 37 ¥ Wy § gw wrend
FT @ &1 mafaw Tsq gwr &
fawefasrT & wmas ® g9ar w9 7
JETEY, g WA & Friarg s o

w7 W wgw e e
o favarfuwry &1 s@mad 7w 9%
frvta w3 ¥ fag ag wrawgs § fe 59
F& AT 75 & fAe, a4t gEA
&y daem w7 7 gafeg A0 fawdf
£ & =i wof7 Wy & a9 e
g fegr mar YT w97 dart
o Aferdt & o eredrwor faar § wg
ww o W7 S Afaat F ara ot
frer frmer o & Y3 for 1 wem
welt & efrr < o §, & a1 o awmor
g waT & @ Wi, I S N
gt w1 AT fewr aig— w19 s
TEH FTAT g § a1 W §9 A
w1 &, TEET hgeT W19 wFF Afr
93 FT W19 H147 Gifordr, anfes sy sqw
fearr ard WY f6T ¢w 9T § o
fawrg <

dredy ara ag & fe oY @ A
Y wrar § s forg & &% awr & wEer
aYT TST W7 & HTE ¥ grE § |
g ot oft ot oF sTemT g £
% 3udr awdie & Aff weT Oy
wraen st W Wz gt T anRT
wifgar w1 & 1 vafag w9 q8 gorear
ffay fr g5 it ey cay & saa
TE 9T CF AT e § g
TR wwe ®T &1 wIT WY
AW e oyF & oY ag o oy
wroem & ar ag &l o fower § ag
™ § e



Question of
weaw wEh oAy 4T g

st af fov@ : @ F w0 W
wFAT R | FUwT 79T @E | TR TR
THIT &

6547

“This House resolves that in
view of the delicate situation
which has arisen ag a result of the
breach of privilege of members of
this House and in view of the
privilegeg of members of the other
House, the hon. Speaker be autho-
rised to take up the matter with
the Chairman of Rajya Sabha ynd
evolve an agreed procedure for
dealing with matters involving the
privileges of both Houses of
Parliament.”

TEd T W9 AW T g & ar
& @ < fome # @ gwTw § ogw A
AT TR

Shri Sant Bux Singh (Fatehpur):
Sir, I rise on a point of order. The
point of order that I wish to raise fol-
lows very much from what Shri Madhu
Limaye has been saying. From the
notice of the breach of privilege that
has been given it appears that nobody
is quite clear as to what exactly Shri
Arjun Arora has said. Therefore, as
provided in rule 223 of the Rules of
Procedure of this House, we should
have the documents or the statement
presented to you whereby Shri Arjun
Arora committed a breach of privilege,

Mr. Speaker: That is exactly what
Shri Madhu Limaye hag also been say-
ing. He was referring to part of the
records.

Shri Sant Bux Siagh: No, Sir. If
1 may be allowed to explain, what I
am trying to put to you is this. A
breach of privilege has in no case been
committed by the Prime Minister,
That is not the charge . . . (Interrup-
tions), Please listen

JUNE 21, 1967

Privilege 6548

st vy forwd : wry @ gy W
W TTAY &1 Wit @ wat sy
wisq = feamr w40

Shri S8ant Bux Singh: The point that
I am making is this. This notice of
breach of privilege is based on some
remarks supposed to have been made
by Shri Arjun Arora, who is a mem-
ber of the Rajya Sabha. Now, the re-
marks that were made by Shri Arjun
Arora, they might be numerous; they
might refer to the remarks made by
him at the party meeting, they might
refer to the remarks made by him
elsewhere. Ag such, we are not in a
position to know exactly which part of
Shri Arjun Arora's statement is defa-
matory to the House, and we cannot
go into the matter merely on the basis
of what the Prime Minister has stated.

I would also put this to you that
from what follows from what the
Prime Minister has said, nainely, that
the thing has been gone into and the
whole thing is clear, no breach of
privilege arises. What the hon, Mem-
bers of the Opposition are not doing
is making out a case. Let them first
present the case and this clarification
should be obtained by you.

Mr. Speaker: All that you want to
say is that unless the papers are seen
Members cannot decide.

Shri Sant Bux Singh: Shri Arjun
Arora’s statement should come to you.
It should not be discussed in this
House and then you should refer it to
the Chairman, Rajya Sabha.

Shri Hem Barua: May I cite a prece-
dent in favour of my argument? One
precedent ig this. When on a previ-
ous occasion allegations of corrup-
tion were made in this House against
a certain Minister, the Prime Minister,
Shri Nehru referred this matter to a
Judge of the Supreme Court. The
Supreme Court Judge called for ewi-
dence and on the basis of evidence
formulated certain opinion which he
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despatched to the Prime Mimster at
that time. I may cite another prece-
dent. When Shri T. T. Krishnama-
chari was involved, . ..

Mr, Speaker: You should talk only
of the privilege motion. You are
going into the procedure of inguiry.

Shri Hem Barua: My submission is
that there can be no privilege motion
against Shri Arjun Arora because of
the fact that the Prime Minister, in-
stead of referring the matter to a
Judge of the Supreme Court or of the
High Court, although there was a
precedent laid down by her father and
also by Shri Shastri, because in the
case of Shri T. T. Krishnamachari
when Shri Shastri wanted to refer the
matter to a Supreme Court Judge that
hon. Minister wanted that matter to
be inquired into by the Prime Minis-
ter himself and the Prme Minister
refused even in the face of a threat
of resignation by that Minister—there
were these two precedents but in this
particular case Shri Arjun Arora was
not given an opportunity to substan-
tiate his charges by evidence—the
Prime Minister has come to a conclu-
sion based not on evidence but on
opinion given to her by three good
samaritans of her Cabinet. Therefore,
I say that there can be no motion of
privilege against Shri Arora because
he was mot given an opportunity to
substantiate his charges.

Shri D, C. Sharma (Gurdaspur):
When I was listening to Shri Rama-
murti I felt like saying that here is a
gentleman who exemplifies wisdom
after the event. If he had wanted to
raise a point of privilege, he should
have done it yesterday. But after the
who'e thing was over yesterday, wis-
dom dawms upon him in the morning
that he should move a privilege
motion here for which there is no
case.

shri Umanath (Pudukkottai):
cause of the cold night.

Be-

Mr, Speaker: Your point of order is
against the late wisdom!
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Shri D. C. Bharmm: The point of
order is that the privilege motion of
this gentleman is out of order; it does
not arise out of the case. Moreover,
I want to bring to your kind notice
that similar statements were made on
the floor of this House, ] think, during
the course of the Budget discussion
by certain Members—thank God, I
forget their names—against Shri K. C.
Pant and Shri Satya Narayan Sinha
and so far as I know the Ministers
came here, made statements and no-
body took exception at that time.
There was 0o question. Therefore
there is no point in considering the
privilege motion that he has brought
forward.

Shri Eanwar Lal Gupta (Delhi
Sadar): I have a point of order.

Mr. Speaker. There ghould be some
end to it

Shry Kanwar Lal Gupta: Yes, I am
going to be brief,
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Mr, Speaker: There is no point of
order, ] have heard Members, some
supporting and some not supporting
the privilege motion. Let me now
hear the Law Minister on the points
raised by Members.

The Minister of Law (Shri Govinda
Menon); Mr, Speaker, Sir, these dis-
cussions which have been going on
during the last few days regarding
this matter have revealed a very ex-
traordinary situstion and that ap-
pears to have weighed wupon every
Member who spoke today on this mat-
ter. For example, Mr. Ramamurti
himself who moved the motion had in
mind the elements which are there in
the situation. What are these ele-
ments? First'y, this is with respect
to a matter of a statement which
was not made on the floor of the Lok
Sabha. The author, Mr. Arjun Arora
is a Member of the other House. The
statement itself was not made in
paablie; it was made in a party meet-

party.

Shri Eanwar Lal Gupta: Not to the
party leader but before the party.

Shri Govindg Menon: The state-
ment was made in the party meeting
and the subsequent statement was
made to the leader of the party by a
person who is g member of the party
and, therefore, subject to the disci-
pline of the leader of the party, the
Prime Minister.

I do not think that during the last
several years, after our Constitution
came into existence, a situation like
this ever arose and that is why Mr.
Ramamurti himself in his motion said
that it should be referred to the Chair-
man of the Rajya Sabha. That is not
usually the way in which a motion
of this type is worded. Then, he was
followed by Mr. Madhu Limaye who
also appears to have been weighed by
the special considerations in the situa-
tion and said that a procedure shou'd
be evolved in a discussion between
you, Sir, and the Chairman of the
Rajya Sabha. Mr. Hem Barua follow-
ed to say that there is no breach of
privilege involved for certain other
reasomns.

Sir, my case would be that there is
no breach of privilege disclosed by the
facts of this case and if you are pleas-
ed to hear me, before admitting the
motion, on the question whether a
breach of privilege is involved in thi-
matter, I shall be glad to dilate upon
that point. But, in the meanwhile, I
should think that regard being had
to the fact that the other member of
the House, who spoke before me, does
not want a debate today on this malat_:l

ot wy fernd : 7Y, Qur AE wH O
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Shri Govinda Menon: .. .does not
want a debate today on the privilege
motion because the Mover himself
said that it be referred to the Chair-
man. Mr. Limaye said that before it
is discussed, the procedure regarding
this matter shou'q be discussed; that
was the substitute motion. All these
go to show that all the members who
spoke before me are very much
weighed down by the fact that there
are extraordinary elements in the
situation. I want to make a preli-
minary request to you that these ex-
traordinary elements should be
taken into consideration, and if you
think that there should be a debate
later, I may be permitted to say that
really no breach of privilege is involv-
ed in this matter. This is a very ex-
traordinary matter. After all, the
person who is charged with having
committed an offence of breach of
privilege, Mr, Arjun Arora, himself is
a Member of Parliament and that is
a very important consideration. This
is the Lok Sabha, one of the wings of
Par'iament, and he is a Member of
the Rajya Sabha another wing of
Parliament. We speak Sir, of the
privileges of Members of Parliament,
Therefore, I would submit that, if you
should be pleased to decide that be-
fore proceeding further you should
hold a discussion with the Chairman
and get a statement from Mr. Arjun
Arora himself, that would be what
will be suitable to the very difficult
situation which has been revealed by
the various discussions which have
taken place here.

Regarding the question whether a
breach of privilege itself is there, if
you are inclined to agree with me
in the matter, I will be very happy...

Mr. Speaker: No, no. He is going

to the merits of it.

Shri Govinda Menon: Whether there
is a breach of privilege. . .

Mr, Speaker; If you go Into the
merits of it, my friends will say that
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you will have to put all the papers
and all that before the House.

Shri Sant Bux Singh: Not all the
Dap:rs. but that part which is rele-
vant.

Shri Govinda Menon: I would put it
on other broad grounds. If you are
inclined to agree with me that before
proceeding further, you would discuss
the matter further with the Chairman
of the Rajya Sabha and with
Mr, Arjun Arora himself, the other
question need not be referred to
by me, need not be dilated upon by
me. On that matter you may be
pleased to say something . . . .

i wq formd : w7 q4Y g
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Shri Govinda Menon: ....whether,
without discussing the question today
in this House, regard being had to
the various attendant circumstances of
the matter, you would have a discus-
sion as has been suggested. After a'l,
the motion is that it should be refer-
red to he Chairman, That s Mr.
Ramamurti's motion. The motion had
to be put that way on account of the
various facts which I have referred to.
That is my request before we proceed
turther. If you think that we should
proceed further, I may be permitted
to address you and the House on the
question whether legally, as a matter
of fact, upon the facts which are now
in our possession, there is a breach of
privilege in this case.

Shri P. Ramamurtl: May 1 say
something on that?

Ramamurti's

Mr. Speaker: Mr.
What

motion is before the House.
does he want to say now?

oft ww ford : wut A QY wifieg 1

Shri P. Ramamurti: I would like to
answer some of the points if you
would permit me. May I make one
submission?



6535

Shri Sant Bux Singh: On a point of
order. The hon. Member has spoken
already....

Mr. Speaker: | have permitted him
to clarify the procedure, for my in-
formation.

Question of

Shri P. Ramamurti: The Law Minis-
ter Shri Govinda Menon has stated
that certain extraordinay elements
are there in this. I do not know if
he is aware of the fact that the
Privileges Committees of the Rajya
Sabha and the Lok Sabha at a joint
meeting in 1954 came to an agreement
on this matter, just to cover this
particular extraordinary  situation
where a Member happens to be a
Member of the other House but he
defames somebody in this House; to
cover such cases, they came to an
agreement; it was a unanimous deci-
sion, and that decision was ratified by
both Houses.

Mr, Speaker: Unanimous decision by
whom?

Shri P. Ramamaurti: By the Privilege
Committees of the two Houses at &
joint meeting.

Mr. Speaker: That means a decision
by the committees of both the Houses.

Shri P, Ramamurti: There was an
agreement and that agreement was
ratified by both the Houses. It was
just to cover cases of this type that
that particular procedure was laid
down, The procedure agreed upon
is this. We take cognizance of it but
we do not deal with it; we just remit
it to the Chairman of the Rajya Sabha
who immediately wou'!d refer it to
the Privileges Committee of that
House and they would deal with it as
if it is a breach of privilege of that
House. This is what has been decided
upon. Therefore, this extraordinary
situation is covered by that decision.

The other point that the Law Minis-
ter has made is that Shri Arjun Arora
had made the statement not in public
but in his party, and he is also subject
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to the discipline of the party. I do
not know how the discipline of a
particular political party can give a
person immunity against a breach of
privilege of the House. As a matter
of fact, that cannot give him any
immunity, The problem would have
been different if the matter had been
confined only to the party and it had
not come out at all. But here we
have got a position where this ques-
tion has come out and what he had
stated has been given out, and the
Prime Minister had categorically
stated on the floor of the House that
that gentleman had stated that two
Members of he Cabinet were in the
pay of the Birlas, that is a clear and
categorical statement. We do not
want anything else; whether it is true
or not is for the Privileges Commit-
tee to find out; we are not concerned
with that. On the face of it, such a
statement, if not true, is a malicious
«tatement. It will amount to the
grossest contempt of this House.
Therefore, there is no question of. . .

Shrimati Tarkeshwari Sinha (Barh):
May I interrupt the hon. Member for
a minute? The Prime Minister first
time did not take any names and she
did not say that he had mentioned
two names.

Shri P. Ramamaurtl: Yesterday, she
had said it. I shall read that out,
if the hon. Member wants, That is
why I have brought this up today.
Otherwise, I would have brought it
up on that day itself.

Mr. Speaker: This cross-talk will
not help. We have been going on
smoothly so far.
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shri P. Ramamartl: If [ am inter-
rupted, I can take care of it myself.

Mr. Speaker: [ am sure that Shri
P. Ramamurti is capable of replying
to it himself.
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shri P. Ramamaorti: Therefore, the
argument that it was made inside the
party does not arise after the Prime
Minister had stated this that he had
made the statement, and that state-
ment has not been denied by that
Member and it stands. Therefore, it
is a public statement, and a public
statement has been made maligning
two Members of this House. So, this
House has got every right to go into
this question. Therefore, all this
argument of Shri Govinda Menon does
not at all wash the breach of privilege.
Therefore, this privilege motion stands,
and according to procedure, this must
be done.

Shri J, B. Kripalani: He has not
washed dirty linen.

Shri Kartlk Oraon (Lohardaga):
May I make one submission, , . .?

Mr. Speaker: The Law Minister has
a'ready spoken and he has already re-
plied to the points. I do not think
that the hon. Member need speak
now . .

Shri Kartik Oraon: I want to throw
some light on one point. . .

Mr. Speaker: Fnough light s
already there. If hon. Members try
to explain it more, then more dark-
ness will set in.

Shri Kartlk Oraon: 1 would not
take much time. I am not a legal
expert, but I would like to bring to
the notice of the House certain fea-
tures in regard to the legality of |it.

The point is that allegations were
not brought forward in either of the
two Houses, but they were brought up
at a party meeting. Therefore, that
is a subject wholly for the party,
and the onus of proving that on the
part of Shri Arjun Arora lies on'y
before the party and the party leader.
Had these allegations been made out-
side in the street, then they would
have become subject-matter for a
cause of action in a court of law.

I think what happened outside in
a private meeting cannot form the
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subject-matter of discussion in this
House and I feel we are wasting the
valuable time of the House.

Mr. Speaker: Now I think every-
body has understood the whole case.

Shri Govinda Menon: One word. I
made a preliminary submission and if
it has not gone home, 1 would like
to speak on the matter.

Mr. Speaker: This matter would
not have come to this House if we
had not taken motice of it here. But
then it was raised and this procedure
was followed for three or four days
and the Prime Minister inquired into
the matter and made a statement
yesterday mentioning names also.
Therefore, unfortunately, the question
of privilege comes in. If the who'e
matter had been treated as a party
matter in the beginning itself and
the matter closed as private talks
between two people, it would not
have come to this stage. But now it
has come. We have followed a cer-
tain procedure in dealing with it and
it is too late to go back saying that
it is a party affair.

Now a privilege motion is here
against a person who is a member of
the other House. Shri Ramamurt:
referred to a procedure which had
been accepted by both Houses, not
now but long ago. to deal with such
matters, that there should be a joint
effort by the Speaker and Chairman
and then only something should be
done.
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Mr. Speaker: It js there as a public
document. The position is this:

“When a question of breach of
privilege is raised in any House
in which a member, officer or ser-
vant of the other House Is in-
volved, the presiding officer sha'l
refer the case to the presiding
officer of the other House, unless
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[Mr. Speaker]

on hearing the member who raises
th equestion or perusing all docu-
ments where the complaint is
based on documents, he is satis-
fled that no breach of privilege
has been committed or the matter
is too trivial to be taken notice of
in which case he may disallow
the motion for breach of
privilege”.

I do not think I can take a decision
under this clause and throw it away
saying that there is no breach of
privilege. I do not want to take shel-
ter under that clause. After all, when
the Speaker is in doubt about some-
thing, the best thing is to leave it to
the judgment of the whole House. I
would not want to give my opinion
on this issue of the prvi'ege motion
before the House, I would request
the House to take a decision om it.
I would like to put it to the House
for its own decision.

Shri H. N. Mukerjee (Calcutta
North East): When you are convinced
of the motion being in order, you
could refer it to the other House....

Mr. Speaker: | began by saying that
I am in doubt about some points rais-
ed. I had better leave it to the judg-
ment of the whole House.

Some hon, Members rose—

Mr. Speaker: I am on my legs still.

Shri 8. Kandappan (Mettur): This
Is not a question of majority and
minority.

Mr. Speaker: As a member of the
other House is involved, I would like
the House to take a decision.

Shri H. N. Mukerjee: The Law
Minister made preliminary observa-
tions and he wanted to make further
observations. We also reserve to our-
selves to right to make our own
observations. The Law Minister
wanted only to stall the proceeding.
He was pointing out to you the ex-
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traordinary elements in the situation
and 50 on and he wanted to make
further observations later. You could
very well ask for his further observa-
tions because you are yourself in
doubt.

Mr. Speaker: Please.
about it.

No question

Shri H. N. Mukerjee: You are in
doubt I do concede this is a matter
which we have to consider very care-
fully. Government obviously does
not appear inclined to accept this re-
ference. This matter agitates us we
are concerned with the allegations
made against the Ministers. (Inter-
ruptions). It is quite clear from the
stand taken by the Law Minister that
Government do not want to proceed
with this. In that case, the House
should get to discuss this position be-
cause the Law Minister himself has
indicated that he would make further
observations. We say you shou'd not
put it to vote at once, because at the
moment Government tries to shelter
itself behind its present majority, and
might very well vote against the idea
of referring this to the committee, The
whole House is concerned with it

13 hrs.

Shri M. R, Masani (Rajkot): I would
appeal to you, Sir, to consider another
alternative. You, as the  Speaker,
have the right to refer this matter to
the Committee of Privileges, which,
in this case, will be a joint committee,
without any further debate here, and
I would appeal to you to refer resort
to that right of taking steps to refer
it to the joint committee without fur-
ther debate.

Mr. Speaker: It is not a joint com-
mittee. I am only referring it to the
other House, I cannot refer it to the
joint committee myself. I can refer
it to the Chairman. It goes to th-
other House:

“The case being so referred, the
Presiding Officer of the other
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House shall deal with the matter
in the same way as if it were a
case of breach of privilege of that
House or a member thereof, and
the Presiding Officer sha'l there-
after, communicate to the Presid-
ing Officer of the House where the
question of privilege was original-
ly raised, a report about the
enquiry, if any, and the action
taken under reference.”

Question of

Therefore, it is a question of reference
only. And then it is a question of

referring to the other House. I wish
it was unanimous, it would have
been a very good thing. If there is

no difference of opinion, I could have
referred it, but when there is a strong
difference of opinion....

Shri Ranga (Srikakulam): Let me
urge one point. Supposing it is only
a matter of privilege with regard to
this House, and a motion is made that
it should be sent to the Privileges
Committee, is it mnot open to the
Speaker at this stage to refer it to
the Privileges Committee, so that it
can study it and it can come back
here with its report, and then it
would be open to the whole House
either to accept or not to accept. That
is ome alternative. The other js, if
the Speaker is satisfled that that
the minimum requisite number  of
members here are demanding that it
should be committed to the Privileges
Committee, then the Speaker can refer
it te the Privileges Committee, it need
not be put to the whole House.

Mr. Speaker: I myse'f remember
that on two or three occasions we had
put it to the whole House,

Shri Ranga: It need not be put to
the vote of the whole House, it can
be discussed by the whole House.
Kindly consult your own rules.
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“If objection to leave being
granted, is taken, the Speaker shall
request those members, . ."

Shri P. Ramamurti rose—

Mr, Speaker: What is there, Mr.
Ramamurti, against? Twice I have
given you a chance. I think the Law
Minister made it clear that it need
not be sent to the Rajya Sabha. What
is his opinion? Let us have it clearly.

Shri Govinda Menon: My opinion is
that there is no breach of privilege in
this.
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Shri Govinda Menon; I have said
that.

Some hon, Members rose—

Mr. SBpeaker: Will all of you please
sit down, When your own Law Minis-
ter is on his legs, you do not allow
him also.

Shri P. Ramamurti: I formally move
the motion.

Mr, Speaker: You have moved it al-
ready.

Shri P. Ramamurti: My point is
this, if the normal procedure of refer-
ring this matter to our Privileges
Committee ig there, then no debate at
this time is necessary, but if you
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[Mr. Speaker]
are not treating it in that way, but
want the whole House to take a deci-
sion on this, then obviously there must
be a debate on that question by the
House,

Mr, Speaker: What else was it till
now?

Question of

Shri P. Ramamurti: It was only on
the point of order. People must have
their say. I will have my say and
fianally let them oppose it.

Mr, Speaker: Any way, we shall ad-
journ for lunch and meet at 2 P.M.

13.06 hrs,

The Lok Sabha then adjourned
for lunch till Fourteen of the Clock.

The Lok Sabha re-assembled ajfter
Lunch at Fourteen of the Clock.

[MR. SPEANER in the Chair.]
QUESTION OF PRIVILEGE—Contd,

Mr. Speaker: Some of you wanted
to say something on this matter. I
will again call the Law Minister and
then we shall take 5 decision,

Shri Tenneti Viswanatham
(Visakhapatnam): Some of us would
also like to say a few words.

Mr. Speaker: Let us see,

Shrli Ranga; What is the point? Do
you want us now to deal with it?

Mr, Speaker: Before sending it to
the Rajya Sabha, we must decide. It
is not a question of this House alone;
two Houseg are involved in jt. We
must consider whether this motion is
to be sent there and all that. The
motion is before the House,

Shri Ranga: Are we to understand
that the Government js opposing this?

Mr. Speaker: I do not know, I have
not asked them.

Shri Ranga: If there is no opposition,
why discuss?
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Shri Govinda Menon: I submit that
according to us, there is no breach of
privilege revealeq by the faets dis-
closed.

Shri Ranga: Mr. Speaker, Sir, from
what you were good enough to read
out from the earlier convention that
was reached, is for the other House
the Chairman and their Privileges
Committee, to decide whether there is
a breach of privilege, and then make
a report to that House in regard to
that gentleman to whom so many
statements have been attributed. So
far ag we are concerned, the prelimi-
nary point is whether there is suffi-
cient ground for us tg remit jt to the
other House. On that limiteq point,
I am just wondering why the Govern-
ment is notable to make up its mind
From their own point of view, it would
be good. If I were in their position, I
would certainly consider it a useful
thing indeed, for the reputation of my
government, and my colleagues in the
Ministry and my colleagues in the
party also, to remit it tp that Com-
mittee of Privileges in order tg assure
the country that I have nothing to
hide, my Ministers’ conduct is abso-
lutely above board, and my colleagues,
as far as their parliamentary activities
are concerned, are completely honest,
and I have nothing to hide, nothing
to be afraid of. But then that does not
seem to be the attitude of the Gov-

ernment; they seem to be keen on
taking umbrage under various pre-
texts.

I need not go into all those details.
Therefore, what I need have to men-
tion now, and I am sure my colleagues
in the Opposition would be able to ndd
their own points of view, is this: here
were certain charges made, and the
fact of its having been made, hag been
brought tg the notice of the House, My
hon. friend Shrl Hem Barua had al-
ready remindeq the House as to how
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in the past the two previous Prime
Ministers had acted in regard to such
charges. Either willingly or unwilling-
ly, anyhow, this reference wag made,
once to a retired Chief Justice of the
Supreme Court, and at another time,
to a Chief Justice, and a third time, an
attempt was sought to be made to
make a reference, but then, instead of
following that procedure, another pro-
cedure wag followed, which is out-
moded and which is discredited, dis-
credited pecause of what all had hap-
pened in regard to the CBI report.
There was also & similar sub-commit-
tee of the Cabinet. The CBI report was
referred to it.

Mr. Speaker; You are going into the
merits of the case,

Shri Ranga: The merits of this basic
question, whether this should be sent
to the Privileges Committee or not.
That is why I am confining my re-
marks directly to this restricted ambit
of the discussion, A reference was
made; then it came to the notice of
this House. The House expressed its
extreme dissatisfaction. So much had
happened in regard to that matter
with the result that the country ag a
whole came to the conclusion that it
would not be proper to leave these
things to the discretion of the Prime
Minister and to any sub committee of
the Cabinet that may be appointed by
the Prime Minister. In that particular
sub-Committee, the Prime Minister
alsgp happened to be a member,

In the light of all these things, it
would be the height of folly from the
Political point of view for any Gov-
eérnment to expect the genera] publie
to repose confidence in the statement
of the Primye Minister based upon
whatever enquiry they had made by
their own sub-committee, Therefore, 1
Would urge upon the Government and
the members of this House to agree
to this motion and to send it to the
Chairman of the other House. Let their
privileges committee go into it, thrash
out all the getails, study whatever
facts were placed before the Cabinet
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sub-committee and any additional
facts that may come to light in the
course of their own discussion. There-
after, let them submit a report, Only
then it woulg be possible to protect
the privileges of the members of this
House as well as that House and pre=-
vent slanderous attackg and character

assassination indulged in from any
side against any other side of the
House,

st wew fagrt wwddt (qwow-
)  wT wef ¥ wy e ag W
Fiw qrét # gerar ™ a7 W} gwfag
77 faderfase & 9@ & q=via A
w1 Ao fAEw § R sare et
% fag o wem g 9 Wk o agr
EqTTRGw W fair wi &t sar war
TEEAT 9 Fg A% o fF ag W
Fiiw qarét &1 qraer § W § grew &
fedt s #7 Twrew 3 F fag daTx
TE § 1 A9 WY g T w9 ST
SO g A Awem 3T @RI
X foar | St @ ¥ R @
gz & o Afedt & amw fAd oo
q 71T OQF 9 7297 190 (@ 0 41
¥ 7 ga¥ favg Y Fadrarfirser 7 geame
fear & | W@ s qg & e o W
T A 9 WY Fe ¥ afx s
At #Y AT F A7 § AT T i
gmAfRw@adwagéfe
st oA w3 ¥ wgr 9Ty fE Ay we
/IO Afgs 7 | A WY IR T
N ¥ qR 37 wraer & fod 17 @
/A | T AW wmesd § R aoerd ot
TET AN I G GETT K FAA
¥ far & £ f& sra waT
farmfasrT afafa w1 at faar a1

WEW  WEIRd, WO SR OWHT
W ¥ AT A § e s e
WO ¥9 HEA ¥ g6 @R oY W\
gz ®1 wfawre 7 a1 fie ara amwEr
favrfeere afafs & &g a7 ?
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[t wem (FErdt aTa4t)

g TST §WT & dqw § wWfa  ag
&F I & qY §EE1 T WY AT FT
T T ¥ §@ aF 74 a%d | T ar
IF W WY SAMUG FT ERO
T IR AU AR Jifa| d@9
gt fomarg ff oF & =
QT ¢ T e & awd fe g A
TS §WT F Weqer w1 W femm W
foad sux ag wwdY  fawwrfaEc
wfafa & fofm FT &% |

UF WX ATHT §, WeAE "erd,
¥ orrr wgm B o qEo qHo FwsIt
# foeg ot & 7 fadsfiee swE
faar & I8 ®Y T W9 A 99 7

Mr, Speaker: It cannot come under
this, We are now on the motion mov-
ed by Mr. Ramamurti,

8hri A, B. Vajpayee: I woulq like to
know whether my motion will be
taken up or not.

Mr. Speaker: That would be consi-
dered separately. Only one privilege
motion can be taken up per day. Now
we have taken up Mr, Ramamurti's
motion.

Shri Bal Raj Madhok (South Delhi):
Both are connected issues.

it vy fem®@ : g o g foast
satFT@E !

weaw wERw c oft Twafa ®
AV gL I TR E |

ot mq fewd : wema g =i
sga e !

oft wew fagr) a=ddy : sy
s@vea, ¥ fadze ag & fr aafe
wiwe g & Afw dWt S ot gl
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Mr. Speaker: No. That will be con-
sidered separately,

ot wzw fagrh asddi ;97 weq
AT AZ TG ATHAC T 20 ot
wiq s § fawg fadarfusre &1
AT 90 q97 &1 "oy faqr arg at
fee o A o @21g H gzar 20

Mr. Speaker; That is about a Mem-
ber of this House, He is a Member of
the other House. 1 think it is a
different thing. Anyway, I am con-
sidering it; I am not giving any ruling
on that now.

Shri Krishna Kumar Chatterji
(Howrah): Sir, I rise to a point of
order, Although our hon, Law Minister
has pointed out that it need not go
1o the other House because the privi-
leges of each House are guarded by
Parliament, it ig part of the common
law of parliament, They say that equal
right is there for the House of Com-
mong and the House of Lords but no
new privileges can be created, Here it
is said:

“Although, as stated above,
either House may expound the law
of Parliament, and vindicate its
own privileges, it is agreed! that
no new privilege can be created.
In 1704, the Lords communicated
a resolution to the Commons at a
conference, “That neither House
of Parliament have power, by any
vote or declaration, to create to
themselves new privileges, not
warranteg by the known laws and
customs of Parliament.”

Here in a party meeting....

Mr. Speaker: This morning I read
out to the House the decision taken by
both the Houses,

Shri Krishng Kumar Chatterjl: I
draw your attention to this, that no
new privilege can be created, and
want your directive on that.
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ot vy fermlt : OF a3 F gaTa”
¥ wigaT g | 9 A 9 agw 8 W,
qEAN qHE H A AT @I E |
Mr, Speaker: We are discussing the
privilege motion by Shri Ramamurtl

st oy ot : Shar & qga W
e WY, 9ge gEEI gg WAl
iy & go aea AT gorrs@ g ar A |
Ta®T &1 gg A faiw FT @ E 7

Mr, Speaker: That is what he said.

sty fov@ : 25 v oa® @
R avit agw € wwdt § | ag fraw
¥ foray gor & 1 wa AEd 225(2)

“If objection to leave being grant-
ed is taken, the Speaker shal] re-
quest those members who are in
favour of leave being granteq to
rise in their places, and if not less
than twenty-five memberg rise
accordingly, the Speaker shall
declare that leave is granted.

ga arz o qwgfa ot wETE
T 6T IW T ATHIAR TEgH gAY
g9 W OF OF FIW WO q@4 FY
wifww FX )

Shri Govindy Menon: That is with
respect to a motion for reference to
the Privileges Committee of the Lok
Sabha, but here Shri Ramamurti relied
upon a certain convention or agree-
ment petween the two Houses and that
is the motion before the House,

shay fomd : fawg = &

Stugw wht v (TETiE)
TSI q{IET, ¥ ATHE WS "I |
A wofr wder 7 fowr fafaed &
fasTs geam @ § @ G gew
¥ e g faw § o o9 wwrk
gt wifigd | g gt grew O dvf
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& 1 xafad & wrowr wrd< wrgEt §
Tg gt fafre T & aw 9o fewrom
FE AR § AwEam ¥ fw
!rﬁ_ug:rr'x‘ fafred & s T
T |

Al 1)f5 dillss |
- & ¥y i by e = g Ogpe
S uptede g 4 Byl oy o
e ayler by en S I ks
S a Ko ped = gab ppan S
@ mdly g Jus S
ol s 2 gy S e s
o Wl B e e B
o O e e ey
o ot i Sl S bl
& Upluda gl 5y S oyl
[ =¥ ol

Mr. Speaker: Shri Ramamurti’s mo-
tion is before the House, Shri Limaye

says that leave of the House must be
taken, to introduce it.

Shri Ranga: It wag given.

Mr. Speaker: I thought so, They are
opposing the main motion and not the
introduction. So let us proceed,

Shri Bezhiyan (Kumbakonam): Sir,
1 understand that we are considering
the motion under rule 228 which says:

“It leave under rule 225 s
granted, the House may consider
the question and come to a deci-
sion...."

I understand we are at this stage. It
presupposes  that leave hag already
been granted,

Then, Sir, before we discuss the
motion before the House I want to get
some particulars about the merits of
the motion, In this motion Shri
Ramamurtj refers to a statement made
by the Prime Minister yesterday in
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thjs House, Under rule 370 it is laid

down:

“If in answer to a question or
during debate, a Minister discloses
the advice or opinion given to him
by any officer of the Government
or by any other person or autho-
rity, he shall ordinarily lay the re-
levant document or parts of decu-
ment containing that opinion ur
advise, or a summary thereof on
the Table.”

Before we go into the merits of the
question, I want to know whether all
those documents will be placed on the
Table of the House, For instance, yes-
terday the Prime Minister referred to
the advice given by her three Cabinet
colleagues. There were also other re-
cords available to the committee of
three Ministers. Therefore, before we
consider the merits of the motion,
which pertains to the statement of the
Prime Minister, I want to know whe-
ther all the concerned documents
would be placed on the Table of the
House, 1 want a ruling on this point.
Without the basic material, on which
a decision has been taken by the Cabi-
net colleagues, on which the Prime
Minister has taken a decision, without
that it is rather difficult for the Mem-~
bers of the House to come to a just
ang right conclusion.

Mr. Speaker: The motion hag been
moved by Shri Ramamurti. Naturally,
he will have available to him all the
materials he wanted, This is not 8
Government motion. The hon. Mem-
ber is making a mistake, If the Gov-
ernment move a motion, naturally
they will have to place before the
House whatever they refer to, Now it
is the responsibility of Shri Rama-
murtj to place before the House what-
ever materia]l he has with him. Now,
if the hon. Member wants to make 3
speech on the motion, he may do S0
within five minutes.

motion is based on that statement.
Wrthout the base material, it iy diffi-
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cult for us to proceed. Apart from
this, it js for the benefit of the Minis-~
ters themselves, ggainst whom charges
were made, that they place all the
documents before the House go that we
can dea] with the matter in a methu-
dical and judijcial way. Unless we get
all the materials and documents, we
will not be in g position to come to
a right conclusion, Therefore, a clear-
cut procedure should be evolved toO
cover those cases where hon. Members
of either this House or the other House
make specific charges which are given
publicity in the press. All such cases
should be gone into clearly and not in
a hush-hush manner. So, I support the
motion moved by Shri Ramamurti and
suggest that the Speaker of the House
may, in consultation with the Chair-
man of the Rajya Sabha, evolve a
satisfactory procedure to deal with
such cases.

Shri H. N. Mukerjee: Mr. Speaker,
whenever a matter pertaining to vri-
vilege comes before us, we try to the
best of our powerg to put ourselves, as
far as possible, in a judicial frame of
mind, It is significant that the motion
for reference to the Committee of
Privileges has come from the Opposi-
tion, and when Shri Ramamurti spoke
he made it very clear that when reflec-
tions are made on the dignity and the
character of this House, even if they
are attacks on memberg of the Trea-
sury Benches, we ought tg take note vf
it and make sure that the honour of
this House is safeguarded. Therefore, I
hope the members on the other side
would not take a captioug view of the
matter. They may not believe us, but
I have said it repeatedly in this House,
not only in this Parliament but also in
its predecessors, that we are deeply
concerned to find out the truth of the
matter when there are allegations
publicly anq earnestly made against
Ministers of Government, and we
should be only top happy to discover
finally and positively that the Minis-
ters, with whom in this House, out-
side the House, in the lobby and else-
where we have cordjal personal rela«
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tions, are persons of probity and in-
tegrity.

l!r. Bpeaker: This motion is aot
against any Minister. It js against Shri
Arjun Arora, a member of the ather
House,

Shri H. N, Mukerjee: That may be
80, but that member has made vbser-
vations, which were reporteq in the
presg and reported back to the House
by the Prime Minister herself, to
which, Sir, you yourself made a pefe-
rence. Therefore, we take it that the
honour of certain Ministers of Gov-
ernment, gnd therefore the honour of
the House, has been impugned, and
that is why we want the whole matter
to be thrashed out. Here I come to &
point which is very disquieting, I
notice a disposition on the part of the
Government to shielq certain things
and to prevent a thorough-going in-
veatigation which alone can satisty the
public mind, We discuss corruption and
%0 many other things, 1 am not going
into the details of it but when against
people holding the highest positions
in the country some allegations are
made, it is absolutely important .hat
the turth of the matter is found out.
I personally may be very much {a-
clined to believe in the innocence of
the Ministers concerned, but the line-
clear must be given in a manner which
convinceg everybody.

Now, what hag happened in this
case js that only the Prime Minister
came up before this House and refer-
red to a report given to her by three
of her colleagues, and on the basis of
that the whole matter appears to be
hushed up.

We do not want that kind of thing
10 happen. I ghall refer to your pre-
decessor, Bardar Hukam Singh, who
once behved in a most exemplary
manner. Op that occasion certain
things were said about him on the
basis of certain report which had ap-
peared in a section even of the dis-
reputable press. We in this House,
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representing every Party, got up to
tell the Speaker that we took no note
of that kind of allegation against the
Speaker because it was tpp frivolous
and too trivial, that we just dig not
believe it, The Speaker called us to his
Chamber and showed ys certain docu-
ments and we even declined to see
those documents because we did not
want to sit in  judgment over the
Smlker on a mattter which was ob-
viously a falsity. However, he came
before the House and referred the
matter to the Committee of Privileges
because he felt that even if allegationg
were made very frivolously by dis-
reputable people against gomebedy in
high authority in this country, those
allegations should be looked into in
the parliamentary method. I haye re-
peatedly asked for that kind of
thing. I have asked for ministerg to
take recourse to parliamentary me-
thods of vindication and also to send
out a challenge to those who attack
them ang say that they should repeat
those things outside ang they would
take gpecial measures, On one pcca-
sion a former Minister, Shri §. K
Patil, responded to my suggestion,
went outside and did take recourse to
judicial methods of redress, Our in-
tention is to see to it that the honour
of Members of this House who include
Ministers, which means the honour of
the whole House is safeguarded and,
therefore, reference to the Committee
of Privilges, whichever way it can be
technically féasible in this particularly
complicated case, should be done.

Therefore I support the idea that
you get in touch with the Chairman
of the other House so that you can
find the modus vivendi for operation
in regard to this matter and this whole
matter should be thrashed out by the
Committee of Privileges. The minis-
ters themselves should be the first
persons to come forward in order to
ask for the clearance of their names,

ot wyg fowd ;& W TR
% aT 9T gt Jraw ez v k)
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wIqR Ty WIAEl ¥ o W ¥ /g T T A T v wA F O

agt 9T Ay wfsqr fafexa 7 O I+ T 9 W F LT ot famar

WaRSAT TG Gl S A, gEA-AA # T a9g & fr og aga & araar At o

@ a g gRramHAIN I agHN AT E IE@ A

TEFP O fE W T=ET IR 9"
WG, AT 9 iz, Sew T mfz
wfadl #1, 37 @@ #Y a7 T AT« 7,
fofersht fawe & ofidq | afew
I
Mr, Speaker: You are ralsing that
separately. [
siay fomd : & wrowr ? @ E,
ST T AT Ag 9T @ g &
T W9 1 @ § 7w ag e
oY gT W gy 9 ag qgt
# wfaal & IgR g8 w17 F@T
wTag ¥ %l i & wgwa § | v &1
ag WY A w1 oy fw oag sl
wqq faelt gfe=m & @1 [wErdt & fF
O¥ ATRel &1 o FO W 9w ¥
FTIHT At ag PN 5 & 97 & wgma
g (vEne) fo gn &t saw Fao
&I 98T | gy & weqehy Aol &
WTHTT LTS T T @I § |

wgt a% Tt f F wwwra W
R 3 & st ariz w@r g | &
IFHE FTa § 7 Faw e qem—
wifs fadarfasrz st atwer wft
sy AT fainft o= &1 A A
g1 §, THTH |IT FT ATAAT AT §—
afer & welt Srr ot wiw w40 fE
oo wEr oft & avar o 3w faeTw
ar fag g §, Tt aniw fadrfawr<
giafa 2 | ¥ wrdw  fasgwr o
oY ¥gfrare § Wiz Far qury el of
® FEAT ¥ | TR W qw®T
aifgl WY W wAyTe Y 78y ¥ 9
aa gefr wfgd

T wATT St T wwy W7 wfaw
gramar 1 A(E e af FTFA
g1 ¥ wraeft wgt ow 9w aq ¥ gEwr
STTHRT G I ATCAT | AIIHT A€
T 7€ awr A afgd | ag wg
@

“In his statement to the Lok
Sabha on 30th May, 1967, Pant
admitted that he was Chairman
and Managing Director of g Birla
company, This is exactly what I
had in mind when 1 mentioned
his name to you. Mr. Pant says
he resigned before taking up his
new responsibility as a Minis-
ter”.... (Interruption),

Ap hon. Member: From where have
you got it?

syaq fomd : oY T o €
3wt wifgd o f& 3 awmaw @
qg W4T § WA HAT ¥ ATAA | ITHT
wey a1 fa ag qgr @t | & @ @
g & foelt #Y Jaow 7 G gy o
forg s&mas & WA 9< A9 949
W@ & 9T & T@ @ § W Wi ¥
A TE @ A g ar @ @
g

“This means he was a Birla em~
ployee, as s Member of Parliament
and ag the Secretary of the Con-
gress Party jn Parliament. This

1 think, is a bad enough confes-
sion..... ”

“With no technical qualifica-
tions, he boasted.....

Ha®q qF ot |

“of his technical profession,
Mr. Pant having admitted his elose
tie with the Birles...."”
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Mr. Speaker; We are now discussing
the privilege motion of Mr. Rama-
murti. But you are now going into
the charges against Ministers.

st vy foad : & ot % @ £

f& 7wl o d< foedmic & fw
TR Akl w1 ArAEATg a5 FT @
¥ faw & @ @9 @ §
W g o @ 8 | cafed R
gt g

Mr. Speaker: You should speak on
the privilege motion,

sty fomd: sz ag vz R E
e o # 37 A g o
TR T dTy ¥y @E v K gwn
wifaw § gafae qf A0 fam of ot
W A ¥ 3 oy wfaqi F fawre
TR w1q § | YT w7 @ ¥
foa wdm a3 & dafrz g ...

st sag® T @ owE /e
agd ¥t wE @ 5 e § At g
®E ¥ WA g F vgr wrfE® ¥
e

TR R V1 AV
bli & Jséfs Ul A Fde
da gl & ©pS puppe Y e
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st wq fawd : goq roEw oft &
TR H @t g T qow wraw § )
wraat wr ¥ g @ g | wfaa & faens
Y o yATT AW @ Y, qg K Aww
wE |

“T am told that as the Minister
of Communications, he gave
Birlas certain privileges which
put them at par with the Prime
Minister and Chief Ministers. I
am informed that seven of the
eight Birlas have been awarded

the privilege of highest priority
trunk calls in the same manner
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ag the Prime Minister and Chiet
Ministers are. Another Birla gem,
Mr. Mandelia has also been given
the same status..

Mr. Speaker: Don't go into a]] these
charges now.

Shri Sant Bux Singh: I rise on a
point of order. I am sorry to tax
your patience. What we are discus-

sing now is the privilege motion and
not the charges.

Mr, Speaker: 1T said that myself.

st fomd : w21 ¥ W oY
T ¢ frtwrfiere ¥ 7 www & o
TEATAS W19 FT @A i T w7 unw
T @Y IR e g | e
LILR SRR AR A 4 A

¥ awerer # Y T g | gE # qwre
ad &1 & Faw @ a1 frarw & o
9 7@ @1 § | W 2@ fF wea Ao
fog ot wrw are walt & vy st &
SAATT FTAA F GTET WA st wY
fet @ ¥ ¥few wof@ o WY
fafear wreeft &, wad & i fagan sey
TR R R AR Y § | I aga safier
g " foft et fagaT amga & &@mg
£ o farge Az Y &€ s AT qE
F § | 99T Hat &1 ot oA ¥
IRI A ITH qEC A | wpuTE e
w1 wr & wrw ¢ e ol ¥ g A
oW ¥ O fawy wE gTEmar qr |
fawen o @ awit § fe amal T
wt v F I A g &
SuT FAT FY AT 6 ol § qed
Fg @ ¥ fay &g @ s dar
AAT | WA WIS HIEW A e
o ¥ @ § | vafey g aw o
& g T & 6 ¢ A ¥ ot wwew §
o sErEHdr § W A sfeer W
T ® wwa % faegw ewn 7w
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Z 1 gardy foredrerdY g7 WAy H WXt come from the other side. Certain

ag I E

WOA 1954 FT AT KT E 1 WA
@ 3 fF 1954 aga g o @ 0
2 1 @ &1 7y A7 fa & SyTda & |y
A TT ¥ AT FAI QX AAAT A
o wfor S dwer fem w7 o
ag AT AT F ATHA AT FATAT FX |

Mr. Speaker: Mr. Ramamurti has

already spoken.

Shri P, Ramamurti: Now that a
substantive motion is there, 1 have a
right to reply.

Mr. Speaker: Mr. Tenneti Viswa-
natham wants to speak?

Shri Tenneti Viswanatham: Yes.

This motion should really have come
from the other side ...

Shri S. Kandappan: The docu-
ment to which Mr. Limaye referred
should be authenticated and placed
on the Table of the House.

o) aq faqq @ weTw  WEIET,
# za qF #1 HES-TEH 97 @A ¥ fem
Aare g | fram 369 & Wragd wAR
qaeg 1 T WM 37 F7 AfuwT F |

Shri 8. Kandappan: Let him place
it on the Table of the House.

off wy faad : weaw WY,
# g9 @ 1 gwfoq §T F @@
wE WA G T FAT AWM
foda o7 wgf § 9@ W g
[Placed in Library. See No, LT-779|
7).

Mr, Speaker:
Viswanatham,

Shri Tennetl Viswanatham: I am
very happy that this motion has been
moved, but actually it should have

I have called Mr.

allegations were 'made, certain in-
quiry was made and then the Prime
Minister said that as g result of the
inquiry, the allegations were proved
to be incorrect. Therefore, what
should have been done by the other
side was to move a motion of pri-
vilege because two members of this
House were maligned by another
member. Therefore, I support Mr.
Ramamurti's motion.

So far as the procedure is concern-
ed, nothing is complicated because
we have also got the precedent of
1954. You can pass it on to the
Chairman of the other House.

On whether there is a breach of pri-
vilege or not, you were gbout to say
that you leave jt to the House. On
that point I want to say this, Under
rule 227, you have got the absolute
power either to leave it to the House
or to commit it to the Committee of
Privileges, In this case instead of
leaving it to . . . (Interruptions).

The Minister of State in Depart-
ments of Parllamentary Affairs and
Communications (Shri I. K. Gujral):
1 rise on a point of order. The
hon. Member said that he wanted to
place the document on the Table of
the House. I am objecting to it. The
rules do not provide for that.

ot wq fowd : wEme WERY
g § W WA AW A 7
# ¥ g qa ®r swrfory 53% far d
oo SO FY €T AT A e )

Mr. Speaker: Mr. Viswanatham is
on his legs. When he is called to do
it, then you can raise this. Mr. Vis-
wanathem is on his legs and he was
making a different speech. When he
was on his legs, you kept quiet, but
when Mr. Viswanatham speaks, you
Tise on a point of order!
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Shri Tenneti Viswanatham: You
have the power, under rule 227, to
commit it to the Committee of Pri-
vileges. You need not have left it to
the House or you need not leave it
to the House. The Committee of Pri-
vileges is generally in a more judi-
cial frame of 'mind than the House
where party factions are rising very
high as you have seen even now.

Shri J. B, Kripalani: It
more thme.

has got

Shri Tenneti Viswanatham: They
will have more time to look into it
from all aspects more calmly, wvery
dispassionately and with a judicial
frame of mind. Therefore, T submit
that, instead of leaving it to the House
for a vote, you should exercise your
Power under rule 227—there, of
Course, you may add the 1854 conven-
tion also— and then refer it to the
Chairman of the Rajya Sabha.

Mr, Speaker; M. Gujral,

‘ Shri I. K. Gujral: My contention
is that it is not within the power of
any member ...

_ Shri P. K. Deo (Kalahandi):
1s not a member of this House.

He

Some hon., Members:
nister,

He is a Mi-

Mr, Speaker:
the Government.

He is a Minister of

Shri P. K. Deo: Can he participate

in the proceedings of this House?
(Interruptions).
Mr, Speaker: For everything, all

the members go on shouting. The
Proceedings will be much easier it all
the members do not speak simulta-
neously.

ft semée wen (3igE)
T & weew § qw fag e ot e
:mm&wwimamwﬁm
!
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Mr. Speaker: Order, order. There
should not be cross-talks. This will
be going on the wong lines.

Mr. Gujral is not & ‘member of this
House. He cannot, therefore, vote,
but as a Minister he has a right to
talk here. He cannot vote. That is
all.

Shri Abdul Ghani Dar: He is a
member of the Supreme Command.

Shri Dattatraya Kunte (Kolaba):
I want to seek a clarification from
vou. It ijs conceded that he is a mem-
ber of the Rajya Sabha and as a Mi-
nister, even though he is a member
of the Rajya Sabha, he can speak in
this House, but on an occasion where
his department is concerned,

Some hon, Members: No, no.

I think the matter
1t is

Mr. Speaker:
hardly needs any clarification.
so clear,

Shri 1. K. Gujral: The objection
"that I have raised is this. It is not
within the privilege of the hon. Mem-
ber to get up, quote from a paper and
use that occasion to lay it on the
Table of the House and thus use this
forum for purposes other than those
for which it is meant.

My submission to you is that the
Member is not within his right to lay
any such document on the Table of

the House.
Some hon. Members rose—

Mr. Speaker: 1 want to cut short

" the discussion on this. The position

is very clear. Direction 118(2) of the
Directions by the Speaker reads thus:

“If in the course of his speech,
a member wishes to lay a paper
or document gn the Table without
previously supplying a copy
thereof to the Speaker, he may
hand it over at the Table but it
will not be deemed to have been
laid on the Table unless the
Speaker, after examination, ac-
cords the necessary permission.™,
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[Mr. Speaker]

So, the hon. Member has handed it

over at the Table. The Speaker will

look into it and later on give a

decision as to whether he should ac-
cord the necessary permission.

Shri Govindg Menon: T oppose
Shri P. Ramamurti's motion, and if
Shri Madhu Limaye's motion hag been
admitted, I oppose that motion also.

Shri Sezhiyan:
now.

That stage is over

Shri Govinda Menon: There have
been very eloquent speeches made
on this matter in support of the ‘mo-
tions, ,.

Shri Tenneti Viswanatham: He is
adding another.

Shri Govinda Menon: In spite of
those speeches, 1 oppose those mo-
tions and I do sp without any hesita-
tion. I dp so because T do not see
where any breach of privilege of this
House is involved.

Shri J. B. Kripalani: Why not?

8hri Govindg Menon: A breach of
privilege of the House means a con-
tempt of the House, when either a
Member of the House or g stranger
seeks to defame a Member of this
House or casts aspersions against a
Member of the House; and the re-
ported statement of Shri Arjun
Arora, made in the Congress Parlia-
mentary party is..

An hon, Member: It is only a
praise,

Shri Govindg Menon: I.. .is an as-
persion and it attributes corruption
to two Members of this House who
are Ministers and is defamatory, if
true. One of the rules regarding de-
famation is that whatever is stated
will not amount to defamation if it
is stated before a person who has got
disciplinary or other control over the
matter., Who is Shri Arjun Arora?
He is a Member of the - Congress

JUNE 21, 1967

Privilege 6584

Party. In the Congress Party forum,
before the leader of the Congress
Party, he made a statement regarding
two Members of this House. The
stock argument that has been advanc-
ed here js that it has become public
property. What is it that has become
public property? What has become
public property is the fact that a
statement was made. I am not aware
of any statement made by Shri Arjun
Arora either to the press or in his
House regarding this matter . . . .

Mr. Speaker: By the term ‘in his
House' the hon. Minister means the
Rajya Sabha?

Shri Govinda Menon: Yes. That is
extremely significant. It is extremely
significant, because defamation, caus-
ing contempt of a Member of the
House etc. are all malicious acts and
are done with a motive or an object
to vility & certain person. If that
was the object of Shri Arjun Arora,
we would have seen him rushing to
the press with thig statement ...

o vy fod @ Fr aw@ § 99
7

Shri Govinda Menon: I had listened

so much to the hon. Member, Now,

if he does not have the patience to
listen to me, what can I do?

oft oy feod : 99 #71 @ wfafy
g § fs 37 1w & A AT W
aeww § 7

Mr. Speaker: The hon. Minister
has a right to be heard
Shri Govinda Menon: The impor-

tance of this lies in whether there is
any defamation, That is what I
would like to submit. It cannot go
to a court of law because it is with
respect to, and touches, the privilege
of members of this House. The test
to be applied is whether there is de-
famation, Please permit me to read
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Exception eight to the definition pf
defamation in the IPC (Interruption).
Please listen. 1f he does not under=
stand, let him at least please listen.

“It is not defamation to prefer
in good f{faith an accusation
against any person to any of
those who have lawful authority
over that person with respect to
the subject-matter of accusation”.

Here Shri Arjun Arora, a Congress
member, interested in the purity of
functioning of the Congress Pavty,
made an accusation in the forum of
the Congress Parliametary Party be-
fore the leader of the Congress Parly,
and this exception aptly applies; on
all fours it applies,

Now, it is said that it has become
public property. Did Shri Arora pub-
lish it? Did the Prme Minister pub-
lish it? (Interruptions). 1 will meet
every one of the arguments. If it has
been made public, it has been made
public by those who wanted to steal
this information, and that is not a
matter which is relevant for this pur-
pose. Suppose I make a complaint
about a colleague of mine to the
Prime Minister, Suppose the mat-
ter becomes public, not due to me, but
due to some extraneous reason—it
leaks out, as many things leak oul.
Am [ responsible? Would T be treat-
ed culpable? That is the position.

On this matter, Sir, the Prime Mi-
nister dig make a statement. Is it
her fault that having made . . . (Inter-
ruptions). Why do they make this
noise? That won't deter matters com-
ing out from me. The matter came
to the House, when some Member
said that Shri Arora has made this
statement—there was a calling attea-
tion notice on that—what do you say
to that? Shri Arora is reported to
have made a statement to you and
that ig defsmatory of two members of
this House. What do you say to that?'
Later on, the Prime Minister comes
and in fairness to the House, in fair-
ness to the members concerned, says,
‘It was made in the Congress Parlia-
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mentary Party. As leader, I looked
into it. I requisitioned the services of
two or three senior members of my
Cabinet. I would now like to inform
the House that there was nothing in
it

This is what has happened, and
'members here want to catch at it, as
if at a piece of straw, to show that
the Prime Minister herself publicised
this matter. That is not so.

1 oppose this motion because if tais
is a motion of breach of privilege,
then the functioning of political pai-
ties will become impossible.

Shri Ranga: Oh!
Shri Govinda Menon: He says
‘Oh!’,  Tomorrow it may be the

Swatantra Party's turn. Discussions
may take place in the party and they
may leak out.

Shri Ranga: We know.

Shrl Govinda Menon: In the party
proceedings, some statement may be
made about one member or other
who is an MP. Would it be a breach
of privilege if it leaks out?

o Ay forad : UF AT FT FAT
fHfow | sy A & fFad wgr av
g #aY Ffaq ! o wr A AT
HETRE

Shri Govinda Menon: I am not
yielding. Without meaning any dis-
respect, without wanting to cast any
aspersion, I want to ask Prof. Muker-
jee and Shri Ramamurti a questiun.
During the days of the Third Lok
Sabha, 1 read reports in the prcss
that some members of the Comumu-
nist Party made accusations against
Shri Dange. Accusations were made
which were not very complimentary
to Mr, Dange. He wag not a mem=-
ber of the Lok Sabha at that time.
Suppose he was a member of the Lok
Sabhg at that time, would it amount
to a breach of privilege? If so, party
functioning here will become difficult.
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[Shri Govinda Menon]

Therefore, for two reasons, be-
cause this is an internal matter of the
Congress Party, and secondly because
if these are treated as breaches of
privilege party functioning will be-
come impossible in this couniry,
without the least hesitation 1 oppcse
the motion of breach of privilege.

Shri P. Ramamurti:
with respect the opposition to this
motion by the Law Minister, I was
wondering whether he was speaking
in this House, or whether he was
arguing in a district court or a High
Court.

Shri Govinda Menon:
Court of Parliament.

Mr. Speaker:
here.

Shri P. Ramamurti: We are not
now governed . . . .(Interruptions).

I have hea:d

In the High

In the highest court

Now, they must keep quiet. I sm
not in the habit of interrupting auy-
body, and I do not want interruptions.

After all, this House is not gover-
ned by the law of defamation, this
House is not governed by the Indian
Penal Code, this House is not govern-
ed by the Crimial Procedure Code;
there is a question of privilege, and
this House is governed by the law
of privileges laid down by this House
itself and by nobody else. There-
fore, his argument that there are so
many saving clauses with regard o
the law of defamation—I know all
that—does not apply to this case at
all in any way.

You have already disposed of this
morning the objection that he raised
that this was a matter which was
raiseqd in their parliamentary party.

He also said that some members of
our party had made certain allega-
tions against Mr. Dange who was then
not g member of Parliament; had he
been a Member of Parliament, what
would have happened? I would only
tell him this, I was one of those peo-
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ple who made that accusation, an I
would have welcomed at that time,
had he been a Member of Parliament,
‘my being hauled up before the Pri-
vileges Committee. Therefore, 1
would not have opposed this motion
in any way whatsoever, and I am
also certain that other people galso
would have done the same thing.
Therefore, this analogy does not in
any way hold.

Therefore, the question is simply
this. As you yourself had stated
this morning, the facts are that un-
fortunately these things were not con-
fined to that parliamentary party,
and it is not a case of stealing. As
a 'matter of fact, it is a well known
practice that every time this parlia-
mentary Congress party meeting takes
place, there is a briefing of the pro-
ceedings to the press. Therefore,
when Mr. Arora made that statement
in the parliamentary party, he knew
that there would be briefing, and
therefore this matter woulg become
a public matter. Therefore, they can-
not take shelter under that.

Whatever might have happened, the
fact is that the matter has come to
public knowledge, and therefore this
House is seized of it, whatever might
have been the intention of those per-
sons. Therefore, they should have
taken care to see that the matter did
not leak out. On the other hand, the
Prime Minister herself made a volun-
tary statement that this was the spe-
cific allegation made against those
two members of this House. We are
now very much concerned with the
reputation of those people, and the
reputation of the House. Therefore, I
want to make it very clear that as far
as I am concerned, I have never in my
life made any allegation against any
person unless I had facts before me.
I am not in the habit of making, and
I do not want anybody to make, any
such allegation. Can you cite one ins-
tance when I was a member of the
Asgsembly in Madras, or as member
of the Rajya Sabha, or as member of
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the Lok Sabha, when I had made any
such personal sallegation against any
one? Absolutely not. I am not in
the habit, I do not want that to be re-
peated in this House. I have not
made any such allegations. Therefore,
when such allegations are being re-
peated again and again from which-
ever quarter it be, it is absolutely
essential that the House should clear
this, and this House should not be-
come the butt of ridicule of the en-
tire people. Parliament's dignity will
have to be maintained. I do not un-
derstand why the Congress Party
should oppose this motion. After all,
there was fhe earlier case when the
late Prime Minister Pandit Jawahar-
lal Nehru came to the conclusion that
the allegations ‘'made against the
Chief Minister of Punjab were with-
out foundation, But later on when
they were referred to a judicial tri-
bunal, they were found to be correct,
Therefore, when those things are there,
when these allegations are made and
when the’Cangress Party refuses to
allow them to be investigated by the
privileges committee, T warn them:
you will be under a cloud, not only
those two ministers but the entire
ministry, including the Prime Minis-
ter; all will be under a cloud.

Mr. Speaker:
lege motion.

Come to the privi-

Shrij P. Ramamurti: Therefore I
appeal to them: in your own interest,
if you want to free yourself from
this eloud of suspicion that will hang
around you in the entire country, it
is essential that you should accept it.
If you do not accept it, if you oppose
it on the basis of your brute majority
+ + + (Interruptions.) not brute majo-
rity, if you are going to defeat this
motion, it is going to be your own
funeral because your reputation in
this country will go down. You may

Division No. 7]

Abraham, Shri K. M.
Adichan, Shri P. C.
Ahmed, Shri J. J.
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defeat ‘me in this, but you cannot
shut the mouth of the people or shut
the understanding of the people.
Therefore, think deep before decid-
ing to oppose this resolution.

Mr, Speaker: I shall put the mo-
tion to vote now.

Shri Jyotirmoy Basu (Diamond Har~-
bour): Sir, I am a new member to
this House and T want your guidance,
It on the floor of this House, T am
beaten up by a Congress Member be-
cause we are in g minority and they
are in a majority, can this be allowed
to go? . .. (Interruptions.)

Mr, Speaker: I am not interested
in party matters. Every party has got
its own problems. I am here to con-
duct the business of the House.
Therefore T @am now putting the mo-
tion to the vote of the House.

The question is:

“That in view of the statement
made by the Prime Minister in
this House yesterday that the alle-
gations made by Shri Arjun
Arora, a Member of Rajya Sabha,
against Shri Satya Narayan Sinuu
and Shri K. C. Pant, Ministers
and Members of this House, had
not been substantiated; the ques-
tion of privilege against Shri
Arjun Arora for making these
baseless allegations be referred
to the Chairman, Rajya Sabha
for action in accordance with the
procedure laid down by the Com-
mittee of Privileges of Rajya
Sabha and Lok Sabha in their
Report of joint sitting in 1954
and adopted by the two Houses."

The Lok Sabha divided:

[14.59 hrs
Anbazhagan, Shri
Anbuchezhian, Shri
Ayarwal, Shri Ram
Singh
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Bansh Narain Singh,
Shri

Barua, Shri Hem

Behera, Shri Baidhar

Bharat Singh, Shri

Bharti, Shri Maharaj
Singh

Birua. Shri Kolai

Brij Bhushan Lal, Shri

Chandra Shekhar Singh,
Shri

Chatterjee, Shri N. C.

‘Chaudhuri, Shri Tridib
Kumar

‘Dar, Shri Abdul Ghani

Daschowdhury, Shri
B. K.

Deo, Shri P. K.

Desai, Shri C. C.

Devgun, Shri Hardayal

Digvijai Nath, Shri
Mahant

Dipa, Shri A.

Durairasu, Shri

Esthose, Shri P. P.

Fernandes, Shri George

Goel, Shri Shri Chand

-Gopalan, Shri A. K.

Gopalan, Shri P.

Gopalan, Shrimati
Suseela

Gounder, Shri Muthu

Gowd, Shri Gadilingana

Gupta, Shri Indrajit

Haldar, Shri K.

Heerji Bhai, Shri

Janardhanan, Shri C,

Jena, Shri D. D.

Jha, Shri Shiva Chandra

Joghi, Shri 8. M.

Ahmed, shri F. A,
Anjanappa, Shri B.
Azad, Shri Bhagwat Jha
Babunath Singh, Shri
‘Bajaj, Shri Kamalnayan
Barua, Shri R.
‘Bhagat, Shri B. R.
Bhandare, Shri R. D.
Bhanu Prakash Singh,
Shri
‘Bhargava, Shri B. N.
Bhattacharyya, Shri
C. K
Bhola Nath, Shri
£Chanda, Shri Anil K.
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Kabir, Shri Humayun
Kachwai, Shri Hukam
Chand
Kalita, Shri Dhireswar
Kameshwar Singh, Shri
Kandappan, Shri S,
Khan, Shri H. Ajmal
Khan, Shri Ghayoor Ali
Khan, Shri Latafat Ali
Khan, Shri Zulfiquar Ali
Kisku, Shri A. K,
Kothari, Shri S. S.
Koushik, Shri K. M.
Kripalani, Shri J. B,
Krishnamoorthi, Shri V.
Kunte, Shri Dattatraya
Kushwah, Shri Y. 5.
Lakkappa, Shri K.
Limaye, Shri Madhu
Lobo Prabhu, Shri
Madhok, Shri Bal Raj
‘Mahato, Shri Bhajahari
Maiti, Shri S. N.
Majhi, Shri M.
Mangalathumadom, Shri
Mayavan, Shri
Meetha Lal, Shri
Meghachandra, Shri M.
Menon, Shri Vishwa-
natha
Mohammeg Imam, Shri
Molahu Prasad, Shri
Mukerjee, Shri H. N,
Wair, Shri Vasudevan
Nayanar, Shri E. K.
Nayar, Shri K. K.
Nihal Singh, Shri
Pandey, Shri Sarjoo
Paokai Haokip, Shri
Paswan, Shri Kedar
Patil, Shri N. R.

NOES

Chanda, Shrimati
Jyotsna )

Chandrika Prasad, Shri

Chatterji, Shri Krishna
Kumar

Chaturvedi. Shri R. L.

Chaudhary, Shri Nitiraj
Singh

Chavan, Shri Y. B.

Choudhary, Shri Valmiki

Choudhury, Shri J i

Dalbir Singh, Shri

Dass, Shri C. .
Desai, Shri Morarji
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Ram Charan, Shri
Ram Gopal, Shn
Ramamoorthy, Shri P.
Ramamurti, Shri P.
Ranga, Shri
Roy, Shri Chittaranjan
Sait, Shri Ebrahim Sulai-
man
Samanta, Shri 8. C.
Sambandhan, Shri S. K.
Satya Narain Singh, Shri
Sen, Dr. Ranen
Sequeira, Shri
Sezhiyan, Shri
Sharma, Shri Ram Aviar
Sharma, Shri Yajna Datt
Sharma, Shri Yogendra
Shastri, Shri Prakash Vir
Shastri, Shri Ramavatar
Shastri, Shri Raghuvir
Singh
Shastri, Shri Shiv
Kumar
Sivasankaran, Shri
Somasundaram, Shri
S. D.
Sondhi, Shri M. L.
Sreedharan, Shri A.
Sriraj Meghrajji, Shri
Sundar Lal, Shri J.
Suraj Bhan, Shri
Tapuriah, Shri S. K.
Thakur, Shri P. R.
Tyagi, Shri O. P.
Umanath, Shri
Vajpayee, Shri A, B.
Viswanatham, Shri
Tenneti
Yajmk, Shri

Deshmukh, Shri K. G.
Deshmukh, Shri Shivaji-
rao S.
Dhillon, Shri G. S.
Dinesh Singh, Shri
Dixit, Shri G. C.
Ering, Shri D.
Gajraj Singh Reo, Shri
Gandhi, Shrimati Indira
Ganesh, Shri K. R.
Ganpat Sahai, Shri
Ghosh, Shrl P. K.
Ghosh, Shri Parimal
Girja Kumari, Shrimatl
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Gupta, Shri Ram Kishan
Hari Krishna, Shri
Hem Raj, Shri
Jadhav, Shri V. N.
Jagjiwan Ram, Shri
Kamala Kumari, Shri-
matl
Eatham, Shri B. N.
XKesri, Shri Sitaram
Khadilkar, Shri
Xhan, Shri M. A.
Kinder Lal, Shri
Kotoki, Shri Liladhar
Krishna, Shri M. R.
Lakshmikanthamma,
Shrimati
Laskar, Shri N. R.
Mahadeva Prasad, Dr.
Maharaj Singh, Shri
Mahida, Shri Narendra
Singh
Mahishi, Dr, Sarojini
Malimariyappa, Shri
Mandal, Dr. P.
Mandal, Shri Yamuna
Prasad
Mane, Shri Shankarrao
Masuria Din, Shri
Mehta, Shri Asoka
Mehta, Shri P. M.
Menon, Shri Govinda
Minimata, Shrimati
Agam Das Guru
Mishra, Shri Bibhuti
Sharda
Mishra, Shri G, 8,
Mohammad Yusug, Shri
Mudrike Singh, Shri
Mukerjee, Shrimati
Bharda
Murthy, Shiri B. S,
Murti, Shri M. 8,

Nageshwar, Shri
Naghnoor, Shri M. N.
Nahata, Shri Amrit
Naidu, shri Chengalraya
Nayar, Dr. Sushila
Oraon, Shrj Kartik
Pahadia, Shri
Pandey, Shri K. N.
Parmar, Shri Bhaljibhai
Partap Singh, Shri
Parthasarathy, Shri
Patel, Shri Manibhai J.
Patel, Shri Manubhai
Patil, Shri A, V.
Patil, Shri Deorao
Poonacha, Shri C. M.
Pramanik, Shri J. N.
Qureshi, Shri Sham
Raj Deo Singh, Shri
Rajasekharan, Shri
Raju, Shri D. B,
Ram, Shri T.
Ram Dhan, Shri
Ram Kishan, Shri
Ram Subhag Singh, Dr.
Ram Swarup, Shri
Rana, Shri M. B,
Randhir Singh, shri
Rane, Shri
Rao, Shri Jaganath
Rao, Dr. K. L. ]
Rao, Shri K, Narayana
Rao, Shri Muthyal
Rao, Shri J, Ramapathi
Rao, Shri Rameshwar
Rao, Shri Thirumala
Rao, Dr. V.X. R V.
Rohatgi, Shrimatij
Sushila
Sadhu Ram, Shri
Saleem, Shri M. Y.
Sant Bux Singh, Shri
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Sapre, Shrimatl Tara

Shah, Shrimati Jayaben
Shah, Shri Manabendra
Shambhu Nath, Shri
Shankaranand, Shri B.
Sharma, Shri D. C,
Sharma, Shri M. R,
Shash Ranjan, Shri
Shep Narain, Shri
Sheth, Shri T. M.
Shinde, Shri Annasahib
Shinkre, Shri
Shiy Chandika Prasad,
Shri
Sh'l'lk-]a'l Shri Vldy.
Charan
Siddeshwar Prasad, Shxd
Singh, shri D. N,
Sinha, Shrj Satya
Narayan
Sinha, Shrimati
Tarkeshwarl
Snatak, Shri Nar Deo
Solanki, Shri 8, M.
Supakar, Shri Sradhakar
sursingh, Shri
Swaran Singh, Shri
Tiwary, Shri D. N,
Tiwary, Shri K. N,
Tripathi, Shri K, D,
Tula Ram, Shri
Uikey, Shrl M. G.
Verma, Shri Balgovind
Yadav, Shr| Chandra
Jeet

Mr. Speaker: The result of the di-
vision is as follows: fear ag qor v & o Al o ¥ ok
Ayes 114*;  Noes 152t L
15 hre.

The motion was negatived.
ft oot S ;. wEw wgET,

o qv saear w1 ww giad o o
wer 91T ¥ ¥W wEw & 3 e

referred”.

Mr. Bpeaker: Mr. Limaye has show-
ed it to me. I know it is about the
words “the privilege motion shall be
But you have to read

®Ayes : Name of one Member could not be recorded.

#Noes: Name of one Member could not be recorded.

S80(Ai)LSD—8.
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[Mr. Speaker]

lower down also. You should read
the whole paragraph, not one sen-

ance,

of ool SRR : ot g, 98 W
QX7 97 forar oma | ag WA 19543%

WGz FAdr gt @ I o aw gw
o

“When a question of breach
of privilege 1s raised in any
House in which a member, offi-
cer or servant of the other House
is involved, the Presiding Officer
shall refer the case to the Presid-
ing Officer of the other House,
unless on hearing the member
who raiseg the question or perus-
ing the document where the com-
plaint is based on a document, he
is satisfied that no breach of pri-
vilege has been committed or the
matter is too trivial to be taken
notice of, in which case he may
disallow the motion of breach
of privilege.”

o TN WEEW, "I A qar fAo
-ff faar & | wmad e fviar @ e
wre & e Fvig wY frar e o i ¥k
¥ e sifas Tt & 1 w9 W 31
arfrer ¥1  sft ag fowy & Afew &
FIT Y Pawr § @ dax ¥ ww A
wg waemar 91 f& gyl o i owe
Mffriam g oo N ww F

€ fofa #t 93 a3 gmaT g §
qg & wrowt haer

“Anyone who has reasonable
belief that a member of Parliament
has acted in a manner which, in
his opinion, is inconsistent with
the dignity ot the House or the
standard expected of a Member of
Parliament, may inform the Leader
of the House (Prime Minister) or
the Speaker about it. The person
making such an allegation should
first make sure of his facts and
base them on such authentic evi-
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dence, documentary or circums-
tantial, as he may have. He should
be careful in shifting and ar-
ranging facts because, if the alle-
gations are proved to be frivo-
lous, worthless or based on per-
sonal jealousy or animosity, di-
rectly or indirectly, he will him-
self be liable to a charge of the
breach of privilege of the House.

Therefore it 18 of the utmost
importance that allegations are
based on solid, tested and check-
ed facts.”

g WITHT FEAT § WIS qEET
AT ST FT WA Tg W w

“However, if in the course af
preliminary  investigation it is
found that the person making the
allegation has supplied incorrect
facts or tried to bring discredit
to the name of the Member wil-
fully or through carelessness he
shall be deemed to be guilty of a
breach of privilege of the House."”

e wWgEd, ¥ a¥ "ew & W
wg seer g & 4y s @ @
qg WTY %7 OeT 8, sowT daem § o
31 arére Ft ga aw % st Ay fowd
¥ WY & ST w1w A faqr ) ww oW
oY & &% gF der 31 ardre A faar
fo e wrw sifass aer qrwEr
ey g ¥ g wwar g Ay A ok @
F ot 7w aEw # oot FrAEy 7€
o FrHATEY e § W IEHT agT #Y
N e JEN | I¥ g A fgw
™ T § FIT 0 T A & faany
g wfgw

§ff ag dmwr  sandz sifedor
A a fifer ¥ g 1054 F gk
gafag & gl aga § famwmar ¥ wear
wTeat § fe W 3% wrwRTe e
frami s T @ § | wew gy
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qg TG G K AEfew §, 25 W
1954 ®reiferw o o ¥ B
€ qEY FT GIOF qTHA 90 T @E
oA Wk & e ¢ R g
T g T foreey wrer @ 1 ardangy
9w g faar sy AT A 9
gafaeT frar g 1 ag Wk wfee
# & 1 o wfewre sroe fear mam §
9 wfaa & ey g8 AEA B U
AT & IWTHT & 96 HIT F7 976 §
wr fiear st 1 ag WU WO ¥ g9 A9A
fraeT &1
Shri P. K. Deo: Mr. Speaker, Sir,
you are the custodian of the privi-
leges of this House and also the dig-
nity of the House. Up till now we
have established the convention that
once a prima facie case of privilege
is maintained by the Speaker the mo-
tion is put to the House. The only
alternative left is to ask those mem-
bers in favour to stand up and once
25 members stand up the matter is
sent to the Privileges Committee for
a fuller investigation ang submitting
its report back to the House. That is
the procedure we have been following
for all these 15 years. In this parti-
cular case we find that you have ad-
opted a different course, Firstly,
when a prima facie case has been
established by you . . .

Mr. Speaker: I do not kncw uny-
thing. Not a scrap of paper wag with
me. I had nothing except the motion
of Shri Ramamurti.

oft aq fomd : gt A AT TR R
ARG ER e SR
TRTE I T AW FAATZIRAN

Shri P, K, Deo; On'y when a
prima facie case has been established
the matter comes to the House. Then
the only alternative left is to ask .ae
members in favour to stand up and if
25 members stand up, declare {ihat
leave is granted to refer it to the pri-
vileges Committee. This is a wrong
procedure that has been adopted.
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Mr. Speaker: Let us proceed now,

15.08 hre,
PAPERS LAID ON THE TABLR

CirtiFiEp Accounts or Impiax Ins-
TITUTE OF TECHENOLOGY, NEW DrLHI

The Minister of State in the Minds-
of Education (Shri Bhagwat Jha
Agad): On behalf of Dr. Triguna Sen,

I beg to lay on the Table a copy
of the Certifled Accounts of the Indian
Institute of Technology, New Delhi,
for the year 10965-86, along with the
Audit Report thereon under sub-sec-
tion (4) of section 28 of the Insti-

tutes of Technology Act, 1861,
[Placed in Library. See No. LT-
718/67].

INDIAN WiRELESS TELEGRAPHY (AMA-

TEUR SERVICES) AMENDMENT RuLEs

The Minister of Iarliamentary
Affairs and Communications (Dr.
Ram Subhag Singh): Sir, on behalf of
Shri I. K. Gujral,

I beg to lay on the Table a copy
of the Indian Wireless Telegraphy
(Amateur Service) Amendment
Rules, 1967 published in Notification
No. GSR. 883 in Gazette of India
dated the 10th June, 1967, under sub-
section (8) of section 7 of the Indian
Telegraphy Act, 1885, ([Placed in
Library. See No. LT-718/67].

INDUSTRIAL  DISPUTES (CENTRAL

AvExomENT RuLes, Erc,

The Minister of State in the Ministry
of Lzbour, Employment and Relhabi-
litation (Shri L. N, Mishra):

I beg to lay on the Table—

(1) A copy of the Industrial
Disputes (Central) Amend-
ment Rules, 1967, published
in Notification No. G.S.R. 908
in Gazette of India dated the
10th June, 1867, under sub-
section (5) of section 38 of
the Industrial Disputes Aet.
1047. [Placed in Library. See
No. LT- T720/07].
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[Bhri L. N. Mishra] i
{3) A copy each of the following
Notifications under gection
7TA of the Coal Mines Provi-
dent Fund and Bonug Sche-

mes Act, 1048:—

{i) The Coal Mines Provident
Fund (Second Amendment)
Scheme, 1867, published in
Notification No, G.S.R.
859 in Gazette of India
dated the 3rd June, 1967.

Papers laid

(ii) The Andhra Pradesh Coal
Mines Provident Fund (Se-
cond Amendment) Scheme,
1867, published in Notifica-
tion No. G.SR. 860 in
Gazette of India dated the
3rd June, 1967.

(iii) The Rajasthan Coal Mines

Provident Fund (Second

Amendment) Scheme, 1967

published in Notification

No. GS.R. 861 in Gazette

of India dated the 3rd

June, 1967,

{iv) The Neyveli Coal Mines

Provident Fund (Second

Amendment) Scheme, 1967,

published in Notitication

No. G.S.R. B62 in Gazette of

India dated the 3rd June,

1967,

(v) The Coal Mines Provident

Fund (Third Amendment)

Scheme, 1967, published in

Notification No. G.S.R. 863

in Gazette of India dated

the 3rd June, 1967.

(vi) The Andhra Pradesh Coal
Mines Provident Fund
(Third Amendment)
Bcheme, 10687, published in
Notification No. G.S.R. 864
in Gazette of India dated
the 3rd June, 1967.

{vil) The Rajasthan Coal Mines
Provident Fund (Third
Amendment) Scheme, 1987,
published in Notification No.

GSR. 865 in Gazelle of

JUNR 21, 1687 P.M.B. Comm. Report 6800

India dated the 3rd June,

1967,
(viii) The Neyveli Coal Mines
Provident Fung (Third

Amendment) Scheme, 1867,
published in Notification
No. G.SR. 866 in Gazetle
of India dated the 3rd
June, 1967. [Placed in Lib-
rary. See No, LT-721/67].

(3) A copy of Government Re-
solution No WB-12 (2)|67
dated the 29th April, 1967,
announcing acceptance of the
recommendations made by
the Central Wage Board for
Heavy Chemicals and Ferti-
lizers Industry, for the grant
of interim relief, [Placed in
Library. See No, LT-722/67].

ReporT OF THE COMMITTEE TO STUDY
THE QUESTION OF LEGISLATION OF
ABORTION

The Deputy Minister in the Minis-
try of Health and Family Planning
(Shri B. 8. Murthy): I beg to lay oa
the Table a copy of the Report of the
Committee to study the question of
Legislation of Abortion. [Placed in
Library. See No. LT-723/67].

15.09 hrs.

COMMITTEE ON PRIVATE MEM-
BERS' BILLS AND RESOLUTIONS®

Frrry ReporT
o Foeae W WA T,
# T =l § frdgst aar
waeqt weaa afufy o1 qrear wfader
s g
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15.08} hrs.

BUSINESS ADVISORY COMMITTEE

THmD REPORT

- Dr. Rem Bnbhag Singh: Sir, 1 beg
to move:

“That this House agrees with
the Third Report of the Business
Advisory Committee presented
to the House on the 20th June,
1967."

Mr. Speaker: The question is:

“That this House agrees with
the Third Report of the Buainess
Advisory Committee presented
to the House on the 20th June,
1967."

The motion was adopted.

15.10 hrs.

DEMANDS FOR GRANTS—RAIL-
WAYS, 1067-68—contd.

Mr, Bpeaker: The House will now
take up further
Demands for Grants of the Railways.
Shri Brij Bhushan Lal will continue
his speech.

oft ®w sypw o (aTHAT) wwaE
wery, $9 & qeft o tow '
¥ TR &, N fr geAs ok fasi w3

et & I § W Tw e e
g W frwra & et Wt wgiem 4
Mfea & ar <@g ar ) qgr 9 wrhior
T w1 gt aw gare g, ag Ay KA v
qFemEr |

1511 hrs,
[MRr. DErUTY-SPEAKER in the Chair]

gy wrer ot & wielt s ) Afew
# e g g wg w § feoag
ot o W ¥ el ¥ far dfer
g ag I aefam F: gl T
T @ g, oy aog & AWt o
& o w g7 o ofor ¥ T W
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aagfma i 1 & wroer-aweoy
W as faremr amear § 5 wiec @
o aTaT § ot gf @ ve o ew
TF W T § o Iw Iy fomd
TTE! g TF T g iy

el 9T 3% g i & fadr o
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BT 31 SHEERT Ao @ WX WIT 9T
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@ WEEH & §TY g1 G fe ag A
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R R T T R W T ey
fN IR EAFH AT & TR Sy
giaeT ) 9| W T W Iy
foa ®w € Wi g aga o &Y
¥ g o
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FAR G T 7571 & {6 a7 FRw@™H ®
et W wifedt oT w0 s e
¥ W g o e @,
8T ® AWE Hy wOU 7 g @
agY, Wt mfeat a6 0 T w®7e §
g Wt o Ao A W 8, Famwr
i 7g & @ ¢ 6 v e g @
Swd § A7 TEw AwE A @ qe
gl atm e @rat e ST
W 7 gEu § wE W g 3
of mfear agi o ¥ @@ gt § o
¥y ¥ wwrk TEF * o

% o F@ andie W agi ox
2 TE 7% v a4 w9 @ ax
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[t g W w)
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fag X wamw gt fin
weft 7EeT FTH wW ¥ A At W
R oy gm g e
faad Wt wiawew & Wit W wERw
& g wk 9 e wEer freoe
WX AT §9wW AT § Y 97 W \m
AW A Aew @ I §
o W g ot W W A §
Y §EE AT AT F1 g § W Aew
W ) Fwd e w gfen
W FT W w7 § e ag
T Il ) v s\ 3

Shri Thiruomala Rao (Kakinada):
Mr. Deputy-Speaker, Sir, I should like
to extend my best wishes to my hon,
friend, Shri Poonacha, who has been
rightly given the responsibility of
heading one of the biggest ministries
in this country, No doubt, by his un-
tarnished service to the country over
a long period and by his hard work
and ability he is entitled to this
charge. I can offer him our heartiest
co-operation in seeing that he imple-
ments all the promises he is going to
make to us in this behalf.

1 do not want to cover the ground
with regard to the finances of the
railways because on these Demands
for Grants most of us are interested
in local problems though they are not
actually parochial. I want to men-
tion something about the South Cen-
tral Railway which has recently been
brought into existence, probably on
2nd October, 1966. Though it has not
yet overcome its teething troubles, we
are not impatient to offer our criti-
cism, much less any dis-satisfaction
over it. No doubt, some time is neces-
sary for this new zone to settle down
and carry on its development, but we
find that the zone which has been
brought into being as a result of con-
tinuous agitations over a long period
by the concerned people has not been
completely satisfactory. The zone has
been cut ou‘ in such a way that it
has not been done on a rational basis.
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A part of the Central] Railway and
-af the Southern Railway has been cut
out to form the new South Central
Railway. The powers had it in their
wiew that the Southern Railway does
not suffer any damage in its inCome
or importance, One cannot under-
stand the thinking of the Railway
Board when it has tagged on certain
portions to this new zone and pot
given the most important sections to
this railway., With regard to the
carving out of this zone the retaining
of the Guntakal Division in the
Southern Railway is the most irra-
tional thing that any administrator
can do, Also, all the terminals are
kept under the control of the other
railways. For instance, Visakhapat-
nam is still in the South Eastern
Railway and Gudur in the south is in
the Southern Railway. They are mosi
important sections where tranship-
ment of goods and administrative
facilities have to be worked out, 1
suggest that there should be re-
organisation of this zone with a view
to catering to the needs of that area,

1 need not tell you that Andhra is
more or less one of the best rice pro-
ducing areas in the country. Large
Quantities of rice going up to tens of
‘thousands of tonnes is being exported
to the extreme south and also to the
far north east to Bengal. There is a
wagon shortage and every inconvei-
ence that is due to shortfalls is put
on the poor Andhra Government that
they are chary in giving rice which
they have got at their disposal.

With regard to the area that is
covered by this ruilway, it is one of
the most promising and potential,
industrial as well as agricultural, area
of the whole country. We are spar-
ing 6 lakhs tonnes of rice every year
We are second or third in producing
vilseeds. We are producing tobacco
to the tune of Rs. 25 crores a year
which is one of the best foreign ex-
change earner for this country. We
have got coal in large quantities in
Singareni area. Last but not the least
13 the mango which is called the king
of fruits. We produce the largest

1889 (SAKA) 1967-68 6606

quantity of mangoes that are expori-
able and we export them to Calcutts,
Delhi, Bombay, Madras and all the
far off places. Hundreds of wagons
are demanded during the season.
There is a complaint at the South
Central Railway that sufficient num-
ber of wagons are not allotted, are
not kept at the disposal of the Rail-
ways. ] should like the Minister to
look into the matter. Omne of my
friends here—he is not here—repre-
senting that area said in his speech
on the Rallway Budget that large
quantities of coal are accumulated

roundabout Belampalll and those
should be cleared.
Shrimati Lakshmikanthamma

(Khammam): Coal is accumulated in
my constituency also; they are not
supplying wagons,

Shri Thirumala Rao: There is a
demand from that area also. We are
exporting 3 million tonnes and even
more of jron ore from Andhra Pra-
desh. Vizag port is being specially
developed with all the modern equip-
ment of loading and unloading. Nearly
3 million tonnes of coal is being
exported. What is the point in not
keeping such a key position of Vizag
in the South Central Railway. It is
a port for Bhilai, for all the heavy
machinery and for the export of iron
ore and other things, It js said that
Vizag port is going to be one of the
biggest ports in the country and it is
already feeling the glut. There should
be a second port developed between
Madras and Vizag and that is the
place where from I come, that is,
Kakinada, There is a proposal to
make Kakinada an exclusive port for
the export of iron ore. It can handle
nearly 3 million to 4 million tonnes
of iron ore and the railway lines are
also being aligned. They are trying
to have the line upto Polavaram.
From Polavaram, they want to bring
iron ore by boats through the river
Godavarl. I do not know whether
they have studied all the conditions
of the river in all the seasons. But
still there is the necessity of connect-
ing Kakinada also to this line so that
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there will be a larger export of iron
ore from Kakinada. The Mines and
Metals Corporation have sent their

technical experts to Kakinada to rhake
a study.

8hri P. K. Deo (Kalahandi): Is he
speaking on the demands of the
Ministry of Transport or on the Minis-
try of Railways? He is speaking of
ports.

Shri Thirumala Rao: I should like
to ask my hon. friend whether there
is not a railway line to Paradip port.
They are all inter-connected, On the
Bailadilla line, they are spending
,about Rs. 40 crores or even more,
.That has been laid from the mines to
the Central Provinces in Orissa and
to Vizag port. What I am suggesting
is that the railway lines and the ports
are inter-connected with regard to
the export trade as well as import
trade. At Vizag, you have got huge
.godowns constructed and a large
quantity of wheat and other food-
grains that are imported from the
West as well as from Australia are
being landed in Vizag. Therefore,
such an important place like Vizag
which has to do in a large measure
with the export and import trade
should be developed. That should be
in the South Central Railway. This
is the argument that I want to build
for that.

1525 hrs,

[Sara C. K. BRATTACHARYYA in the
Chair.]

With regard to Kakinada, it is about
400 miles north of M=adras and it is
between Vizag and Vijyawada. We
have to go by a side-line, 8 miles
from Bamalkot. There was a pro-
posal for this long ago, in 1950 or
1948 when I was a member here, when
Mr. Gopalaswamy Iyengar was the
Rajlway Minister and when Mr.
Santhanam was the Minister of State.
They had definitely promised this;
they had a survey of the whole thing
"énd they had a report and they had
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said that the line should be alignead
and Kakinada should be brought en
to the main line. But something has
happened. 1 was out of the Assembly,
Mr, Santhanam was out, Mr. Gopala-
swamy Iyengar changed his portfolio
and that provided the occasion for
the officials to shelve it; they have
shelved it till now. We should get
it revived. Kakinada is an important
place with a population of 1,50,000; it
is one of the biggest centres in Andhra
Pradesh having various types of
colleges and Government are also
building up industries there on a large
scale; recently my hon. friend, Mr.
Asoka Mehta, was good enough to tell
me that they are thinking of having
a fertiliser plant in Kakinada also in
the public sector. Therefore, con-
sidering all these things and consider-
ing the favourable report about the
good conditions of the port for further
development, the Railways should
consider connecting Kakinada and
bringing it on to the main line at &
small cost.

Mr. Chairman: The hon. Member
may conclude now.

Shri Thirumala Rao: I rarely take
the opportunity of asking for a little
more time. ] speak on subjects im
which I am interested. 1 want a few
more minutes to bring to the notice
of the Government certain important
facts.

Mr, Chairman: A scheme has been
left by the Deputy-Speaker and that
scheme has to be complied with,

Shri Thirumala Rao: I think, the
Chairman has some discretion at his
disposal, which you can very wisely
use in my favour.

With regard to Kakinada, I request
you to consider this because there is
also a proposal to convert it into a
major port as 8 main exporting centre
for iron ore.

With regard to South-Central Rail-
way, I want to ventilate a few
grievances.
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Hyderabad is one of the biggest
cities of India. During the DBritish
period and even during the subse-
quent period, only big cities like
Madras, Calcutta, Bombay and Delhi
are in the map.

Shri D. C. Sharma
Delhi is not in the map,

(Gurdaspur):

Shri Thiramala Rao:
much there.

It is very

1 request you to consider this.
Hyderabad is a growing city with a
population of 1.5 million and as I have
already said, there are immense possi-
bilities of development both economi-
cally and politically and also other-
wise. I request you to see that all
the cities in India are connected by
direct trains from Hyderabad. There
should be a direct train from Hydera-
bad to Delhi and another from
Hyderabad to Calcutta. There is
already one train from Hyderabad to
Madras and another from Hyderabad
to Bombay. But the so-called express
train that goes from Hyderabad to
Madras is worse than a goods train; it
is nobody's bother; it is bogged down
at wayside stations for hours together
looking on helplessly, shedding tears,
while a goods train passes over it
with mocking speed. [ request you
to give consideration to the fact that
this train should be speeded up.
Every time they say that it is as a
matter of sufference or consideration
or concession that the train is given
to Madras. This is one train which
I want to mention specially. Hydera-
bad is connected from Bezwada to
the northern parts of Andhra Pradesh;
it is one of the richest areas. From
Bezwada to the north, Krishna dis-
triet, West Godavari district, East
Godavari district and parts of Sri-
kakulam district are rice-surplus areas
trom where a large amount of traffic
emanates, You can see the statistics,
This is one of the most productive
and paying lines. Any number of
trains can be put and there will be
no dearth of passengers or traffic. I
request you to see that the train that
connects Hyderabad to the northern

1967-68 6615
parts of Andhra Pradesh should be
improved. There is a train called
Puri Express, Why do you take us
to Puri? To teach gome Bhakthi? We
are already having Thirupathi; we
have got enough Bhakthi, the fear of
God. You can take it direct to Cal-
cutta, There must be a mail as well
as an express train from Hyderabad
to Calcutta and there iz sufficient
traffic on that line, 1 want the hon.
Minister to consider several other
points which 1 wanted to urge but
which I am not raising for lack of
time, but I shall bring these to his
notice privately and I hope he will
give his best consideration to them.
and attend to them.

In conclusion, I would submit that
the consultative committee of the-
Members of Parliament in the
Southern Zone has not met so far. I
hope that the hon. Minister would
convene & meeting of that before this
session ends....

The Minister of Railways (Shrs
C. M. Poonacha): It will be convened
during this session.

Shri Thirumala Rao: If a meeting:
is convened, then we ghall be able to
come in contact with the officers con-
cerned and explain our difficulties,

Bhri Mangalathumadom (Maveli-
kara): Mr, Chairman, Sir, I have
moved cut motions Nos, 334, 335, 336,
339 340 and 373.

I am coming from & State where
railway facilities are practically
denied to the bulk of the population
of the area. Even after Independence,
this necessary prerequisite for indus-
trialisation of that State was .totally
neglected. If we take into considera-
tion the development of the railway
system for the last half a century or
so, we can see that the extension of
new lines in that State was limited
to a distance covering 83 miles bet-
ween Ernakulam and Quilon, and that
too in metre gauge. This line was
originally intended to be broad gauge.
But, unfortunately, as is usual with
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the Government of India, when that
plan was implemented, just the
reverse happened. This is the sorry
-state of affairs of the railway facili-
4ies in Kerala.

If you look at the railway map of
India you will see that beyond Tiru-
nelveli in Madras State and Trivan-
drum in Kerala State, there is no
railway link at all. It is ecriminal
that an important tourist centre like
Cape Comorin, a spot which was and
is s0 dear to the statesmen of the past
.and the present, at home and abroad,
is still lacking in railway facilities.
‘The extension of the railway line from
‘Trivandrum to Cape Comeorin and
from Tirunelveli to Cape Comorin is
.of nation's need, which no responsible
;government can ignore.

I understand that on several occa-
sions, the area between Trivandrum
and Cape Comorin was surveyed for
new railway lines, but nobody knows
why things are delayed extraordi-
narily in starting that work. I trust
that the hon. Minister will loock into
the matter and start work on this new
line immediately.

Another important factor which 1
want to mention in this connection is
how Government themselves flout
their own policy declaration regard-
ing the extension of new railway
lines. I would recall the statement of
the Railway Minister in his budget
speech last year. In that speech, as a
matter of policy, he stated that:

“New lines of construction in
the Third Plan have been mainly
to meet the requirements of indus-
trial, mineral and major port
development on a large scale.”

Sir, let us take the case of industry.
In Kerala, Alleppey is one of the most
industrial and commercia]l centres.
Barring, Cochin, Alleppey is the
biggest commercial port in Kerala.
Appropriately, it is called the Venice
of the East. This district is also
famous for its coir goods. It is impor-
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tant to note that wagons are not
available for the transporation of this
important export item which earns
substantial foreign exchange.

The necessity of a railway line in
this important centre was spelt out
on innumerable occasions on the floor
of this House itself. But because of
the criminal indifference and gross
negligence on the part of the Govern-
ment machinery, these pleas fell alike
cries in wilderness. I hope that the
authorities will understand the need
for a new railway line from Cochin,
touching Alleppey and Mavelikara,
This will definitely enlarge the indus-
trial base of Kerala. ] hope Govern-
ment will give top priority to this
new railway line from Ernakulam,
linking Alleppey and Mavelikara, in
view of the industrial potential and
strategic importance of the Alleppey
district.

Trivandrum is one of the two State
capitals in India which are not linked
up by broad gauge railway line. In
fact, there is no broad gauge line south
of Ernakulam. The break of gauge
at Frnakulam is a serious handicap,
which hampers the free movement ol
goods to the State capital from other
parts of the nation. It is reported that
in his recent talk with the Kerala
Chief Minister, the hon. Food Minis-
ter appears to have stated that since
the railway facilities are limited, to
rush rice in time to Kerala from
Andhra Pradesh he had to take resort
to sending it by ship from Visakha-
patnam. It is a pity that this kind
of things are happening. Government
will have to consider this factor very
seriously and I stress that the metre
gauge line between Ernakulam and
Trivandrum should be converted into
broad gauge.

A notable aspect of working of the
railway in Kerala State is that all the
outmoded, condemned boggies and
machines are dumped into that State
and used in operation. While travel-
ling, one may feel the fun as if he is
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travelling in a compartment as old as
the railway itself. This set-up should
change and needs a thorough trans-
formation.

1 have gone through the budget
proposals for giving new lines. But
no provision is made in that fo take
up any of the works mentioned above.
I cite this as a glaring example of
the step-motherly attitude shown
towards Kerala. I hope that the Gov-
ernment will do justice to the genuine
need of providing proper railway
facilities to Kerala, a factor most
essential for its economic develop-
ment. And I submit that immediate
action may be taken with regard to
this matter.

The time-limit does not permit me
to talk at length about the gross in-
efficieney prevalent in the railway
administration. This is one of the
departments in which corruption is
rampant in an organised form with
the connivance of railway officials at
various levels. Accommodation is
always available if the passenger is
prepared to spend exira money to
gratify a booking clerk, porter or con-
ductor. The practice is undoubtedly
cheap. I wish to bring to the notice
of the hon. Minister another example
of corruption, It is a practice preva-
lent in .the railway line between
Mavelikkara and Kottayam in my
State that plots on both sides of the
line are given for tenancy illegally
by the railway PWD officials to earn
money from the local people. This
kind of notoriety is prevalent in the
railway department. It is a national
shame which should be handled effec-
tively and mercilessly with immediate
effect. Nowadays a railway journey
has become the most risky affair.
After the exit of the ‘Great Railway
Accident Minister' from the Cabinet,
we thought things would improve
substantially. But the situation con-
tinues to be worse, There is no end
to the reports of railway accidents
and large-scale loss of lives pouring
from different parts of the country.
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The condition of third class com-
partments continues to be very miser-
able, To my mind, this is because of
the existence of two upper classes.
Among these, the second class com-
partment in the Indian Railways as a
cent per cent hoax. In certain cases,
it fails to give even the facilities of
a third class. It is criminal on the
part of Government to charge heavily
from the public and deny (facilities
worth those payments. But whatever
it be, as a measure to improve the
conditions in the third class, I propose
the abolition of the upper classes and
privileged treatment in railway jour-
ney. Partly this is a great social
problem also. To allow these upper
classes to continue is obviously am
indication of the class character of
the Government. The hon. Minister,
as was the case with his predecessor,
may not be aware of the difficulties
of a passenger in the third class com-
partment since he is not accustomed
to railway journeys in the common
man's compartment.

There are many other aspects like
ticketless travel etc. about which I do
not want to mention at present.

I hope Government will give a
serious look into the problems I have
mentioned and provide proper rail-
way facilities to the Kerala State—
a measure vital to the rapid indus-
trialisation and economic progress of
that State.

oft vvordy ferg (sftrg) - awfr
wEIEg, WY A @ WX T 7 A
w1 w7 foear, g & foag aga =g o=-
a7 | Y93 & grew & @19 At aga @
@ g, AfFT m AR ¥ g A I
quTe Al Y @A qWT TG g |

wHsE mw gt g fF @
¥ foodr = qx affa dyemal
wafg ¥ wwag a1 §, ofeT
ag oY YT a9 g, WX W
¥ wHofal 9y, @rg @7 9T 3T
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® fyoeft wiF awr & IaT w_w &
12 o o ¥ it W Y fF w1
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M F FIC S ' 93
T q Y WA agrt § A agw
@ N ¢ aH 7@ Dt e §
gt a% fF v 7or rfeariz § qEre
ot FeraT W@r. ... (SoEEw)
......... I 7@ aF Sifw w5t
A% FT & g1 a7 ¥ F17 foqw
AT FwAT § 1 BIE WITHT FE F AR
WY F 9T W FqFAT § fF g

fawd I @@ FY qEme & fv W
/T ¥ qg FE St A AE ¥ o1 @
& & g7z FE 7 F1¢ |mmA
wryary ¥ ey fawerar feard e
2 gg 9 AF wig A WE w1 A
T T THEA AT § qG T A
M IE f 9@ vy @ g
f& 97 wfawa § =7 9T wrer Ty
LiE i GER |

Tat, WA & @ i Gt
#Y T FT AT AH 13 ¥ 97 K
qAGHT df | qg €1 iR ' gt
A @ Y W I QT rEerE
Fraelt wTHT AT I KT W FT @
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s wifgg ar W GEew F
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o ot &) gafeq e www
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T AT | IE F AR K A SqTRT
wifies amar o WY W AW F
o w1 Wt wdfRe awTT s Wit
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=Tt w1 wRer T g

i ga gfaamit & fag ofess
febvi feardie Wit s foar mn
¥ g ofews feaww feardde wmal
ofems & U9 a9 @1 & N THIH
Y gfawr & a9 § ¥ § W W9
ft 13 e WE g & f
Lac iR S ol G
*@ e oferw foaww feardde
ffga@d swywm g s wf
AT T gwAT F 1 UF AG A
Y 78 Tu 9@ ¥ @1 § W feead
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FEO oY se  awr wiEar §,
FLRT AT aret ifgar § {% qErARIE
¥ Trarg g7 FEHAT § T 5 § w9
1949 §8 W F fag 9 )

gadt ama fag # a6 & F
wREq F @ fammr g § oaw
ag & f& wegc ag qar T & fe o
FXET oA At mifeat § 99 a9
Wiz @t &1 ofte 1 For 7g g
& fm ot Tt ez w qre qEfe
O & ag Wt 37 & mfeal w1 ™
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A W &) IW 9T @R A
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T MAAYG Gq . A9LF q
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wx % 7g g1 wgw § & =W
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w2 3w ¥ @A F wner &, wTWU &
O ATEH T AHIE | OF oY Afewa
wifaT 9t gfefede 3 & a7 W qF
FTUA ¥ ATRE §1 qg At fweAg
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*t AT ¢ | W R W g W
Y a7 s F A 7€ wedarg el

T oW, W F A Ay
mm*mwhm
g1 9% 37 & 9t Mg ¥ g
et Y1 wT qget wlde § ag g
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VR 9T XF AT FTREE-HITET
R § T ffvg, Afer ag o off
Ty | 9 frogw oay ¥ fw

JUNBE 21, 1007

1067-08 P 6620

h%’uﬁﬁmi‘fwﬂcm'ﬂ
qeE T gq &

st oWEmT et (qz:n} -
o wga, gwit 3w & I qE A
T qHAH & TG | FT 9 a9
W fear &, ouif oA w2 &
Y EwuE I v ¥ fE
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it wad it A ¥, TR W@
ot @y At qw fr amed | dodar
¥ T W & g A e g
¥ xwr fon farwer iy oy g s



6627 D.G. (Railways),

[ Twraate W)

W AT a9 W, Ffww gw |00 F71 9247
TN F FTHr 2T E A A forw w7
#1% 6 T TEANT F T I gH qIAT
qq & 11 AR A | @Al
arg ww & TE g

wa § 7z Fg1 9A@a g %
FAM T WIAGT WA H qAWEL 7
g fadt aw Jma § | wAT ¥ AT
F AM g A &7 A w7 72 8w
WINGT WEA T TFHT A% F A0G[ AT
e agt 7 avfaw featamn) A &
are # oft g A1 OF o7 Wi famrar
faqer wata A7 a2 e fF =@
AT fa=renia 8 | qar A ®7 A%
7zl agroalT a41 @ | @A 7 g
ATATE % Tk VT ATEY AW T OAAT
WY ©5 @Y & oy qe7 AT Awd 2

Tl ag ¥ & wwar g fF qAw-
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F 8 =g waq wfaad 23 a2 & | oo
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qifad | T4 ) dAwaEg ¥ 7fg Ffod
3o wamg WA ferir | 3w w7
A4 afena w& faad @ R ga
¥ fifwy | ¥=mE agafiat & faw
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qar g ¥z SEA wF AT 74T |
HaTT T fag & amt § | a faare
THT 91 | gfx g5 w1 1€ frar wrr Wi
Frg W IvT fam wid@ A1 @
o wTAgT ¥ N mwedt €1 e
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STEAWT grr & TF AR IW7 w7
T & 97 AW GAT AT HEHAT E

7z T am § & domw daew
7 TR F1 gefigaw sqwadz g
BT | 97 ®FT guT ¥ | §F & KO
7R g w wAw
AT § 1 q7 A1 TE WgT ASr g ar
FOAT WAT ET AT KO F (WSS
g | FfET s wRd w1 gifashz
gmt § A gn@w & e # o
w7l TgAr # 7w ww g a7 fasm
L A1 qar S¥ f o § g
frr %1€ geegdt g 7 g § wer Ay
afers & Gt wmea & &% grar ¥
ZATT TroEqE A a¥) €T A% wET
a1 AHAT § 1w W orrar §, FoeAw
WY agT A #, FA el w2,
HTHTHT ATFT ATAT §, ATGHR WY AET
aTAT &, ARl WY TaT @ | AfwT €A /Y
F1 iz gram &\ AT qE G
¥ fr Troegr o fawre gt €1 9mar
2 w7 @ w7 7w v wg qwar
7 7q FTON H reqE ey §ur
T AT 0

n forg &% agi 07 v € T
*r | W oyt 7 awf §1 AR
arz i dvg ey & o g A f
nmmwg‘qmiﬁ’tu‘mﬁ
AT g a1 WY A g 9T WX
T qE § | Toear w Hfew
AT & g gl Al & | W &w
AMET 7 feed] A7 WpmETATE B AE
{ a1 of fefigars, an feardy, w97
mw&ﬁa:ﬂwqfﬁwﬂ
% o ga fefigza &1 w0 SRl &
Y gaar &

# ag WY wof w1 wigar § fw
oty WY %z ¥ W WY &7 wrwed?
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[ W)

T A TEE IAAr qwz g fa
W AT " UaEgE § fagaan g
3I9% fan ard &7 ghaarag g a2
FT AT wFIfAATi g9 @A E ITH AT
uTH TT THEAA FT § | 4TF A9 T
Ay AT gt At FT G A7 W9
#t faam fs wrqeqrq Mied wEOAY
2, AAYTAICET F¥aq1 8, FAU wrafaar
g1 3z weafAar Wy dE § "R
ATA HT GAAT  qq-Z AG FIAT §
WA AT A, FIITH, WIAYT §,
TAE R G AT TR A FA0 8
LE ¥ O F ArETAT WYY ATAEY &
Tfer H a2 AraE @ A
fewrom & qg= arar & g8 far e
®Y wTHEAT &9 g1 T8 & | AT THI-faaa
2 f& atq gg o< famrg 31 Trrear
+ ¥amoae 7 gfre q W fawme &7
quAt frareat & w9 wyd Sy
FAE GUA | WAL F AT G oAy
£z X IAAFT 1 ga A A FwA
A seag Agers A ad qE F
I WT9F §THA  gg feerddz wmar
E AN qA1,  IAN WY e fear
f§ wwaz wiT ATAgT K7 T AEA
AT § AT Frr | e w19 J
Ia W W ag fear A0 wmfea
e ¢ fr feet wYx wemetamz w1
TA ATET ¥ $A4z wT AT gy
awr ToaeqrA w1 fasta g awan
T A IgH 1B § TEAT TEAT)

sigr A1 fF e & faw
TYT WTAVGE ¢ AR WIEN T faear g
XY Aag & A AT g AW WA
qgT gETE | Wt WA H | AT OAEqTH
w1 Far qeard, A3 fe A=A,
g a7 fafewn 2, @ Wraste
a¥r AT waifs qur Wi ey iz
R WY T AT EwAT
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TS AT 0Y ATAAIT FIEq A1 & TAA
ST gATAT FT FFr AR FTE AT
geaTy  TA@ WA § 99 9T 4§ IO
agiafa & famre s &1 AWy 39
Aaedl & mfgmgArargar g | & WY
TF AW AT ATEA E | WA
wET A foedl & AARF & WITFT
100 WY agr & 9BAT§, Fgi & T@ar
i1 ag oFzfoe geed M aTas
foragr & fases 72§ | afewagr
qr #rf wafag @ 2 faw os
Faa wfan 2, fagac FaF &1 oy
THEE A | 4T 9T oF T dEQ
W g W gELr g § W zfoew
¥ far ogv8r wmgT 2 1 RU
a0 § e a2i oegE ST ar g
fos Ta1aT T qAT  TAHIT £

FEQ aTa A1 agA Fw® AR AZ 0
s ot Qomw oA faeew & e
# gy Iod a9t wfearf dar v 2
) wf ga g faFoaedsaay qo
§ *% Toreqra graa giamary ang
g Toa ¥ w9 §, €A oA &
fwr vt ena fread § o o agt
ger qQrEraTaiw F¥T gEO LA
zifae graT & &Y Iww) auTHr g
wfy agr & S w7t o g
fig gt wroey s Foaraalt # e wam
wezew Wt ¥%  qtew o gt g
yow dvw rE A gt W
2w T wifegy | fea oy agam
fs wre FYE AT wUET ¥ wT WA
a1 & g A W aFTw A
gfanar ¥ e Y a@ Toee § amy
o W& I F AW qwEr FA
¢ dtcwas ar feaw i Fvawar
ta fad Il atr & fo Ty i@
w¥ I WIT ATH I TF O 2T
T gt wrfgk ) ¥ frge g B
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a1 fegeama ow @1 g AT
T a0% ¥ gw IR@gHe AT AT
drea § At = ¥ gfesw y
gx &1 fa=rT @1 g s Am
de fareg Fra@ FeT § A ofeaw
T FAE, A7 ww e faeew
F am g@ § ar ofers g
g & #fweer ot wod qAT
g S oAy gy gRT
TF gH% 91 @ TaeqE § Tl &
o994 WY4 HfqEew 71 TH AR ®E
fegwa et &1 ady gy 91 wiw
spre 1 gfara & fedr e seae s
w1, wea7 fefgee § arfew g at
W9 F8T 9T W IRCH AV FA 7
& &, afFa #2i o *w weer R
g ¥ xq foy 9wt v Fw ¥ W
% AT @wA g Aifgr @z ars
97 |

gadtarg & wd AT WA 91
forelf & a1 & 1 o forem Rrwardc
T awa TR, WA ¥ fadt ¥ smy
AT B & 90 Hiw ww qEAT |
e oo fod oF o1 & A
wE wEF g A Wy adh
gt aw @1 ag omyT o
Tt & g ¢ g Tt T v
UE 10 ¥9 F ®OT wAaT & Wi
t | wIag ST ATAT JWgTAw
o a6 aga W
) Tt wgagdfe e wgh
¥ YATAT ¥ 1 W wnE WY et Y
sEdfar @ ey ey med
wgi oy ? qgi A A grew & WA
WA | (WA IWE W
T &1 g fad o foar wwndd
¥ W et mifei  wowfaal B
Wt § T wiwTwr Siwd N
€T | WY W AqT oW Sww wATAr
' mfe W geg @ ga
WTH 90 S0 WTE] qrew Wiz e )
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faeeft & azr TaTw @ WifE qgw @
aw 4% & § 19, g g A
g g g, afsw a8 vw WA
w1aw e § oAy fefewe Saad
TR E A S, TR ATH
o9 F1 qHEAT A 99 wre S
faeew @@ & a0 arde sa@w
gt & armT T SUTEr g e, wiaR Ay
77 fefgee Fewmmdzaary & wrar 3w
geFATEH AT X w41 AT A1 fawwa
gt 2| w9 gravw & & wgar wgar
gfF ot Zade 161 Ta T W
[WH A AR T Rt e g
wgT 10 AR TGH, wa fx w1 &
Faq  gaT g, W WH ® qqw .
i aife ST d i oA s
FEET ATE |

W erriaimara §1 wwee
a wman § fe 2w OF atw § W
T A TF § | oo ford & g
T g WETATY & fordr o der wifew
*Y agT owT & | o v aww Tk R
qge 39 #T FIE mraTor AE oY ) wror
T FHE AT ET, FA0 FAATATHT
T wdmet § wrefagl & w7 w1
WIEY A WTATY IR Wl §
ag arrn wrghr @ fe enflae ag e
Towr ¢ fx 2w oF atE o fear
arr wYT yEd aTE A ory ¥ fed
ga ¥ arg iy wiewag ) wrak
qtwrr § 1 ¢w faq & sgar wrgar
Efe mom @ e ¥ el ow
wivwr wifer & amd

R ooy weAw fey €
455 WkT 459t e sael
Aw ¥ gRdww & fay | o7 gemy
& voi §, % Iufii v g f vt
e Saa¥e aim WYk yen &
w9 T fwar i

Mliri K. Mtrefhas (Chirayinkfl):
Mr. Chairman Sir, I am thapkfel to
you e to

for Mvisg e an opportunity
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[Shri K. Anirudhan]

speak on the Demands of the Minis-
try of Railways. I would like to
speak on all my cut motiong toge-
ther. When I speak on the asubject,
specially the Railways, which is like
any other Ministry, the Railway
Ministry also has neglected certain
areas in our country, I mean, certain
States of our country like Kerala,
Jammu and Kashmir and some other
States. I say this because some of
my hon. friends from Madras who
spoke yesterday were complaining
that they were having only 12 kilo-
metres of railway per one lakh of
population. So also our neighbour-
ing State of Mysore; they too are
having only 10 kilometres of railways
per one lakh of population. (Inter-
ruption) . In this connection 1 want
to point out that it is always said
that our State is a problem State.
Our State is having only 4 kilometres
of railways per lakh of population. I
do not say that we are in a primitive
stage ag far ag railways are concer-
ned. We are as we were before In-
dependence, the pre-Independence
period, as far as railway facilities are
concerned.

The southern-most part of Madras,
ie, where our land ends and also
where two oceans meet, iz a tourist
place, a pilgrim place, and we have
kept there the ashes of our great
Mahatma for the nation’s worship.
Also we are always, from this side as
well as from that side, talking of in-
tegration of the country, emotional,
national angd other things. XKashmir
is not linked with Cape Comorin
even after 20 years of independence;
it is a very tragic thing. Cape Come-
rin is not linked even with Trivan-
drum, the nearest Station, and not
even with Tinnevelly and Madras.
1f our hon. Railway Minister wants
to do something he lcan very well
bridge Cape Comorin with Ernakulam
by a broad-gauge line; it will go via
the coastal area especially via Allep-
pey, which is supposed to be one of
the anclent commercial centrey of
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India. Alleppey was an industrial
centre too. Some of the foreign com-
panies like Daragh Smail, Pears Les-
lie Aspinwall, Goodacre and Volkart
Bros. were having some coir factories
there. Throughout Kerala, from Tri-
vandrum to Ernakulam, nearly 5 lakhg
of coir workers, especially women
workers, were employed in this indus-
try. I have mentioned three or four
factories owned by the foreigners.
Most of them have closed down, I
think, Peans Leslie and Daragh Smail
have dismantled their buildings and
even the plots have been put under
auction, The reason is that in our coun-
try there is no scope for expansion of
industries. Why? Because we do not
have even the minimurm Railway
communication facilities. We are
producing enough commercial crops,
like rubber, coffee, tea and other
things. We were having some small
industries and most of them have
closed down because of lack of facili-
ties in railway communications, Some
of my friends from Andhra or
Orissa were saying that they were
producing nearly Rs. 40 lakhs worth
of iron ore to export to foreign coun-
tries. Here I would like to say that
Kerala is earning more than a hun-
dred crores of rupees of foreign ex-
change from their commercial crops.
Even for the transhipment of these
exports the people have to undergo
considerable difficulties. Firstly, they
have to depend upon country-craft
for transhipment; from the country-
craft they have to change the com-
modities to the ordinary small roads
by bullock-carts; from the bullock-
carts they have to take the commodi-
ties to trucks and lorries on ardinary

road, and from there they have to
tranship to the available meagre
metre-gauge railway line; from the
metre gauge they have to tranship to
the broad gauge. It is only after pas-
sing through these four or five stages
ourpeoplecmtnkeeventh‘eexport
commodities to the Cochin Harbour.
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ot €T qEA (THW): AWl
REWT, FTLH T8 § 1

Mr. Chairman: There is np quorum,

Shri Anirudhan may resumc his seat.

The bell is being rung—

Now there is quorum. Shri Aniru-
dhan may resume his speech now.

Shri K. Anirudhan: I was pointing
out Sir, that it was after going through
four or flve stages that the commodi-
ties could be takep to Cochin Harbour
from where they could be exported
to foreign countries to earn the much-
needed foreign exchange for the
nation.

As a result of this type of tranship-
ment most of the commodities get
damageq before they reach the Cochin
port, Besides, there is also waste of
time and money.

So, I would request the hon, Min.s-
ter to pay his urgent attention to the
immediate construction of three or
four new railway lines in that area.
The first line, as has been suggested
already by my hon, friend a little
while ago, is a broad gauge line from
Cape Comorin to Cochin pia Alleppey,
which will be g coastal broad gauge
line. I understand that when the
Ernakulam-Quilon metre gauge line
was designed, the culverts as well as
the bridges were originally designed
for broad gauge line or having in
mind the possibility of duplication or
doubling. So, it is easy to have a
‘broad gauge line from Ernakulam via
Alleppey to Cape Comorin.

Secondly, Trivandrum should be
linked with Tirunelveli, the southern-
most commercial centre of Madras
‘State. A thirg line that T would suggest
is g line from Pollachi-Kollamcode to
Cochin. A fourth line is a line from
Mysore, from Shri K. Lakkappa’s land,
to Cannanore, via Mangalore. Tf
these four lines could be taken up, it
will help the economic development of
this area.
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The people of our State is supposed
to be the highly educated; at the same
time, in terms of unemployment and
able-bodied persons, we have got the
maximum of them. In that State, in
all these 20 years, Government have
neglected even to set up a railway
workshop.

As far as I know, it was promised in
this very House, and we had enough
discussion on it that there would be a
metre gauge coach factory at Quilon.
Quilon is g convenient place in bet-
ween Ernakulam and Trivandrum. We
get a lot of quality timber and a lot
of skilled workers, specially those
who are diploma and certificate holders
from technical schools and colleges.
Nearly 5,000 certificate holders are
wandering there for want of work.
Even in the case of degree holders,
from engineering colleges, nearly 400
of them are loitering in the streets for
jobs. Moreover, we pget ample
facilies for the location of such a
factory. I hope the Minister will give
a positive and favourable answer to
this demand. ’

16,32 hrs,
[Mr. DEpUTY-SPEAKER in the Chair]

My next suggestion is that a saw
mill should be installed in a centrally
located area. By this we can dispense
with or at least minimise the import
of sleepers from gbroad, thereby rav-
ing foreign exchange. We have, gg I
said, plentiful supply of quality timber
in the State which we can ytilise for
the purpose. We can also provide em-
ployment to the ever-increasing num-
ber of unemployed workers in the
State.

The Divisional office of the Railway
in the State ig now located in g remote
place, namely at Olavakot. This office
has to be shifted to a centrally locat-
ed place in order to facllitate the
speedy functioning of that office. This
is more important in the context of
development of the Rallway system In
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[Shri K. Anirudhan]

the State and for the public conveni-
ence.

D.G. (Railways),

Another important matter,—I want
to point out—this alsp applies to
Andhra and Orissa—is the absence of
wagons for moving goods, Government
have failed to put more wagons on the
line on the plea of economic set-back.
Events have now proved that this is a
wrong policy. Because of scarcity of
food in many areas in the country, we
now need a big number of wagons to
move these things, The problem has
assumed a proportion which was be-
yond your comprehension some months
ago. The Railway Ministry is now
faced with the problem of sending am
adequate number of wagons to move
enough quantities of rice and other
foodgrains to Kerala, West Bengal and
other areas. If we divert all the
wagons for the movement of food-
grains in this manner, we find that
wagons are denied to other commercial
products for their transportalion to
different places. For example, cer-
tain factories at Quilon ang Kottayam
and alsp certain factories in Trichur,
plywood and packing case factorles,
have had to close down, because they
do not get wagons for transhipment.

The coir industry is also now in
peril, and the coir already accumlated
and collected by the merchants can-

not be transported by rail because of
absence of wagons.

In Chittoor area of Andhra Pradesh
lakhs worth of mangoes we cotuld not
transport because there were not
enough wagons for that.

‘That is the situation, that iz the
planning, that is the irresponsible way
you have done things.

Then, whist abott passenger travel,
which hat becomie more dangerous
now. I §o not know whether there is
anw menth in Wwhich there fs #ot an
accident, People are even afraid of

JUNE 21, 1987
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travelling in traing yet you see the
crowding in trains in the absence of
sufficient number of coaches. That is
the situation. So, my submission i
that there is so much inconvenience,
malpractice, inefficiency in planning
and administration. Again you are
demanding more fair from the passen-
gers and more freight charges for the
goods. I cannot agree with this.

of; mfw T () 0 IR
WEREE, (AW & e ¥ A1 w4t
# e, Tw A AT e
ATH ¥ aga ¥ gwma far 0y E o &
wowal g f&  welt wEew 99 9T M7
3 1

ggata wf @ e T A &g
awar , sgasqr AT wiew feafa aga
whay M fochror @) swam
&1 qAT WA HAY FY WA WA WA,
ya a7 @ v @A @ owriew
fegfs wix o soe @t T & Tw
Tw ¥ & W ¥ awr vOm g W
(AT AT A Y WL A IS
wrag § fvw O e age
T gt sftar ok ¥ awar g
f g ari # €W qT wifew s
wE d, fawIHFE A, W9
TEH FTE TR 4T GETT A WO )
¥ od wgew & www 91® ¥ faare
T g § WYl aowar § v
% srama fawre g ST A S

wr ¥ s frat ¥
e o faweal framy v R
fewed ager § o ax Jvny et
ufew wrm, wax ¥ @fage wAR
L3 Mﬁiﬁ,ﬁiﬂm
vl B ST o
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fe d-wafaal #t gfaed 7 fad
oI wawEar gwa w1 g fe
wad ¥ FAafes 87 997 ATOW
# 9 I ¥ wfgs 9
FH g M FF gEar X WY
aw@r grivy gafes ¥ ¥To s
wiwsra 8, & 3991 O @At F7F |
At Aifor fe graer & qoaaog %
AT IO FT AT F=IF 94T §, WX
g WIH FGT #1 WIT F T F9,
gizTHt # w41 famg, 9 wfa-fam
gU9 9T A WT , a1 Iq K7 FAA(EA
foerem wifgd | & awwmar § fezad
AT A &G WA oy aght wie
gq & wriaw frafa & ot gure
g

qaf 3 N @1 FOw wOT
o t—Ixger & fog ang fagre ¥
qﬂa{omo%mmﬂm
¥ g 1 s & W 977 gk
e aie OF-A 3T Y § Afew
e T fareg ampet §—oog -
wifeay ¥t gear wor g o€ § ) o™
g F faqur ¥ sweH dow @@ I
¥ fen, 9t Ferae gt my § 1 =
et f6 s f|gT e wEgregR
% @t 37 T TwaT ¥ forerd s
W FQ A, WO I R AW I &
v 1 sarer g € &, ow f W
For v 0w wOw I ff § 1 I
g Wt ¥ f& I8 aw wofat &
w3 a7 fe W v & ey
¥ qiw fame  #F o 30 @Y omefr o,
fi—ag dwt ¥ el
2y’ ¥fer ww feqm 7g & fr W
faefzwe ot fafaome &rc o Wt weer
sor amft § O oy fawer § fw
wwa Y &, wee Y freeft ¢, enfe
grx s warw Wt wff § 1 @ W
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wafrzr 81 =rreqr &X¥ @ www ow
¥ 3O aTT g wwT &

oY guTy, fagre & et o e
IEM §T FT ST 9247 912 1 a6
femmar 1 & g fe qear 1z #1 @7
®7 & o fagre 4 avw aF wwi fe
wfa =afea e fegeam & a0 &
go & sy g 5 99 w1 QF FTOOUT
T R AT Wt & wife Y
F gt awar Ayt A & 1 Qe
ESERCRUR R RO o
wifgw feafa gue ot 7 areft | amt
A AR W § s & fAv ag
qyaTeig wig g F, @ v &
BT ATET # TEEHET AT | W
agl T¥0 AT § | W qTIA A S
¥ 9T 9T § 99 ¥ ¥ Zz %z gy
et WY 99 &1 Ao 7 g ¥ fw

m-ﬁmtﬂnmiﬁd‘ril
™ X awr # frwwmr § fv qwe-
€o urto ¥ ot wrzy gur 1 oyt AT
| 370 WY amery afy i Wi arfaat
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F AR T vqrar W3 o fE e & WEET W AT F@ET ww gr

Tl Y g o 9w ¥ gw g o, ¥ v ogw W ofedd o T 2 &

Tae form ¥ 76T §laT wmar A AS OwH At ¥wT W et =y

X 39 § wrer fegemar & 7

51 At Wlo FUAW! (aT) :
a1q fagre & &t w1€ fewz oY T8 S
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st wfedom . oo AT ¥ 7 IWe
Ffer @1 ¥ Sgoaw 7

=t Wlo Wio Ham@l ;. aft at
g | ,

sy wimdom : fiwze & %7 7 14-
14 52 ot faeger o7z 7¥ ¥

zady ary gz ¥ e gl fapreoan
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o7 qewT, I AT TF ATOEIAT EY
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R GRS E SR L& iR Clk e
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21 3¢ ¥ frer Y ot 6 ®
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7 ¥ gHE @ A IH AR
oqry feems | TR & ot & e
Egrraidv) & oot won wE
e wdlt ot g & o €T 2w -
e v @ & Frg # wgfre 23 ¥

& 7 &Y ure aF I #1 Wt $ 1€ 2fefewy
T% Wi9e Ag w7 § v feaar s
ZHIT @9 g1 W@T § /9 §%C
F7d & IF & a9, T F) T Y T9g
§ T ®T ST AT 9EAT § | A EW A
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FL |
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34 § @9 919 1 9 smafeEl v
faraiy @en g sy & 1 gt qAY
79 g1 ST WE & AT &9
FrEsar & 1 A1 TwWT § qg TaA
A A% E 5 A9 9§ wf aw
ot g fF uF oF AreT g o9a #
TAFTZACE | A1 R fer g
¥4 & e & wrafaw an & 0F awe
fzmit F13@y § ar adf w1 H qzAT H1
7| § W ZAL A §UT Z@a § oAl
frAmdzwmar 2 frad zr g fe
79 AT wiw T aF0 § gt @ AT
79 57 ¥ for A =47 f g9 w7
¥ FA7 FAITE 3 |

mifas feafs garea & fao go
A F aFACA AT § 4% 4T TT K AW
w1 % ¥4 &1 Agswg  fzETEar
qATTH FT TGEAT B | AET ® EH
T Al T FgT 6 w7 geqaeqr g1
AT qG FT THIRA AT qAT aF  wHAT
71 wfea 4T "redr FA9T W
srFEaTE TAAT SA1 gaT § fF wrE ww
Teqafeqs =7 7 97 A4Y qr & )
T qFT 1% q cqaeq1 £ A1 GH H
T gaTr mifas safa gl A gy
gfa=i 7 argrz o1 &gy

HAIAGT F LAAT IFAQT
Fgaqaat # | #f6T wr ag faage
gaw growar 3 Agi wE wH
g @ mar ¥ wTET Aw
=3 fafaeew @ a1 wwegR M @
w7 4% g WAl & Fgr 91
wrategy  wafagan  wrog@T g
FE qAT AT U T wAA AT {AA
A grm @ sar gwn Y Afww
grafrgaw  sreaEr gEm o1 Afes
o Ao #4T § e Jaww & §
2 e qE F 9 A AR
zrer § I o Toft o=l o oy & Wik
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51 & gaa faq oz faq agaw gt
MG A AT F A A
aga | ax wgA €1 o) Ffeq & agm
f& saz fagre w1 wr faoig swr
A/ M AT §F qEaEqr £ 1 WA
97 A€ qAT A1 B B #wT §
& 7 g7 § fr fagw & o o2 &me
25-50 WIEfRE} 7 T AA AR g
& a1 6T wr 0 §, 7O OAT T ¥
qRT & gAY WAy gerw Am §
AT WAAWT SR agT 7 wrea fear @
AT TG CEAATH KL AV FS gH AWl
T AT ERT W gw A AgA gAwed
g

ot wuita Wo TEW  (ZHE) ¢
gavd wdar § fs aga § waEm @
T E ) W W Ay agE A gwenq
wwdr &1 wa Wy F q owrfaw &7 €
g WY gwr | §8 o 0F fwaz
T fiam oY 748 nd |

Y srerrerefre mreAY : IqTeaer At
# won Aty A ARE SO F wwn
299 ¥ 304 A% A1 7 T frariwa ciar &
st & 7% %1 Fofera 7 gU TR
war & fadza s wean § e el
¥ aga il & 7@ wwem  frarmdA
¢ WX wORTT & AWA AT AT Y
T war ¥ fe fe=t w1 wmEw
# awen ofy w57 geft o A X
77 §1 g7 v ¥ fau feeft & wrEwre
® awd § v wfow 7 wfes Jear §
&, wraw Ygfu 3T ¥ a1y
wfrwas Sawem §f TF TETC HT aqavor
s
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59 & fag fasslt & @ gu e
&Y wifggrarz, gmE,  WEE,
NqZ AT, AMTA, aEga mfz g,
XA T F wvaeg ¥ oaga Al 7 oag
A% =« 21 91 fF§ TW9F 1 79 AT
#1 gfad T =fer, d O &
T F7 @3 AT ¥ WA g,
foayr &m mmEr @ omroa
®F | afed 20 a F TvEE W T
w77 g5 F7 gfang saeew @
FUgaw &1 §9 faq oz # W=
saraa & e a1 ff fzesfy mforamars &
9 & S orz e AAST B39 F1 AWHT
9T % 7 fza1 oma, A1 A gt G-
fet feeeft & grge an foeraar sy g 2,
A Y aga 7Y wfoarE #71 g4 g1 Arqm
| FA9 WY A " oA wal fE
9% ¥ mifgdi &1 @71 $7A £ sqT6q0
W &1 ©F A9g wEg 0 W
g7 fag Y@ wAY 9\ IEW g W
w1 {5 gw e ®7 ¢ § fr w8 W
® sgaeqr w7 Y W | {R T
g & ww famr ¥ feaar warg Wy
agr g 1+ wfea fooedlt €1 wmaTE
AT &1 g & & foq 7 weawa
arawaw § fr faeslt & wreamw & @
AT §, 37 & wiww & wigs dsar &
o I & gfaud @@ @ W
WETT &1 sqaeqr agt g g |

nifommary €W o feell #7 o
% O% T3 @0 &, WO W g,
FaT W & N A AT ¥ @
o oewte W< Awmfent wrfommang
arT el 1 & W oWl oft
W% |G T #vW 93
wig w7 g areT W fie agt TowT
fafe et &1 e o & Tl

JUNE 21, 1967

1967-68 6648

® I WY QT FT wTawwar fee
THIT ST gl &1 F7 AW g
B B ¥=51 % fau foeamg  ¥AFT
H1 9 AFT @ A &, I |
AT @i g fAaw fiwT
fesd ¥ orET F9Td 33 S &, A
=41 &1 7g °Y qrdfY €, 7 I F7 9y
foar aqeft 81 3@ vF mmETw
gfaar Wt mfomrarz S a8 =wAr
qT 990 7 &I 9g T §AW ¥ AEY
ot g1

Y T §6 feq gge miwamare
qut franfaat € g7 & stvge arfaqy
W s & Wt wgr mar ar g i
¥ T wE WA aTer qnlaat #y wer
agT @@ W &, FEr 9T et
& & fewe g wy fazfegi &1 dar
HATE 91T | 19 &1 7 H g
% ge vy ot & ford 7, &faw o= aF
7 favty wmffeas A &1 @d
3o forlr & gAYl seara #1 safeqa
®@ gU wAO" ag §T1 wigan g 8
tw 9¢ ol eq famr oy anfe o
a7 fadier wot it 7 St 92 Wi
agi g wTEAr ¥ fowe aw 6 |

oF Wi T fod A ooy
Y wwETE § AW ¥ wrow sy
wgm s ma e~ Aw
forst &% g qw w1 w9E ST wed
ara # & g § foradY dmw Wi
figrdisfiam i}, @ ¥
owaT g Gt & i wmar
afer offe wy & o & fael & ww
ag w9¥T OF feqr amar @, oY faed
wag ¥ 9% wow fafese s o g
wifgdl, Fo wog § 7 qgw wC A
Tk gy ¥ o ad § wroaw qgn
t wfe 3q o wiv g 1 W
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TR e zwwfar A7 gz gEw
fear § f& adw qamiw aEr S
mfsmrars ¥ "ot @w frwedt 2
= ¥ 3asT 71 I A & AT
€0 F1 gIOY AT qEwEwET F TR
=< faar sr9, @Y 37 F qEr AW g
T goEw & STy ot At wfaArd
4w F@ §, 37 # 72 wfoarg 37
g st

o W ara & sgar argar g
9% W e & A1 F oF w@2wA
t - fovwmasft | wgr oF aga W@
T %Y forer 2, Foult YT e ¢ -Wifede
Faw g, afew ot a® Fgr gy A
mfeat ady it E-—ow W ¥ gEh
w17 arx & foy g7 o wf sy
agt g | Tl 9T O *) ey g
wrfgd, ot f& wft aw aft Y ok &

ot ag mfwrarz stz gaz
AT ¥ v % g% agy awr AfA ¥
—grf | A & SN T g AvdAT wY
4t f&s @ &y w®@ A WRw
arét Wt 8, T W greE gt 9T
fegr wra | wY AW FgwE A
o feeslt & Fw w1 W §,
9 w7 gee AT Agh a0 famm ag,
W ¥ &g A owar w1 agy  giwww
g oarmft | & g g s W oAl
wgeg & gwedi 9r fawrg
¥ ety waw yo favia &

wa % w et i & sifefoer
o FEQ s sfemEi # W
I well F ;I AR T FTAT ATEAT
g1 WA e e e e
¥ fawre woar wifgd fe ot W& &
g yeTh wiwd § fee-foe-
e w1 & w0 @@ gar aE §
FE ST T ¥F WY weArd aga
Wym A r G &
agt ¥ W famgefewe Wi W
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e & IA ¥ qT qAHIT AW
HT FT ML F A% 77 & I7 57 ey
EAT T A® ¥ I F) A w2
B T AT 3T A owy
w1 faviw gow 7 faerd & #1001 wfees-
FTAM 7 wEAT wW AT &Y
fear & | @3 % oWt el &
T AT T A ¥ WX e
WY wdw g aw@ & Y fawr
9 1 & gAwa § f o WE & g
R & fay FareAdY § oY aw =Y wwR
MR afer ¥o§ | a8 %
Tt wwenn @, forw qoadfrer & s
.ml

faom a@ & w9 AYTHEEW
# arfagt €Y gfaar & fod o @gaw
o a1 wARET Y Y giear 2 &,
v sofr & arferat & fay oY, oft f
WITET WIRTAT T &4 § TYT qT€A §
g et et T gfam £ ol wifigd
garwrd 7 ow 2w g fame
¥ far oy oot , quol feet fosk &
o wg &, & 3w fed’dl & arh
v § {5 v fosd & omwt agt g
1w fesk ¥ amr ¢ o e
g foow fask & oY | ¥® WY
% i s, fraer Yok & g
o g aff wren & ag v oF feew
gat fat an wwsT w1z wrar &, Afea
I wq A ot Wit o Rz
e qrgarar 1 fag avg &
a9y Tyt Ao & fag s and
%t aqyeqr 51 gt &, 39 avg & gy
a9 & arfady & fedr W7 qreas e
g wifgy, faad rw qret, 9
w91 §1 amar 79 §, IT€T AR
oA 7 9% | FWT T & Gar grar §
fis g & 12 FoT Wi w7 Y arry FigerefY
t, wu far ag oo wewd g
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[ et W)
qEAT TEAT &, T4 WHIT F GIEAT
& 3T & g & s

warg & faet A & oy foamy
mifsar w1 T §, IT # g
qoit & arfagi & fag w18 sqaear T8
2 ot o WY qrane mifeat g &
FY mgait A fragare mea & wo
YT geara 297-298 F FET AT4T
® AT 9T A fEEmar g -us
adra qon & arfadi &1 gfawr 7 aqr
gt wAvg ® swefaw @A &
Frag & | & wror w7 g fw gv o
w9 fawg &7 § fa=rr %0

w8 gqad 2 f @t A% Wi
NE w1 FgEew F, IFA fgdeafaar
¥ ¥¥+y ¥ A9 § 9g gfAe  wud
WIqHT TATAT & T9T WA I FTAHT ¥
IR qa § Tz7 feasafaar  wroew
¢ weeT g afz § q1Er wyw
w9 %1 ofefod~T & @ aF3F
grerifs & g aky &1 ae faet @1
f& a6 q9r § "w sAArfEr &
ATH AWT IA K1 FAAT  FEAT 7T
fFal &1 ATq A6 AT woAT fpar
1T g A FI 9T & fawda &
#q1f6 & FHRT FHATE T gAY FArqT
¥ ¥T¥ WIOAY AIHATE ¥ A€ § W
agi frg sea QiE sgq ez %7 a1 &,
ool @ AW @ & fEy omm
TR | ARG ®T Y EH IT F
NeT U7 wavg fa=rT @ qifgy ox
34T gfee & & wgar wgar g, dar
#7 guA TTT 9T ATAFIS FT F, @S
aNE FFTwvA FTIiA7 ¥ qTsafoar &
fad g3 siaidi i o7 w7 W
o1 qg ¥w 7T 2 fr fw TRTT wpariagt
# w1 £ & woAr ofsfag= w a3r
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g6aT ag & 719 g ®14 HELAT &
foar g1 wgm fs oF arg 9 ag
T eA 2| §O af @Y Fraw 2
THIAYT F FTO@TA F FAWCA T
w1 T8t F 0% faarm & wEeE
fag  wrgar & 47 | T | fag
I qUT I A& 7 I I9 faaraw
®1, 9fF sameraT W A §
¥, §FTA AT S w7 fovar
FE 76 & qraTd WY g H qR A8 F
FHAffae | wawad & qe=A
A AW aF 7 FETAAT IT ) TG frer
arf &1 ST O A9 9g qZ TIgA
g€ oY, afea woit % 37 %71 ag wgrgar
gAY W g A A Ao
formr s@®T 9t 39T qF grw g 7
IF ¥ wroEr gA wgen § faww
HITRT gl T ww i gt qfwfaa=dn
wrat feafag—

“fya wgrET, I8 gfea s@
fage gt & s wreiw g faaa,
TRIAYT FY TETAF WA 27 & T3y
¥ weqyy, A A F ATH WOFT 11
af, 1967 %1 9@ fas 131 1

4z IAT Fq AT WIg—17 A,
1967 &1, fore® a9 €91 FRT TG
femmfar mar g1 war s &
FTAAE! & FT W AT ar ¥ gEw
T Jal, afFw w1 7gA & ar AW
AT IO AT § fF wewE o foe
m@rE 1 W wEr syt W faway
qregta & @ & 9 ¥ 98 [q WWT
FraaTfEgY T s |

o ¥ WA T% F1 guiiA
N A ¥ ard gT ¥ T A gEA
AT gt § —uw at ag fv fae wrgay
97 w9 e gfom wit gdfes
gfr a1 &7 fag & 3 oty o
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¢ feagl & W & i ot o A&t
TR E |y wH A A fw q7T 9
FRFA T ITHEAT @I Az H @F
FUE WITAE FAAD W FHAFT @
& 1 T8 ST MO FT 7 T ATEAT 9T
W 3 wifgd  Afx w2t gAfEs o
T 97 vl a6 A a7 @ § agl
T A A wE! wEl oar
Wt frmrad  gad &1 faet § 5 wd-
FfE #t "war @ 7 WY wigw agr
& i @ wafs gawmy # frafm @
g =g

17 hrs

FATAYT FT AT AT FT HTETAT
¢ 39 & wrq wrow ifrafor w1 ms
aga a¥r faurem wnfor fear ar
Ewfaas w4t 7 1o w1 qwra faar ar
fE e wrea ad & w=TwE w7 EA-
frafn wifadiw § W8 =g fawr-
9§ a9 TG KT WrAVGwHAT £ 7 I
¥ freer g §ofiferad &Y @ Y @am
TE & qreft o g Y #47 wrqvEFAT?
afw swTeg s ag o (. afeeray
2 TR & sy wfE d9a & ¥ wfuwrdt
w97 T=41 i forar ¥ & fav vq w7
I KT § WY g3y sfyat o
WY TSI K AT gAW faT ®7 IF
w g femr omar § 1 & 9q
amat # wwATNTY ¥ €TI0 H A9Y
T I g fr WA wfgwdr faw
SHTTE A9F T991 §1 q@gi T40 FEOF
g7 & g arl ¥ WA w0
or @ o famr &1 wd wE
wera ¥ o NeTT © faesger ®
wag Ao gEA fer § 1 wEH
g w2 w1 faiiy v & e fear )
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% w7 & wgar g g fw
AT W ATHIYLT T T &
B yfrag vhmAgEL W §
AT #Y wEeraTEl 5 F g §
TerwTor agr 9T e | 3w gAY I
# wwar a3t wifge @ Afew qw-
aun ¥ fegfa og & fe gdtear &
qERr 3200 FAT & ATATA FY wIATATHAT
T WY IFAFTTH 4000 FAT.
& AT AY wRrATAE 1 g ff afew
oY fawér arer #1 fe ag & e ag
BEAT 3200 § 9T T 2800 & W@
A grea ¥ feg a® & Wiy
AW # wifaw feafq & guve @
61 § W1T 7 W AT & L AT
T T § 7

ol THTT W19 F7 AT fewif
[wurédz §, awet femesz & ar =it
T gaaFTE faarddz §, & & waw
irf Are oY faere & vy § faw Fan
it WgIfs §1 T § § IT 9T qgh w4 7
lawre & 7 7 7% | Afww ag W
¥ faw oe @@t g wadr ¥ aref
ara & fa TAwr A qgelt T A w1 A9
w & A oAy | wafw wreE
ATHFIT ¥T qg T @nger  fawr
A gETEN & Az off oft e A
¥ o AE gwr AfwT qget arT -
qifgat & ®H1 # AT FAIN T WIHT
T ag A T gET {1 wafAw wd
HEEw &1 T gy o g7 oo
§ AT wifge st are ATH 78 WA
MNT AEIFEIE & I OF sfrEiv
?Ia & off Tk o W gEeAT R AT

qurg &1 faar e wfgy |
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-CALLING ATTENTION TO MATTER
OF URGENT PUBLIC
IMPORTANCE

EXPLOSION OF HYDROGEN BOMB BY CHINA

Nl WX GREW (Frad-afew) ¢
Iy wgrem, & wiqeradig &
ager & faefafen fagg 1 A
sfawmn Adt wmeg &1 e fammar
AR Srgar w7 g agemaniy
oK FHT T

Y T I AW (grEye)
aw) w1 fazwre”

The Minister of Defepce (Shri
Swaran Singh): Mr. Deputy-Speaker,
:Sir, on the 17th June, China announc-
ed the explosion of its first Hydrogen
Bomb. This was the 6th nuclear ex-
.Plosion by China in deflance of world
public opinion. When the Partial
Nuclear Test Bap Treaty was signed
in 1968, it wag recognised that further
vconduct of nuclear tests in the atmos-
‘phere would pose grave danger to the
health of human beings through in-
.creased radioactive fall-out. China
-did not gign this treaty. This repeated
‘violation by China of the collective
‘will of the international community
‘has naturally evoked strong criticism,
‘and great concern especially among
*China’s neighbours. The latest explo-
-sion of the Hydrogen Bomb is further
-evidence of China’s calloug indifference
‘to the opinion of the rest of the
‘world. The Government of India
‘view this development with grave
sconcern.

The nuclear policy of China and its
impact on our security has been under
-study by our concerned authorities
from time to time and it will continue
to engige our most careful attention.
1 would like to assure the House that
-all practicable ways and means of en-
‘suring their security are constantly
wnder examination.
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Bomb by China (C.A))

We have steadfastly adhered to the
policy of developing nuclear energy for
peaceful purposes. The effect of this
policy on our security is also kept
under constant review,

As Hon'ble Members are aware,
there exists today the serioug problem
of ensuring the security of non-aligned
and non-nuclear weapon countries
against nuclear attack or threat of
such attack. This problem, situated
as we are, is of vital importance from
our point of view. It acquires a fresh
sense of urgency as a result of the
latest Chinese Hydrogen Bomb explo-
s10n.

The question of security of non-
nuclear countries, who are also non-
aligned, is under the consideration of
the Eighteen Nation Disarmament
Committee at Geneva. The Govern-
ment of India have been exchanging
views on this subject with the leading
nuclear weapon powers angd also with
some non-nuclear non-aligned countr-
ies and we shall continue these con-
sultations.

Mr. Deputy-Speaker: There are quite
a number of people whose names ap-
pear here. So, I will call first the
leaders of different groups.
ot wy fewd (W) @ IoTEwW
gy, e eraTede geame W
Afee fear g I * 9ge e qon fed
AT |
Mr, Deputy-Speaker: If I were to

call every hon. Member, it will take
more than two hours.

Shri P. K. Deg (Kalahandi):
never get a chance.

We

Mr. Deputy-Speaker: We are follow-
ing this practice. I will call Shri
Ranga.

Shri Banga (Srikakulam): I would
like you to call Shri P. K. Deo.

ot wq ot og o amt
O WY, faoer s mw Afze
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[ are ¥ w7 § I, IF @AW
Fa femm s

Mr. Deputiy-Speaker:
right.

Shrimati Sharda Mukerjee (Ratna-
giri): On a point of order, Sir. It has

That is all

been a convention of this House that

those who have given notice of the
call-attention get an opportunity.

Mr, Deputy-Speaker: Do you want

to say that every Member whose name

appears here must get an opportunity?

Shrimati Sharda Mukerjee: That has
been the convention.

sit o SCRAw : sfar Tl
A g it faar @ & wwwan §
fo 1964 % S AT 7 qEATATT WA
wor a0 w1 faewre fear o 9w T
FTag WO ¥ I w WAL
@ q7 AT IAH T T WA
1 T frer 1 oY R S @
¢ fawrr g v @ E g fawe
T R ca® feam w4 foedr
A e A qw @ AT W Oy
oo a% #7 faeste T woet aTeTIwy
ATy w Y FTw I3 gWT W
aF WA wr A v d 0 A
A MY e aw o fawwe
FAA Y T8 T F FICAS 6-8
wdAl ¥ i & 7 Al 7 oagw
a9 @ A I AR gIETT FAT
WaHa ¥ e av fx faggem
M T & A g7 aw w1 g
I WA TE TN A E
2 9% AEANT @ F TTATEIL
T AR TH WA A F AT oFT
faedie €t a1 fegema & A g
#Hifs &, oF Swait we fifa &=
WIS FATE §&F ¥ ATHA qW FH FY
wrawmwar 4 dfE g ¥ g
foar ¢ gafed § woare ¥ wcwd
880(Ai)LSD—10.
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Hydrogen Bomb 6658
by China (CA) -

T & T g fe o
T @I Ty ag v« we
T AYIHT a1 G a9 F1 dar
#FTH AT, WY A WO AW AT A
fifa & e st Srw A
fear atx s foar @ &t ag v
27

AT F A aW AT q9g §
afmar &t Wt &g atvgr ¥
wrEarE & Wi w1 A wrw ea T g
qMA FIAE A H gy MR AN
arg gard e A s ot @i
awfaw fear YT fear &) Ig
aefrar s ?

drare st wifedy ser ¥ ag §
fs fggem 1 a7 faw W
A A BT A W GEAET F
areft ar G afew W g GEATE W
wTedl g #ogare & fag W
WA v & ww w, fawg 9
T ¥ faF gard gomT A
MY ag wXw WA | W AW
Wi & e W1 Ew A Het
wgeT tw faafew & g7 € )
Mr. Deputy-Speaker: Would yon like

to answer every question as it is
asked?

Shri Swaran Singh: I am entirely in
your hands.

Mr, Deputy-Speaker: There will be a
lot of repetition and paraphrasing; so,
I suggest you to give g somprehensive
reply at the end taking note of every
point that is made.

Shri Swaran Singh: Whatever You
direct and whatever is convenient te
you I will follow.

Mr. Deputy-Speaker: I think, to
save the time of the House it would be
much better if a comprehensive reply
to all the questions iy given at the end.
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i qq faad
AT

TN NV T

Mr. Deputy-Speaker: As I have al-
ready said, there will be a lot of repe-
tition. He is taking down notes and
he may reply at the end. If every
question ig to be replied to it will take
a long time.

o Wy WA § a7
¥9 AT AT wqra I, AR F1 g
IAY T FREr g ?

Shri Thirumala Rao (Kakinada): It
is for you to control the discussion in
the House.

i wy fow@ . o gw @
B | AU AW 71 IAT F WYTHIT
v Qgud o A A

8Shri Swaran Singh: The hon. Mem-
ber hes put three questions. I will
ndt make a cotinter-speech about the
preface part of his questions. I will
straightway come to the questions. The
first question was as to what action
we took after China exploded their
first bomb. As I have said in my
statement, this matter has caused
great concern not only to ys—we are
also very much affected particularly
on account of the Chinese attitude—
but to several other countries. Having
given careful consideration to it, we
thought that in the best interests of
our country, we should continue to
develop technology and scientific
know-how in the domain of nuclear
development for peaceful purposes and
we have been relentlessly pursuing
that programme.

About the second question, my reply
is that there has been no consultation
with other countries which are border-
ing China,
I agree with the import of the ques-
tion that the strength of the country,
the defence potential of the country,
depends to a2 very large extent upon
the internal conditions and any gstepe
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About the third question,

Hydrogen Bomb
by China (C.A.)
that are taken to gtrengthen the unity
of the country go a long way in build-
ing the defence potential

6660

Mr.'Dewty-Bpuker: Before I call
upon other hon. Members, I would re-
quest the Members to put gtraight
questions without giving a long pre-
face angd I would request you to put
only one question each, not (a), (b}
and (¢). Mr. Hem Barua may keep.
it in mind,

ot vy femdt : wiegfas wfa =Y
w7 fer § age avd wT 9 g @
¢ afea ggara B faegw amw

YT & ara wrgar g 5 osar wanr

wgra 7 s FuT faanfen i fe

o, &, faorr st & Fae i

feew g awl § 17 3 wewdATE
FEs # ¢ foaad saersy gy aw &
faesiz, gy aw & faesie, ag #1

@ & WY ST WY ag T A
8 1 & st wngan § e wan wefr e

At gad art ¥ gy § s fggeaw

¥ oft 3ahT, @t W7 e FG faw
MrEr Fad S wfaFA &
fad &1 o gar W, FE T
Tmf g ?

sit ofto WTo WITAHT (Tﬂ)
FrEa T AT A Ty

ot w forsd : wr § & oo ?

Shri Swaran Singh: It is correct
that apart from the defence prepared-
ness and the explosion of these nu-
clear and thermo-nuclear bombs,
China has made great progress in the
flelg of agriculture, industry and also
in science. We, in our country, also
have been attaching very gsreat im-
portiames to scientific research, sciemn-
tific development and also gevelop-
ment of industry and agriculture be-
cause the real defence potential of the
country depends not only upon the
strength of the armed forces but also
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|
upon the sconomic ang indusirial base
of the country. We have been attach-
ing a great deal of importance to it.

Mr. Deputy-Speaker: Shrimati
Sharda Mukerjee:
Shri Samar Guha (Contai): Sir,

I rise on a point of order.

Mr. Deputy-Speaker: Please resume
your seat,

Shri Samar Guha: I rise on a point
of order.

Mr. Deputy-Speaker: Please resume
your seat first and then I will permit
you to raise it. If there is any wrong
statement or wrong information, then
alone I will allow a point of order.
If in the name of a point of order, a
question is put, I will not permit it.

Shri Samar Guba: This is misinter-
pretation. In the Calling Attention
notice . .

Mr, Deputy-Speaker: That every--
body has read. You come straight to
the point of order.

Shrl Samar Guha: Why are you so
necessary if we are to launch into
we are discussing the question
of explosion of hydrogen bomb. Our
Defence Minister should have been
briefed by some scientific expert. He
has used the term “6th nuclear ex-
plosion”. Nuclear explosion and hy-
drogen bomb are completely two
different things. They are completely
two different things. “Nuclear” gene-
rally means atom bomb, and what
China has blasted is not an atom
bomb, but # is a thermo-nuclear ex-
plosion, which is a hydrogen bomb.
Atom bomh is used as a match-stick
for the igr'tion of thermo-nuclear
bomb. The efore, he has completely
misled the whole House. He has not
given the correct description. It is not
the 6th in the series, ft is a comple-
tely different type of bomb; this is a
thermpo-nuclear bomb, which has
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mare explosive capacily. (Interrup-
tions). This is the grimmest problem
that we are discussing today. The De-
fence Minister hag not realised what
has happened in China on the 17th
June. Had he realised, he would have
given a different note. This is not a
nuclear bomb, this is not an atom
bomb, this is a thermo-nuclear bomb.
This is a different type of bomb.
Therefore, he has misrepresented it;
he has misled the whole House.

Shri Swaran Singh: 1 gladly accept
his amendment. This is really a
thermo-nuclear  explosion. 1 have
omitted one adjective; still, .it is a
nuclear explosion, this 'is the 6th
nuclear explosion. (Interruption). I
have been a science student. 1 accept
his amendment. I want to clarify that
this one is thermo-nuclear,

Shrimati Bharda Mukerjee: It is
gratifying to hear from the hon. Mi-
nister that the position regarding our
defence preparedness is under const-
ant study and under the study of the
concerned authority. In connsction
with this and also in connection with
this fact, we have not been hearing
anything from either of our friends—
T would not say ‘allies’, but those who
are assisting us in the supply ef
many of the modern equipment, mili-
tary equipment. There was a com-
mittee set up under late Dr. Bhabha,
the Electronics Committee, and bhe
has mentioned that certain pre-re-
quisites and certain pre-conditions are
necessary if we are to launch into
this age of modern defence prepared-
ness. He has particularly mentioned
that there should be an dllocation of
Rs. 75 crores for the development of
electronics alone in the Fourth Plan
and T find that, in the Fourth Plan,
the allocation for atomic energy is
barely Rs. 50 crores and that is also
going to be revised. I would like to
know from the Minister in what way
the defence preparedness is going on
and is under constant study and re-
view. May I read out from this re-
port?
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Mr, Deputy-Speaker: Please put the
question.

Shrimati Sharda Mukerjee: This is
a very important thing. On this Com-
mittte was the Adviser to the De-
fence Ministry.

Mr. Deputy-Speaker: You summa-
rise and put the question. You have
read the report. You summarise and
put the question on that basis,

Shrimati Sharda Mukerjee: It is not
possible; when the Minister says
nuclear for thermo-nuclear, we have
to go into all sorts of preliminary
things. What 1 am trying to say is this.
‘Would he please explain to us as to
how we are equipping ourselves to
meet this new danger? Has this Com-
mittee's report been considered by
the Cabinet and, if so, how far has it
been implemented? May I know whe-
ther the Electronics Committee’'s re-
port submitted in February, 1966 has
been considered by the sub-committee
of the Cabinet which used to be
known as the ECC or the Emergency
Committee of the Cabinet and if so,
how far it has been implemented?

Bhri Bwaran Bingh: It is correct
that sources of getting modern equip-
ment are getting dried up, or at a
moment of crisis we cannot always
depend upon supplies from outside
sources. , over the years, we
have laid a great deal of stress upon
developing indigenous manufacturing
capacity. .

About the Bhabha Committee's re-
port on electronics, this was a very
important report. As the House is no
doubt aware, electronics in any mo-
dern scientific  industrial develop-
ment occupies a very important posi-
tion not only for defence but for
conmmmunications, for civi] aviation and
soveral other things. We have our-
selves the Bharat Electronics which is
an important State undertaking; a

. lot of work is also being done in the
private sector. We have studied the
report carefully, and follow-up action

JUNE 21, 1967

Hydrogen Bomb
by China (C.A.)

also is being taken in several direc-
tions.

ofi fora = w (wgay) - gITErE
agreg, wa = grdr wrar fawr 4w
= F wET g TW graere fean
a1, @1 3T Fg v 7 fggeama worg
A F AR g W A e
FIA AV GTHAT YT FL F7 | =Y wyev
# g & g W7 I e )
g worg Wt @1 9w o & Aol
#grT & 7y qor g § ¥ w@ e
RO W 9T faeme #7941
feafa % g ar=dY; afz &, avag =
faepie &7 o1 @ g WX afz A
2, @ g% A A% A fowed € WiT
37 feawdl &1 gNEFE ¥ for wome
1 FEATEr FT G & | I F |19
dra<r warr g 5. ...

Mr, Deputy-Speaker: He can put
only one question. He should now
resume his seat,

T WEAW @R AT qee
® g W Q0w AT difed

o fwr wx Wi gg Iy ¥ wafuw
ragwI T IR § 7 WIT gw AT
1 g T W g g a & 1 =T
|rgE w1 it aE T @ g Wi Wiy
1 Y agr T @A | WU WY A
wiga €, ¥ ds Srar § WX FAW
T OF@E

st wy femd : Joerw wERA,
qg AT T § | WY SR wAre
e @fedr )

Mr. Deputy-Speaker: T had given
him latitude. But if every Member
tries to put two or three questions,
then it would be very difficult. Let
him be brief and put his question.



6665 . Explosion of

Wt i feg (Jgw)
oy, feamd femr e & ot awrerr
FTw €7

sty Fawd g w0 qE R
g & g9 AT aa A WY
FFETET F & |

Mr, Deputy-Speaker: We have al-
ready exhausted about 20 minutes on
this.

i fira Wl w0 SO WTTET AEY
@, & gara T F@IE

Shri Swaran Singh: It is true that
a statement was made that from the
point a decision was taken top manu-
facture or explode a nuclear device,
we would require eighteen months or
so. It is a fact that such a statement
was made.

About this question of policy, I
have already said that we continue to
adhere to the policy of developing our
nuclear energy for peaceful purposes.
That is the policy. The reasons in
support of it are well known and a
calling-attention notice is not, T feel,
the proper time when T should enun-
ciate the entire background of that
policy.

Shri P. K. Deo: Besides the usual
hazard from the fall-out, the explosion
of this thermo-nuclear bomb by an
expanionsist, ruthless and belligerent
China has posed a threat to the ter-
ritoria] integrity of the nelghbouring
countries, especially to this country
to whom the Chinese attitude has
been very unfriendly, especlally when
it synchronises with the barbarous
treatment meted out to our diplomats
at Peking the other day. May I know
whether Government are seriously
thinking of severing diplomatic ties
with Chinat Secondly, in view of the
need to preserve the country’s honour
and territorial integrity, is it not
worth while to consider the proponl
given by the American President
Tong time back that the Amnle-:
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arsenal would be available for the
defence of India in case of a nuclear
attack? Thirdly .

Mr, Depuiy-Speaker: No, no.

Shri P. K, Deo: Every indulgence
is given to other Members,

DR )

Mr, Deputy-Speaker: T have already
asked him to put only one question,
He has already put two,

Shri P. K. Deo: If g similar offer
comes from other friendly countries
like the USSR, will it be considered?

Shri Shashi Ranjan (Pupri): There
are 58 members listed, At this rate,
we shall have to sit the whole mnight
to cover this,

Shri 8. 5. Kothari (Mandsaur): He
can go away.

Shri Shashi Ranjan: I am not fol-
lowing his dictates or advice.

Shri Swaran Singh: My reply to the
first part is that on this account, we
are not thinking of severing diplo-
matic ties with China. As for the
second part, T am not aware of any
ofter by the American President that
their atomic arsenal will be available
to us in case of any threat to us.

Shri Ranga: He made it openly.

Shri Swaran Bingh: What he said
was not what the hon, Member is

saying.
Shri Ranga: If you ask for it.

Shri Swaran Singh: We alsp have
experience of the so-called guarantees.
They are not credible. It will be only
deluding ourselves into the belief that
we are protected where thers may
not be any protection.

Shri Rangs: What would we do
then?

Shri1 K P. Siagh Dee (Dbenkanal):
It is a fact that we lag far behind
China in the nuclear arms race sad it
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will be a long time before we can get
even with them. In the meantime, in
the event of a nuclear blackmail, what
are Government proposing to do to
save the country?

An hon, Member: Nothing.

8hri Swaran Singh: The obvious
attitude to take is not to submit to
any blackmail, whether it is from
China or any cther country.

Shri Ranga: A mere declaration like
that will not help.

Shri 8. K. Tapuriah (Pali): My
question ig based on the last sentence
of his statement. May I know which
are the non-nuclear non-aligned coun-
tries with whom talks have been
held? In particular, have we ever
tried to explore the possibility of
going in for nuclear bombs from po-
tential nuclear powers or are we en-
deavouring to make this bomb jointly
with them?

8hrj Swaran Singh: I will reply to
the last part first. There is no ques-
tion of trying to take with other non-
nuclear powers, any gteps for ‘manu-
facturing the bomb. If we decided to
manufacture the bomb, that would be
a national decision, I think it has al-
ready been said that we have the ca-
pacity to manufacture one. Whether
we take a decislon to do so or not,
is a separate issue. I know that his
party does not agree with the view
that we take, But there is no question
of having talks for manufacturing it
with any other country. The question
does not arise.

Ag regards the countries with whom
we are having talks, they are amongst
the members of the 1B-nation  dis-
armament committee which is meet-
ing from time to time in Geneva. Be-
sides that, we are also in the UN at
the time of the General Assembly
session In touch with. other non-
aligneq Afro-Asian and Latin Ame-
‘ritsin -eountries on this question . of
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providing adequate gecurity to the

non-nuclear powers against the dan-
gers inherent if this nuclear arms
race continues unabated.

Bhri 8. K. Tapuriah: My question
has not been answered.

Mr. Deputy-Speaker:
explanation,

No further

There is a half hour discussion. It -
is already 5.30 P.M. What is the desire
of the house? Shall we continue with
this?

Some hon. Members: Yes,

Mr. Deputy-Speaker: Then what
happens to the half hour discussion.

Shri Shivaji Rap 8. Deshmukh
(Parbhan): From the proceedings of
the House sp far, both from the sta-
tement of the Minister and the ques-
tions asked and answers given, it is

clear that all the vital information
necessarily connecteq with the ex-
plosion has not been disclosed. For

instance, the statement proceeds on
the assumption that it is a nuclear
explosion; it does not take cognizance
of the distinction between a nuclear
explosion and a thermo-nuclear ex-
plosion. Secondly, nuclear and
thermo-nuclear explosions are mea-
sured in terms of their explosive
value in tons of TNT. That is why
they say that Russia has exploded a
100 megaton bomb etc. On this ac-
count also there is mothing in  the
statement.

Mr. Deputy-Speaker: If the signato-

ries agree, I would like to take up
the half-hour discussion now.

Shel Randhir Singh: Half-an-hour
discussion.

"$br 8. K Tapurish: We will abide
by yaur ruling. -

Shri Bal Raj Madhok (South Delhi):

_Here ia an important questiom, -
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Mr. Deputy-Speaker: The half-hour
discussion iz equally important.

Shri Ba] Raj Madhok: We can con-
tinue, so that more questions can be
asked. ’

Mr. Deputy-Speaker: How to make
a #election? Barlier I said I would
permit a few leading members from
different groups, (Interruptions).

The House will be adjourned at 6.
It we continue this, you will lose the
half-hour discussion. I ghall take the
sense of the House, that is the only
way.

ot wq fedt : QY q® W W2
N age N W7 ag gare

dft weadfrc TR (g9y)
oY Fdw AT Tl oWy ?

Mr, Deputy-Speaker: I would like
to know if the House is in favour of
taking up the half-hour discussion.

Some hon, Members: Yes,

Mr. Deputy-Speaker: We stop here,
we take up the half-hour discussion
now.

Shri Samar Guha: We also belong
to this House. We must also get a
chance.

Mr. Deputy-Speaker: We  have
taken a decision, after taking the sense
of the House. (Interruptions).

Some hon, Members rose—

Mrx. Deputy-Speaker: Please resume
your seat. Nothing will go on record.
(Interruptions)***

Mr. Deputy-Speaker: When this
Question was taken up I gaid the time
was limited, and T would permit a few
question from different groups. T have
taken the sense of the House, and the
House is overwhelmingly in fayour of
taking up the half-hour discussion.

by China (C.A)

"o T wAge Wifg (ww) -
W@ WY vy wgew, wfeed W
g oF e | A qv W wwwr
T wfiwmx w1 ww ew
TE ST g 1. (wwww).
& qv gury g, W ot a@d W
w1 ag w3 Aol o w7 swwv A
tw #t fifod ar vw Hifed dferag
#ifod srec et ar fot qaer el ¥
#far T ga% o wrd W2 o apwdy
Hifax

Mr. Deputy-Speaker: How i» it pos-
sible? Then, there will be np half-
hour discussion. I am going to ad-
journ the House at 6. (Interrup-
tions). I can allow one or two ques-
tions, but everybody wants to put a
question.

Shri H. N. Mukerjee (Calcutta
North East): On an earlier occasion
when a large number of members had
signed a requisition of this sort, the
Speaker said that special time should
be allotted for the discussion. This is
the procedure laid down by him re-
cently. Unless, in your wisdom, you
decide that this is not g matter of
very specia] importance...

Mr. Deputy-Speaker:: May I point
out that keeping in view that proce-
dure I initially said I would allow
questions from different groups.

Shri H, N. Makerjee: You failed.

Mr., Deputy-Speaker: You - kept
mum. Now you say every Member
should be given a chance. Rt is your
failure, not mine.

Mo TR FAEC Mgw : wege
wErex, wa w9 o gErd amw g
#ifed | g% frme Wi &z an@ A
A A Ay G W EE
weref ¥ wreht o . wzg t §—

***Not recorded.
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[re T wAYET Fifigan]
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& | S waear g gW 9T agaE A
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facgr w19 dwar F v fe o
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® & wrq afe S, qff sk
o (wmremr) . .

Mr. Deputy-Speaker: If it is your
suggestion that this matter needs fur-
sher discussion, I will communicate the
degire of the House that some time
should be found for it and we will
take up the half-an-hour discussion.

Shri Swaran Singh: But it is not
the desire of the House.

Shri Hepa Barua (Mangaldai): The
tendency has grown with the Speaker
and with you also to see that call at-
tention noticeg are not replied to.

Mr. Deputy-Speaker: This is very
unfair, He hag made a very compre-
hensive statement and questioned
were put and explanations were given.

Sbrt Hens Barua; The Speaker is in
the habit of saying that thers should
be a statement

the Minister in order to shut out
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Members from putting questions, After
allowing the call attention notice your
problem should not be: how many
names are there in the list, Your pro-
blem should be to follow that list and
give opportunity to all the Members
to put questions. You are denying that
opportunity and that tendency has
grown at the dispensation of the new
Speaker and you.

Mr. Deputy-Speaker: Realising this
difficulty, the pressure of time, even
initially I said that questions might be
put by groups, instead of all the jndi-
vidual memberg putting questions,

Bhri Hem Barua: You wanted it to
be taken up at 5 P.M. There is a dirty
game in order to shut out Members
from putting questions, You have done
it deliberately.

Mr, Deputy Speaker: It was decided
yesterday and you ought to have rais-
ed this matter at that time. Now you
are debarred from raising it. It is not
as if you have no other opportunity;
the Demands are coming . . . (Inter-
ruptions),

Shri Samar Guhar: There should be
a debate on this bomb explosion. I
am a scientist . . . (Interruptions).

Mr. Deputy-Speaker: Order, order.
Please resume your seat—

Shri Bal Raj Madhok: Many
Members want to put questions......

(Interruptions).

Mr. Deputy-Speaker: There are
other opportunities. I have gauged the
feeling of the House and if Members
want, the Speaker will find some other
time for this. If we continue, we are
losing the time for the half-an-hour
discussion. I wil] adjourn the House at
8 O’clack, So, the hon. Member must
start now.

Shei Samar Guha: He has not realis-
ed the gravity of the situation....*®

**Not ‘recorded.
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Mr. Deputy-Speaker: Please resuime
your seat—Nothing that you say will
go on record. (Interruptions).

Shri Swaran Singh: It js for you to
decide if you can permit all theatri-
calg here. We have not come here to
watch this theatrical performance.
There must be an end to it

Shri Kanwar Lal Gupta: (Delhi
Sadar): I strongly object to this.

Shri Hem Barua: The hon. Minister
calls this as theatrical, (Interruption).

I object to it.
Several hon. Memfbers rose—

Mr. Deputy-Speaker: Order, order.
Please resume your eeats, Shri
Fernandes. (Interruptions). No argu-
ments, please. There is a verbal ex-
plosion and a fall-out, After that I
have called Shri Fernandes. Let him
start,

Shri Prakash Vir Shastri: Point of
order,

Shri Kanwar Lal Gupta: Unlesy you
sit down, how can a Member speak?
He is standing and you are standing.

Mr. Deputy-Speaker: I have called
Shri Prakash Vir Shastri, What ig the
point of order?

o WEWLT oTeNt
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N IT—uw § T wr fwo1s
foe &% W gEd e @ @,
AT wa 15fae & aw gud s
T @ OE

Mr. Deputy-Speaker: I know Mr.
Shastri has studied Sanskrit logic. (In-
terruption). Just listen tome, I am dis-
posing of the point of order. I pointed
out earlier that as there was a half-
an-hour discussion before us, the time
for thig was limited, I asked whether
al] the different group Members should
be allowed to put a question =ach.
At that time, the House said ‘No.
Everyone said so, I accepted it, after
that we spent more than half-an-hour
on this subject, So, I am within my
rightg to call Shri Fernandes to caise
this half-hour discussion, We have al-
ready taken 15 minutes beyond the
time.
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Shri Bal Raj Madhok: May I make
a submission? I agree with you that
you said so. But you khow there ig a
convention in this House that when
there is a Call Attention Notice, all
the Members are allowed to put their
questions, Half an hour is not enough
for that, This is a question which ron-
cerny the defence and security of the
country as a whole ang the people are
agitated, How can we the
of the House, do our duty and ask
questions of the Minjsters, if we are
not given permission to put the ques-
tions in this forum which we have
got? You must decide, Let there be
one hour allotted for this subject to-

morrow.

Mr.  Deputy-Speaker: The time
will be decided by the Speaker.
The Defence Minister carnot say about
the time, I have stated that
it is for the House and for the Speaker
to decide. I shall convey the desire of
the House to the Speaker.

Mr, mmmmm
your geafs,
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Shri 8. 8. Kothari; I have g point
of order, You do not allow u# to raise
it; even according to the rules we can
raise i,

Mr. Deputy-Speaker: Is it a point
of order regarding the half-an-hour
discussion?

Shri 8. 8. Kothari: It iz about the
Calling Attention motion,

Mr. Deputy-Speaker: I have dispos-
ed of it. That is pot before the House.
The time is past.

Shri 8. 8. Kothari: You must give
everybody a chance, 1 am sorry you
are curtailing the rights of the Mem-
bers of the House, which is not fair.

Several hon. Membery rose—

Mr, Deputy-Speaker: Order, order, 1
have gaid I would convey the feelings
of the Members to the Speaker. That
is all, That js my ruling. Beyond that,
I have not the capacity to do anything.
8hri Fernandes.

Shri Amrit Nahata (Barmer): Is {t
permissible.. ..

Mr. Deputy-Speaker; Please resume
your geat, We are starting the half-
an-hour discussion. No point of order.
(Interruption). Let there be quiet.

1745 hrs,

WEALTH OF PERSONS HOLDING
PUBLIC OFFICES*®

ot W weAA™ (TFwE-gferor)
JATeTS AZIZT, 31 WE H (T 7LA X
A1 wa, faqd g 95 W oF IE
9z 94T fadw 2 o werw wERT
¥ 1951 % Uw Ko w1 faw fear Qv
ot A qaaw F Prasfaere F s
# qr + ¥ gaft ga fAdg 9T 78 O
g § AfFT 1051 % alwed sra
o9 X% #aT & frerar aqm@gar g o
T A I oAl seee
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Persons -
ctfices (AT Disg
ST | & TF AT q, IT T AR
T CF q@T I2T WA §OIGT AT qT,
fom #1 757 oF fawiarfasry afafe
frge #t o€ oY | 5@ a7y AHE
fewwfawic afafs & s wm, ar
TEY TH AT FTHY Fawr< w5 &, ToeAE
;;‘m. 7 buer fear fr gz wRa
Bhri D. C. Sharma (Gurdaspur):
Sir, what has happened to the calu

attention? Will you take it up tomor-
row?

Mr. Deputy-Speaker: Flease sit
down,

st W e 99 afafa &
waA fraota ¥ qa1 w1 fr qaow amEw
¥ woAT wEEA@ 1 gEvEm fEar qr
1T gt Ifagm gatfmams w1 91
¥ 72T ¥ waT 98 WYAT FTH T|0hT
F@ ¥ 37 wfafa ¥ e & A
g weTET fag e 7 omrar w1
maz fggeaa ¥ g% wew & gfgw
# gz« Wi wrad T[T qOF FIEq 6
WOAT HIEGAT § gT A T RAAT IH
gfafa & faar | ag Saem woa #
/A ¥ 9T g Ag AgE WA g ¥
TRATE 2 FTIX 17 M E aFw ¢ fw
QAT §74T T a=1 9 i, afaw oA
TAA FT FTH TP I&T fgr

IIEAH AENEA, IH 1951 ¥ AT
WA 7% LT a3 # AT g7 A7F ¥
wq Fagl 9%, ardafaw gl a7 o
wWezrare w@al § s &@rT AT 9%
wfaFr # 7R go Sl T A W=
& T AT 9Ty §, 99 F wE Ay
AT gt A v I o
T & [T AR & T ¥ A
faer @Ea ¥ g aw, afev o
wxfaaTa s Ao gE & e afaay

*Half-An-Hour Discussion,
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¥ AST (AT T & TNTH wEew
fater ¥ & 7 ¥ &, ¥@ few ot
AT qAgd g Wt aar of avdafe
& § wrw £ a9y /mA ¥
war § | g9 wraet s g ¥ faw
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©F 7z & ey s o Y wa T wwr
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ST W7 w o AgY g7 awar gr A
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fawraifawre & wvA gEm@r wrw A
T & gy fF o ST At ardt
A WO AT F WIHIT T (F TqET ®
¥ ey FTA §1 w7R qgr T forar ¢

JIEAEH HFIRE, WTATT &1 AT
wm @1 92 ardafTs wgl 97 6
WAL ¥ ATHAT § IaHT aga f)
7T A 9T TR WY WTEAVEFAT €F
gz9 &' HgAW &A1 =rfgy | &F
1962 ¥ ®araw ®Aer a4 ¥ wr 0f
Y T HEEl 9T qW RA ¥ 6T
W TF 74T & ARLFE TEA P ACAAL
T ¥T 99 afafa & wodl @z w aw
foar | 9@ 4 PN T gq wzT § qg
swx 331 A griafas agh ¥ @
ET AT ® qrofy & At § @i w79
qret ¥ wfafa w1 fos 2% g0
Tg W A ¥ ag wgr & wfafe & g9
frofaY #Y e # AT & FTH R A
feat & @t frorg) & gw wwe &
it R & Brfieer ar ¥ Foraf sy emer §
QT WTwTH gAT Ko

sty ve forerwe B gy o duri
o< fars wor ¥ wr ot § g & R
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€t g W g wrie Wi §
9 W &fgaT 1 g & qwr 1 W
T Hfgar ¥ @ 7 fos agt o ok
W YW § 1 W4T IIETW WY,
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& art § forwrgw gY O Suer wy v
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frbrae £ a1 IR o Y sy
I TN F W Fr & ST wed §
#fer N o 7ot e W § I
fasg a0 Y atw w1 wioy ?
wfaal & art ¥ g oty T w7 W
AR FTTTAT TR 1 50 Tt & e gy
atar § e A Wy s oy § Wi
oY W IS F 9T o § wg ok ghwr
wfaat & € ot & oy X & 1wy
m owk fadf & W oWew ¥ WA
weft & art ¥ o A wgA ¥ ar W oo
ag WRTATT #) 7Y M a1 werw
*1 oY §) gwat § Ffww qwrr Fa N
q W1 W9 97 W7 WA g w1 X &0
& werre feg | § W wed e fre gk
€ NN & AT § Ta1 vy wiww@e
frgt & fs 39 9 oY wrOY A
o | W 99 ggl S gTRT ¥
T HA F FTCAT 79 § ) e gt
Ty afadi & a1 § war wgan ?
w1y & eferar @ e qom e gat &
oY qeq WAT T I3 F 07T gl @) ?
oY A TTATTH & FIT WEWT A
¥ W A wE gon, garfear A ¥
F FIC A "0 O | s 0w FOw g7
T % ¥ T FAY F F77 W09
2 T oy a1 9T X WO ¥ @
T oiw w1 Nagw fedr 7 ot 3@
fFar | & a0 1 o femd & Age &
Teq woft st fawfemon & Tt & agr
* famr AT ¥ 28 WA A WY A ¥
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AT TR WO Ty ¥ o
w7 AT | wwmﬂw&w@%ﬁ
g AA% W IEMAT AGT AT [E WAT T A
sara faur f 3% o7 Y J= FH
gy | oF AT AL Iq qFT FAT Fq0
T g€ AT ag gwiwa & f¥ Avaw
FA2 7 g For a1 5w fagw A
& a1 A% A1 F gn waew Ry oy
wAr & e i oa wfarre Y o 0w
73 g0 fadr aafam & 47 § ome e
foraraa o A K9 A1 T 9T A1 FIAT
qrfar Afea a7 @1t oft Frafase a1
qrET 2 €9 T AT T A far
7% I T ANE AR A gE |

# w0 %1 9% T A § G5
az i P & forg srare AfeAr aman
# oré @ formey fF T@vE F7AT AT
fwg &1 waa & @A & Lo
wata Kav 1 AT & Hew wfat
zaq & mf & 92 fega 0% anaa
Sy 2 o & 76T o w1 et
Ffrdt ¥ TR &1 Ty § A
gratit | gaferd R a1 €7 737 7 g o
Foar wgm f& AW KA AT AT
fagfen &, (a1 Crwft & oF Fmae
dra a1 gEE g, R fa
atx, foa Ga7 & eufeml & am
fedfy W1 w0 & W mAafaw A
e e et ey o T g W
=1 aw wom AT | 7 S farwrfon @
‘quﬁm w1 Ao qAT
3y wifigy WrT 38 w4 A F g
€ Wi Wt O Tt 7w Fa
AR TET T T 5T 6T g e o
ag ¥ Wt ey o W e @
ﬁ(“‘ﬂ“‘ﬁ ¥ foq 3@ %1
e v & frq o ks e &Y Sl
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AYT T @A & sy g | & gt
g & Tar wg arl %) Sorre Wi -
ME FT R qHA T AGT T & | ToATAA
AT AFTAAE TG AT aT g
? ot s 7 ex fren Y mrard
TG A1, G ACH § AEH WY qA
AR v fgama fram &1 fasga @
TE 5 AR & ATRA T”T T TH FC
7% | gafee A /i SqTTT B
AT AWAT FeA & AU g8 qow § ag aga
#r wravay @ fa srdafae svaq faege
HI% o7 Eeg g1 AT 39 gfer & oF
A1 7z FaTTe TR Ay g T
A sl afge At faw ami i
art § st a% ag fowrad aré 8, ag
fram Y @@ s st Y, av Ay &8 o
ag S g, 34 WO &1 At g0
7 T afufa & gra ofiw F@ a1 79
TH qTHTT F1 HAAT AMGY | SHATLH
TE qAY A" W 7E o faega o
GATHT FI WIT THT Gagar F 7@ qF
TF O WA FAT

o TR AT Wfgar (F81)
@ fad caar Y g1 & qa ag 2w
waft da ¥ fE oF awe A
THTHATE 9 T} WA A & W gEdy
7o wfa oy et agdt =t Qv @
# | st ®1 43 o1 ey afew dfi
®1 geafer 7@t & | g9 &1 9g A WA
Tt A a7 g %y &7 v AT war
&, Y qw & = § 34 Y W awfy
AT & a1 ggw A1 97 WS ¥ W W
wra Wt faar ong fe ag ot AT E
F1 og ® 7€ ATy 8 A g § | o .
wreft gatar g ¥ e A aoerls av
o &3 gq § ¥ ag Tl Wi v
wfRr o1 qEEEm wor woht Gl
@ oA 7 oy o feewm S i
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gz fammsaT 2 e H ge o
qAT ¥ wefy @Y 3 1 ot aF qF
FTEIAT F7 OF wLEq A TAT AE WA
gt a%1 ¢ 5 fag #r geafa 7 @0 71
o foa o1 a9t FagraY ) s feafaa &
% @Al A9 937§ fF 0w et s
wratn #41 A8 1 fggr A faq aOF
¥ fs amwry R0 ¥ far oF e
WER 41 gav & a1 W wE wmi
fau ) sgm 2 7 gafad ow A
@y T 741 fgar g A 39 Ay
ORI @ T8 AR qE AT FT H17
wEFY | gz A8 5 Far? e qawea
¥ € K Z, AG B I F 7 [F KT
A& qE GO AR TL AN A F QT
/sy ¥ oag ¥ X %4 " aw o
Feafer § gwedt gl & o® ®1 wrw £ w1y
ot faadr swfa sqfem va & am
HHHT WG TH ® FEAT F1 AT | WO
aqr oF gy W &ar fxan wrg A
% qawn  fr frvrs €Y g e
AT BT I Ao ¥ wezw fp wmaw 9w
W AW H OF AYT TATAT |T AT |

ot Wo Wo wrwl (¥TAgY) : dav
ot woy wEw & e A faw sft
Ak TR v § s Wl wg e
Wt Y a1 o A Y ferr § ww
wfawrd g W< I8 ¥ faars wemNr
F AT P A IW A AT HIAR
afufy & wqare st afge | v 7wt
R w9 A ¥ §om fiF e faw @
FEATUAN AT G of #Y war o= of

Mr. Deputy-Speaker: Please come to
the question.

Shri 85, M. Banerjee: I am coming
to it,

WIT 9% a9 @< g & fv gart
Waqk g Her AT o A gy a1 R
a7 50 Hwawr & Y aaew § forg
Treang a1 WK Qi fager ofiame
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ypfm g § 7 qet A g i oY
qoAT wrger § e ot s el o
T Rede faar § W s v i fe
v fafred ft v v w3 T
4t forer fir o # & Wi 99 & T
=1 & e s awr A fag an o= o
*T v wyw 7 § | W ag aw & e
st s wde & Sfawrt v & foar
g AT a1 7 N arww I ey ¥
I ® g wfawr feqr ok 39 &
A 9 Yo forw wx far dfew o
Yt 7Y foam mar fe ag i & e
# 5o wTwR | & qw v e argar
g1
18 hrs,

o ordx foy (qnew) . ITEw
RIS T, VAT TAAHE B ATHH Q¥ W7
qURAT W JoTaT W | 8 fe Tgw
qr wow A Qv e fsar )
I ¥ gy i W wam o
fde & @1 | var Qufafrfen
fearad wfm ot wolt foird ¥ arer
v afa e kv W
v v wree e gy ¥ o

% wiv wom amgar §ofi Wy
firfor W% wTww QR W dwME 5
& forwit firopwre §, Fardaw R §,
I & Ay T weT fer ardi i
forg wow & w1 oA §, forw
g 99 N AW wn ¥ feadintae
2, 3@ % Tanferw fagr oy | xw & fad
T W9 ST q@rdn arfe o dw §
A FTWA FT FAAET § I WH B |
@4 a og fe o O W = arer
tefufrefen foamt wfawe 4 famrfon
qT T K AT A F4T L AT AT T
¢ f& w1 ffawm grE w1 ad, Jai fw
wiiw afen w8 & W ¢ )
el dtor & ger wgm fr fow ag
Faim ¥ e Afm s ag a A
T T wEAr a § o R s



-6683 Wealth of
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st & wfd ar ¥}aer ¥ s
TS W WY § I & s o ok
feaw waa W # qra @+t ar o
" anfE sidw o Wequw o w1 e
& TW F wwer ATAY qEATAT o7 wH 7

Mr. Depuiy-Speaker: The Home
~ Minister.
Shri K. Lakkappa (Tumkur): Sir,

my name js also there in the list,

Mr. Deputy-Speaker: You have not
:given me notice.

Wi Wy fwad (§iC) : wCEw-
N H A A ogEe AE qe
AT qyew 7

Shri Ranga (Srikakulam); If it is
«on the Order Paper, no notice need be
given.

Mr. Deputy-Speaker: According to
the rules, only those who give notice
can ask 8 question, I am within the
rules,

Shri K. Lakkappa: No, Sir. Notice
has been given by me that I want te
raise a half-an-hour discussion,

Mr, Deputy-Speaker: Every Mem-
ber who has supported the motion
will not get a chance automatically,

o w9 fawd : AW wEEy,
HHGA T A1 T ATH HAT T WA
2 ¥fer o Afew W & 9997 A9 wrET
g

Shri K. Lakkappa: [ have given
notice to raise a discussion. A charge
sheet was submitted against Shri
Nijlingappa. Letters were sent and
answer was given by the Home Minis-
ter,

Mr. Deputy-Speaker: There is a
notice from him, He may ask a ques-
tion.
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Shrimat] Lakshmikanthamma (Kha-
mmam): On a point of order, Sir. He
has brought in the name of Shri
Nijlingappa who is not here to defend
himself, -

Bhri K. Lakkappa: The Home
Minister has replied that omw.a lpeﬁ‘h
allegation if a prima facie “Yoase f4

made  out, action will be
taken and an inquiry- will be
made, This is the answer given by

the Home Minister on the 24th May to
Starred Question No, 34, Paragraphs
102 and 103 of the Santhanam Com-
mittee Report have enunciated the
principles for taking action in case of
allegations against Ministers for ap-
pointing & national committee consist-
ing of three members of high integrity
which should probe -deep into the
charge against a minister. Now, 1
have got the charge sheet here and it
is a public document. I insist upon
producing it here.

Mr, Deputy-Speaker: FPlease ask a
question,

Shri K. Lakkappa: Let me complete
my sentence.

Sixteen gerious chargeg have been
levelled against him and these have
been mentioned in the memorandum,
in the chargesheet, and there is a rul-

ing of the Speaker in the Orlsen
Assembly. ...
Mr. Deputy-Speaker: Order, order.

Please resume your seat mow. Other-
wise, the Minister will have no time
to reply ang I will adjourn the House

Shri{ K. Lakkappa: These are the
charges made and it is reported in
Hindustan Times dated 11th October,
1966. The Speaker of the Orissa As-
sembly accepted the contention of the
leader of the Opposition and referred
the matter to an inquiry committee.
It js a public document, Taking into
consideration all this, action may be
taken and a probe may be held into
al] these charges.
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Mr. Deputy-Speaker: That is all. If
the Home Minister doeg not get time
to reply to this discussion I will have
to adjourn the House- Let him reply
Now,

The Minister of Home Affairs (Shri
Y. B. Chavan): Mr. Deputy-Speaker,
Sir, the major point that wag made by
Mr. Fern andes, arising out of
the discussion on the Star-
red Question the other day, js that
what we are doing about the recom-
mendations of the Santhnam Com-
mittee about the charges against peo-
ple holding public offices, including
Ministers ...

/ 5 g T Fgna (IR)
JUET WY, A AT EAEY
e & 1 wqr 91§ sy awey fedt
W GIET T IFAC THT F T W q6AT
g?

Shri Y. B. Chavan: I do not think

we can appoint a ttee on such
an incident here,

t ig that whether
ndations of the San-
thanam Committee are accepted and,
particularly, those recommendations
concerning thig particular aspect also
will be considered by the Government.
Some of them are accepted in principle
and some of them are even implement-
ed. Always it is said that cm.ly the
code of conduct of Ministers ig ac-
cepted and nothing more 1s done. That
is not correct. In the last three or
four years, whenever specific allega-
tions were made agajnst high officers
or even against those who held high
oﬂ!ce of Ministers and Chief Ministers,
inquiry commissiong were appointed.
In the case of the Chief Hlnb}u‘ of
Punjab, g8 ig very well-lmown-

a Con, Chlet Minister; wl:l
no q qoprarlybm!nthls
matter—the Centra] Government did

not hesitaje jo appoint g’ commission
and face al]_the consequences of it.
When allegations against Mr. Patnaik
and his er colleague, Mr, Mitra,
wWere de, the Government did go

into all the processes which the ho-
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nourable House knows. The Cabinet
Sub-Committee went intp all the as-
pects and they came to certain con-
clusiong and, as is very well-known,
in some cases it was held on the
grounds of propriety, that certain
things were done which were not con-
sistent with the sense of propriety
and both of them were asked to resign.

In the case of Mr. Nijalingappa
also—the hon. Member was very
much excited about certain allega-
tions made against him—those allega-
tions were gone into. On that day, I
had not got that information with me.
I went intp the whole thing and I
found that a Cabinet Sub-Committee
went into the whole thing and the
Prime Minister, Shri Lal Bahadur
Shastri, made a statement on 22nd
February, 1965 on the floor of the
House. The conclusion of the Gov-
emment in the matter was:

“On a consideration of the alle-
gations made against the Chief
Minister and somp of the Ministers
of Mysore and the available
material and comments, the Com-
mittee came to the conclusion that
there was no ground for the
Central Government to take any
further action.”

The point is, sometimes, [ should say,
very often, allegations are made out
of political eonsiderations  without
any grounds to substantiate them.

Shri Ranga: Question.

Shei K Lakkappa: Is the hon.
Minister aware . . . (Interruption).

Mr. Deputy-S8peaker: Order, order.
Please resume your seat.

Shri Y. B. Chavan:
ceding.

Mr. Deputy-Speaker: Please resume
your seat; I will not allow it

I am not con-

The point 1s that, whenever 2
specific allegation was made and
when there was evidence to substan-
tiate it, it was gone into and whea it
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was found that a commission was
NECeSsary, a commission was appoint-
ed to go into it. When it was found
that ‘there was no  substantiating
ground for it, certamnly Government
took up a different position on the
floor of the House saying that it was
uot necessary to go intp the allegation.

The major point that Mr. George
Fernandes made was whether there
was going to be an institutional ar-
rangement for this type of allegations.

of\ ok wEALW ;oY s g
o g 99 # WA YW AR @ W
o wfaat W wfrws far & 1 W
@ T T R E e e wel W Q@
® ¢ famr & Wk # o W @ @,
T W g 9@ § W L awE gen
T | T W & g A W A W
wfgar 2 § o it 5y § I W o
W &G o wefr w7 w1 g | 9 WY
% sw &, AT qwe w7 )

Shri ¥. B, Chavan: Even according
to the code of conduct, as far as the
Chief Ministers are concerned, it is
not the Chief Minister himself who is
supposed to look into it; it is the
Prime Minister and the Home Minis-
ter who are supposed to look into it
according to the code of conduct. But
the Chief Minister is certainly res-
ponsible for the inquiry about the
allegations against the Ministers in
hig Cabinet and this is what it should
be. If he is satisfied that there are
certain allegations which need to be
inquired into by the appointment of
a commission, that certainly can be
done; there is no doubt about it, (In-
terruptions). 1 know. I also concede,
(Interruptions) As far as the thinking
is concerned, I gquite concede one
point that this should not be the
final position in this matter; 1 quite
concede; I am not taking any doetrin-
naire attitude in this matter. It is
necessary that we will have to think
in terms of certain institutional ar-
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rangement in this matter. The Ad-
minigtrative Reforms Commission has
pug forward a specific proposal; an
institutional arrangement has  been
recommended, the arrangement of Lok-
pal and Lokayukt. Personally, as far as.
I know, the thinking in Government
of India about it is that they are
favourably inclined to consider this
recommendation and in order to dis-
cuss this matter with the Chief
Ministers—because this institutiomal
arrangement is certainly not meant
only for the Centre but it is also
meant for the States—it was placed
before the Chief Ministers of all the
States when they attended the Chief
Ministers’ Conference here. 1 myself
explaineq the scheme., Some Chief
Ministers rcacted favourably to it;
some of them certainly said that it
was necessary top examine it fur-
ther . . . . .

Shri Ranga: You need not depend
on their mercy.

Shri Y. B, Chavan: If at all we
have to do, it is much better that we
consult them also in the matter, ] am
sure that they will send their reac-
tions soon because many of them
said that it was a good scheme but
they could give their final views afier
studying it properly. Naturally we
will have to wait for a few weeks
more for their recommendations.
Whatever the recommendations, ulti-
mately—] agree with Mr. Ranga—the
Government of India will have to
make up its own mind for itself, if not
for others. I quite agree with him.
The Government of India certainly
will have to do that. That is the
position that the Government of India
have taken im this matter.

The other suggestion made by Dr.
ILohia was this: he asked why there
should not be a sort of permanent
commission inquiring into all these
things. I have answered this question
that it is difficult to accept that posi-
tion, not because it is inconvenient,
but the presumption in Dr. Lohia's
suggestion is that everybody is bad,
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everybody iz wrong, let it be inquired
into.

Wo TR wWIEY Wifgar : wRET

T ¥X O% 9T | W 93y wrefaat

®ARH)

Shrd ¥. B. Chavan: Therefore, I
have come to this, I have explained
our attitude that there should be
some institutional arrangement jn this
matter., I quite agree that it should
oot be left to the individual discre-
tion of anybody. When we are think-
ing in terms of certain arrangement, 1t
js much better that we think in terms
of an institution. Therefore, the
institution of Lokpal and Lokayukt is
a very good suggestion which  the
Administrative Reformg Commission
has sent to us and I think we will
have to give a very careful considera-
tion with g view to accepting it. This
is my personal reaction.

WMo T wAYYC wifgmr : Tqrdy
WY &AT 33 A F¥T WTHAT 61 Y
orraT WX w ot § aw ad

Shrl 8. M. Banerjee: What about
my question?

Shri ¥. B. Chavan: About the ques-
tion raised by Mr. Banerjee, he was
absent in the moming and possibly
yesterday also. The Prime Minister
herself has explained everything
about it. I do not want to say any-
thing because I am not....

Shri 8. M. Banerjee: My question
was a specific one, i.e, whether It I3
a fact that Mr. Arjun Arora was
asked by the Prime Minister to
specify the charges which he very
legitimately did. After that, these
three wise men were appointed to
investigate into the whole affair....

Shri Y. B, Chavan; I am one of
them.
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Shri S. M. Banerjee: But these

Ministers never gave g chance or

hearing to Shri Arjun Arora, and

the decision was given by the Prime

Shri ¥, B, Chavan: There was Do
question of any hearing. . .

Shri 8 M. Banerjee: 1 would like to
know whether he was given a chance
or a hearing. Otherwise, what sort of
ingquiry was it? My infor nation is
that there was no 1nguiry,

8hri ¥. B. Chavan: I do not think
that that js right. T can only say that
the hon. Member is very much mis-
taken about it. This is not the occa-
sion when I am supposed to answer
that question.

Shri 8. M. Banerjee: What about 45
Members?

Shri ¥. B. Chavan: I have answered
that question already.

The other point that was made by
my hon, friend Shri Randhir Singh
was that there should be a celling on
dishonest money. I do not think that
there is any question of ceiling; there
should be no dishonest income at all;
therefore, there is no question of any
ceiling on dishoest income.

If at all it is a question of a general
ceiling on the income of every indi-
vidual, personally I accept it in prin-
ciple, but my personally accepting it
is not going to help anybody; the
constitutional positions ete. wil' have
to be gone into in regard to this mat-
ter. I have nothing more to add.

18.17 hrs,

The Lok Sabha then adjourned till
Eleven of the Clock on Thursday, June
22, 1967/Asadha 1, 1889 (Saka).

—
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